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LOK SABHA DEBATES

LOK SABHA

Saturday, December 22, 1973/Pausa 1,
1895 (Saka)

The Lok Sabha met at Elegen of the Clock
[ MR. SPEAKER in the Chair ]

WELCOME TO SOUTH KOREAN
PARLIAMENTARY DELEGATION

MR. SPEAKER : Hon. mecmbers,
at the outset, I have to make an announce-
ment.

On my own behall and on behalf of
the hon. members of the House, I have
great pleasure  in welcoming  His
Excsilency Mr. I Kwon Chung, Speaker
of th: National Assembly of the Re-
public of Kor:a along with the Floor
Leador of the Opposition Party and the
hon. m=mbers of the Parliamentary dele-
gation from the Republic of Korea who
are on a visit to India as our honoured
guests. The delegation arrived here yes-
terday and will be in India for three
more days only. They are now seated
in the Special Box.

His Excellency Mr. II Kwon Chung
is a very distinguished personality. He
was the Prime Minister of his country
from 1964 to 19j0. Prior to that, he
had been their Foreign Minister. He
had also held several diplomatic assign-
ments.

We wish him and his delegation a happy
and fruitful stay in our country. Through
them we convey our greetings and best
wishes to the President, the Parliament,
the Governm-n' and the people of the
Republic of Korea.

MR. SPEAKER : Bzfore I start the
business, L have decided to have a free
for all today. I mean only to those who
have s=nt ms notice. Others  should

be sorry that they did not sent it.

SHRI A. P. SHARMA (Buxar) : We
did not know; otherwise, we would
have sent it. Kindly take notice now.

MR. SPEAKER : The only condition
is that each member will refer to only
one matter. Some of them have given
notice of six or seven. But it will be one
for each and free for all.

SOME HON. MEMBERS No.

MR, SPEAKER : You yourselves will
get tired of it, if it is more.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : It is wery generous of you.
We appreciate it.

MR. SPEAKER : I hope all of you
will be very brief. I do not mind even
two if the total time taken is the same in
both of these cases.

SHRI INDRAJIT GUPTA (Alipore) :
Did you say free for all or three for all ?

MR. SPEAKER : I can amend it to
free for all and three for all, but the time
the same for all.

11-05 Hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE : CERTAIN POINTS RAISED
ON 21-12-73 ABOUT NoOTIFICATION No.
G.5.R. 525 DATED 15-12-73.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : I begto lay on
the Table a statement regarding points
raised in the House on 21-12-1973
about laying on the Table of Notification
Nos. G.S.R. 525(E) and 526 (E) dated
the 15th December, 1973 issued under
the Central Excise Rules, 1944. [Placed in
Library. See No. LT-6123(73.]

SHRI SEZHIYAN (Kumbakonam) :
Sir, I have given notice on this matter.
Yesterday itself I raised this point
and the Minister has laid teday a
statement. The members are handicap-
ped; . the attention of the House
cannot be drawn to the contents till
the next session, and only then we can
raise some points if any point is there.
This raises a very basic issue for this
House, because every individual Member
cannot keep vigil over all the papers
laid. I think that all the papers do not
go to the Committec on Subordinate



3 Papers Laid

[Shri Sazhiyan]
Legislation. Therefore, I appeal to you
to consider the appointment of a separate
committee that could go into all the docu-
ments that are placed on_the Table of
the House, whether in accordance with
the provisions of the statute or with
the conditions laid down by Parliamentary
Committees like the Public Accounts

Committee, Estimates Committee and
S0 Oon.
Therefore, 1 would appeal o you

that some forum should be there to go
into such things. Otherwise, all the
papers laid on the Table should be made
available sufficiently earlier, or immediately
after, As it is, I can raise only in the
next session any  criticism on this paper
laid on the Table by Mr. K. R. Ganesh.

MR. SPEAKER : I think we will
put it before the Rules Committee. You
want the Rules Committee meeting some-
time in the beginning of the next session ?

We will put everything before the Rules
Committee.

STATEMENT RE. SuPPLY OF FERTILIZERS
T0 UTTAR PRADESH

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) : I beg to lay on the Table :

A statement regarding the supply of
fertilizers to Uttar Pradesh and produc-
tion and requirement of fertilizers.

[Placed in Library. See No. LT-6124/73].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : I would like to make
a submission for your kind consideration.
Why is it that we are forced to raise  the
issue on the floor of the House ? Because
four letters were written through your sec-
retariat and the Minister never responded.
It is a very deplorable state of affairs. They
want to hide things from this House
till such time we come to hammer them,
on the floor of the House.

SHRI SHAHNAWAZ KHAN :
have nothing to hide.

We

s\ wy fowg (ai97) : semmr PERT,
HUTTR FTAX FT GF AT, a7 A FT
aat ear f§ @ qETE F gwfr
6 F fAuaifor srar W@ & 1
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CoRrRECTION OF ANsWER TO U.5.Q. No.
3163, DATED 3-12-73 RE. CERTAIN IN-
DUSTRIAL TENEMENTS UNDER LAWRENCE
ROAD RESIDENTIAL SCHEME BY D.D.A.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA) : I beg tolay on
the Table a statement correcting the
answer given on the 3rd December, 1973
to Unstarred Question No. 3163 by
Shri Jharkhande Rai regarding Pocket
C-7 and C-8 of Industrial Tenements
under Lawrence Road Residential Scheme
by D.D.A.

Statement

I refer to the answer given to part (b)
of the Unstarred Question No. 3163
dated 3rd December, 1973 in regard to
sale price of flats in Pockets C-7 and C-8
of Lawrence Road Residential Stheme
of the D.D.A., and regret to state that
a factual error had crept therein.

2. In answer to part (b) of the Question
1 had inter alia stated that the sale price
of flats varied from Rs. 12,500/- to Rs.
13,000/-. On a verification I now find
that the sale price of flats in question
varies from Rs. 12,500/- to Rs. 13,800/-.

3. I request that the answer may kindly
be corrected accordingly.

CORRECTION OF ANSWER TO U.5.Q. No. 4088

DATED 10-12-73 RE. IMPROVEMENT IN ROLE

or Co-oPERATIVE SociETiEs DUrING Firra
Pran

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): I beg to lay
on the Table a statement correcting the
answer given on the 10th December, 1973
to Unstarred Question No. 4088 by Shri
Prabhudas Patel regarding improvement

in role of cooperative societies during
Fifth Plan,
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Statement

In part (¢) of the Lok Sabha Unstarred
Question No. 4088 answered on 10-12-
1973 in the Lok Sabha it was enquired
*“to what extent cooperatives provided
loans for medium and short term during
the Fourth Plan.” In answer to this part
of the Question, the following reply was
given: —

“‘It is anticipated that the cooperatives
will  provide short term advances of
Rs. 700 crores during the last year of the
4th Plan. They are also expected to have
advanced Rs. 325 crores as medium term
loans during the five years covered by the
4th Plan".

2. On verification, it has come to light
that coonperatives are expected to have
advanced Rs. 200 crores as medium term
loans (and not Rs. 325 crores as mention-
ed above). T accordingly, take this op-
portunity to correct the answer given
previously,

Rerort oF Commission oF INQuIRY mNTO
AFFAIRS OF BHARAT SEVAK SAMa] AND
GOVERNMENT'S ACTION THEREON

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to lay on
the Table:

(i) A copy of the Report of the Commi-
ssion of Inquiry into the affairs of the
Bharat Sevak Samaj along with the
Memorandum of action taken by the
Government thereon.

(ii) With your permission, I am also lay-
ing a statement in English and Hindi
giving reasons for the delay in not
presenting simultaneously the English
and Hindi versions of the report men-
tioned in item (i) above. [Placed in
Library See, No. LT-6127/73]

=Y wew fagrdy Fdd (@=rfaas):
Frewr #T g 7

Yo sefeg : 7@ 13,000 §3 3
sargA st o &) 5§ F1gwama
ARG

Wt yew fagrdt  FToadt : arewe

agieg, €A fol F1 a@R 9w
wAT @ o &1 e wfa-faA za
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WA F1 W SraT Fovar ar, ot o aw
it fid FTamae @ wmar e
fe 3 T § W ew w R
Frafaeer faviz szard? 7 ATaER
A E § a1 oaaw wE g7

MR. SPEAKER : In such cases,
I think I will have to lay down certain
procedures.

o #zw fagrd Ay s
TERA, I §IA G A4 T
FAAT FTET q2AF & O AdY ghm,
at fex &F ¥ 1A F qr F) forrert
FEAT ;T |
. W OeT T fog s AdET,
#F At qraydr ¥ qgAad & A WY aTe-
AL g qM@ IMAT wrg ) Ry daw
AIA w7 feard ad @ arfany

SHRI JYOTIRMOY BOSU : This
Commission was set up, "if I remember
aright, in 1968. In a few days’ time it
is going to be 1974, and it involves a
Cabinet Minister, namely, Shri L. N.
Mishra. Therefore, it would have heen
proper if the Government had laid this
document on  the Table of the
House at the beginning of this
session so that we could have debated
this and tried to tell the people in this
country about the whole matter.

NotiFicaTions unper Corsee AcT, 1942

AND CORRIGENDUM TO NotrmricaTion No.

5.0. 693 DATED 26-2-73 UNDER ESSENTIAL
CouMonrTes AcT, 1953.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : I beg to lay on the
Table :

(1) A copy each of the following Noti-
fications (Hindi and English wver-
sions) under sub-section (3) of

section 48 of the Coffee Act,
1942 i—
(i) GS.R. 583 (E) published in

Gazette of India dated the 1st
December, 1973-

(ii) G.S.R. 514 (E) published in
Gazette of India dated the 1st
December, 1973.

[Placed in Library. See No. LT-6128/73.]
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{SHRI A: G. GEORGE]

f2) A copy of Notification No. S. O.
2474 (Hindi and English versions
published in_ Gazette of India
dated the 1st September, 1973
containing corrigendum to  Noti-
fication Ne. S.0. 693 published
in Gazette of India dated the 26th
February, 1972 under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955.

LPlaced in Library. See No. LT-6129/73].

SHRI SEZHIYAN Sir, when the
House is in session, within 15 days they
should have done it. But they have
not.

SHRI G. VISWANATHAN (Wandiwas
sh): Sir, onitem (2), [ wish to say that thi-
was published on the 1st September,
1973. Normally, this should be placed
within 15 days. They have not even
given a memorandum for the delay.

MR. SPEAKER : He should have
given the memorandum for the delay.
I hops he will put it on the Table later
on.

Mt wew fegrd weRdt ;o awaw
wErRE, WO wWEEt &1 g g | 6@
T g2 F @19 weAr T2 fF e
wifag ot g2 & amA @ A ad
W &1 ot sER warfs @1
oF 95757 1@ ¢ e faed goaa g 5
g feerd #@i a2 ar s ... ...

FeqM WERA : FA AT FH A I
aq M |

wt wee fagrt FAAAT ¢ AT WA
qTad AIACAtEA T 9 F qarEA
wi2fF 72 g=mer gdraft ... ..
(=mamq) . ... .2fEg, @ @& W
qifEFz FT R E |

Freqa wEEq
qr | -

Fr & ¥mr arfie
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Correcrion oF Amswer 1O U.5.Q. No.

1920, DATED 3-8-73 RE. NEw UrBanN

AMD RuraL BRANCHES OF NATIONALISED
Banxs

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : 1 beg to lay
on the Table : A statement (i) correcting
the reply given on the 3rd August. 1973
to Unstarred Question No. 1g20 by Shri
R. K. Sinha regarding branches of na-
tionalised banks opened in urban and
rural arcas, and (ii) giving reasons for
delay in correcting the reply.

Statement

In reply to part (b) of Unstarred Ques-
tion No. 1920 by Shn R. K. Sinha ans-
wered in the Lok Sabba on August 3,
1973, | had inler-alila, mentioned that
the branches of the 14 Nationalised Banks
opened 1n the country during the period
from 1-1-1973 to 30-6-73 numbered 293
and that the population groupwise classi-
fication of these branches was as follows :

Rural . “ . 109
Semi-urban . . 59
Urban . . 58
Metropolitan . 67

2. The Reserve Bank of Inaia who had
furnished this information have, now,
indicated that the correct figure is 308
and the break-up, population group-wise
is as under :—

Numder of
offices opened
by 14 Na-
tionalised
Banks from
1-1-73 to
30-6-73.

Rural .
Semi-urban G4
Urban . . : 63
Metropolitan/Port Towns 71

308

110

I am, therefore, making this Statement
to day to correct the record. T regret
the discrepancy which had crept in the

carlier reply.

3. The communication from the Reserve
Bank of India indicating the correct
figure was received on December 19,1973.
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1r.13 Hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY -GENERAL : Sir, Ihave
to report the following messages received
from the Secretary-General of Rajya
Sabha :—

(i) In accordance with the provisions
of rule 127 of the Rulesof Procedure
and Conduct of Businesss in the
Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at iws sitting held
on the 20th December, 1973,
agreed without any amendment to
the Mulki Rules (Repeal) Bill,
1973, which was passed by the
Lok Sabha at its sitting hold on
the 18th December, 1973.”

In accordance with the provisions of
rule 1270f the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, 1 am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 20th December, 1973,
agreed without any amendment
to the Konkan Passenger Ships
(Acquisition) Bill, 1973, which was
passed by the Lok Sabha at its
sitting held on the 19th December,
1973"

(i)

(iii) 1n accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, T am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 2o0th December, 1973,
passed, in  accordance with
the provisions of article 368 of the
Gonstitution of India, without any
amenament, the  Gonstitution.
*(Thirty-second Amendment) Bill
1973, which was passed by the
Lok Sabha at its sitting held on
the 18th Dzcember, 1973.

ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I lay on
the Table following two Bills passed by
the Houses of Parliament during the cur-
rent session and assented to since a

report was last made to the House on the
14th December, 1973 :
(1) The Payment of Bonus (Second
Amendment) Bill, 1973.
(2) Ths Central Excises and Salt (Se-
cond \mendment) Bill, 1973.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

FORTY-FIRST AND FORTY-FOURTH REPORTS

DR. SANKATA PRASAD (Misrikh) : I
beg to present the following Reports of the
Committee on Public Undertakings :—

(1) Forty-first Report regarding action

taken by Government on the re-
commendations contained in their
First Report on Hindustan Steel

Limited.
(2) Forty-fourth Report regarding ac-
tion taken by Government on the

recommendations contained in their
Eighteenth Report on Heavy Engi-
neering Corporation Limited.

RE. STRIKE BY LOCO RUNNING
STAFF

MR. SPEAKER : Shri L. N. Mishra.
He is not here. He will come later on,
at 4 O’clock.

ot Few fagrtt weRE (=Tfaa)
At asrwr sgwy, IwFa f mw
agt g gt

werm AFE A ag A N G
B swEgw gPN el SN 139 F
@Y ¥ Ad ?

ot wEw fagrd awddy @ R 4 T
a% WY I aaw AgY g€ A+ A AT
& smaw ?

;AR AR : W@E F A FwA
aF HIE |

wf wzw fagrt a0 ge ARy
# f dhaat ) A | AfRA 479 B AZ AT
Tl ® WIge A & AT g

*The Bill was intreduced in Lok Sabha as the Constitution (Thirty-third Amend-

ment) Bill, 1973.



11 Correction of Answer to
Question

weqw wEvEw : & w3 A8 a%ar |

ot wzw fagrdt oot : qw A1 @
T 7

SHRI1 S. M. BANERJEE (Kanpur) :
1t is put down for 4 O'clock. Negotiations
with Mr. Ratnasabapathy and others
are going onsince the day before yesterday-
They met the Mipisters and they are
likely to meet them again to consider
the matter. Now about the statement
to be made by the Hon. Minister, Shri
L. N. Misnra, 1 would request you to
give us some time for discussion. Let
it be a one-hour discussion, because we
want to express ourselves onm it.

MR. SPEAKER : Depending on
time. Personally, I willhave no objection
but it all depends.

SHRI S. M. BANER]JEE : Please help
us.

1115 hrs.

CORRECTION OF ANSWER TO 8.Q -

NO. 503, DATED 19-12-73 RE. FOOD
GRISIS IN WEST BENGAL.

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
I beg to lay a statement correcting the
reply given on the 17th December, 1973
to Starred Question No. 503 by Shri
Jyotirmoy Bosu regarding food crisis in
West Bengal.

Statements

While answering supplementaries put
by Shri Jyotirmoy Bosu to Starred Question
No. 503 dated 17-12-1973, I gave the
following figures as the actual supplies
of wheat to West Bengal for the period
July to October, 1973 :—

Month Supplies
(In tonnes)

July, 1973 131,000
August, 1973 . 148,000
September, 1973 " 150,000
October, 1973 . 122,000

DECEMBER 22, 1973

Fulfilment of Assurances 12
Re.F.C. I

The position given above pertains
actually to the supplies made for the
period June to September, 1973. As
the reply is with reference to the period
July to October, the figures given below
have to be substituted.

Month Supplies
In tonnes)
July, 1973 148,000
August, 1973 . . 150,500
September, 1973 122,800
October, 1973 . . 115,100

This opportunity is taken to correct the
figures given previously.

11.15¢ hrs,

STATEMENT RE. FULFILMENT OF
ASSURANCE GIVEN ‘ON 12-12-73
DURING DEBATE ON F.C.I.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) : I
beg to lay a statement regarding the
fulfilment of the assurance given during
the discussion held on the 12th December
1973 on the working of the Food Corpora-
tion of Ipdia.

Statement

In reply to Lok Sabha  Unstarred
Question No. 4018 answered on 10-12-1973
an assurance ‘was given to the effect
that the information is being collected
from the Pood Corporation of India
and would be laid on the Table of the
Sabha. Subsequently during the course
of discussion on 12-12-1973 in the Lok
Sabha on the No-Day-Yet-Named Motion
on the working of the Food Corporation
of India, a further assurance was given
that the information in respect of the
Unstarred Question would be furnished
before the end of the session. Accordingly
a Statement giving the information is
laid on the Table of the Sabha as per
Annexure.

ANNEXURE

{a) The average monthly expenditure
on pay and allowances in respect of about
50,522 employees of the Food Corpo-
ration of India as on 318t March, 1973,
amounted to approximately Rs. 1.g0
Crorcs.
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(b) During the last six months action
was taken against 152 employees on
various charges such as accepting illegal
gratification, defalcation and mis-appro-
priation,  submission of false medical
and T.A. bills, manipulating of office
records and other malpractices. The
action taken include=s termination of service,
suspension,  departmental  proceedings
and handing over of cases to the Police
and C.B.L for institution of court cases
against employees involving 10 belonging
to category L, 6 of category 11, 83 of category
I11 and 53 of category IV.

xx-16 Hrs.
STATEMENT BY MEMBER RE.
INFORMATION GIVEN  ABOUT

INDIAN JOURNALISTS INVITED
BY U.S.A. AND COMMUNIST COUN-
TRIES DURING 1971—73.

SHRI JYOTIRMOY BOSU (Di
mond Harbour) : Sir, in reply to U.5.Q)-
No. 4459, dated r12-12-1973 the Minister
has given a list of Indian Journalists
invited by U.5.A.and Communist countries
during the period 1971—73. In that list,
it has beca shown that Shri S.L. Dhingra

of U.N.I. was invited to Bulgaria and
he visited that country.
On enquiry, I found that this state-

m=nt is wrong and misleading.

The Minister of Information & Broad-
casting may explain to the House as to
why the reply was inaccurate and place
the correct fact before the House.

I may sorry to say that this has become
a practice on the part of the Minister.
In this seision, I have dome it four
times.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K.
GUJRAL) : In answer to part (c) of
Unstarred Question No. 4495 on 12-12-73

a statement containing lists of Indian
journalists invited by U.S.A. an&'
Communist countries during the peri

1971—73, was laid on the Table of the
Lok Sabha. :

The names of Indian journalists who
were invited by USA and Communist
countries during thc period 1971—73
werc obtained from the Ministry: of

PAUSA 1, 1895 (SAKA)
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who are concerned
uch regretted
pame ‘was

External  Affairs,
with the matter. Itis very o
Shri §. L. Dhingra's

that T { .
included, by mistake, in the I.I:ll gl‘ jour-
nalists, who visited or were invited by

Bulgaria during 1972-73- Shri Dhingra
wasgin fact invited by U. K. and_not by
Bulgaria. Since invitations from Bulgaria
and U. K. were being dealt with on the
same file, theinadvertent mistake occurred.
The heading of the fourth column of the
lists should read as ““Country from which

R i
invitation was received”.

MR. SPEAKER : I really wonder
how he manages to getall this information.

Does he sleep any time or not :

SHRI JOTIRMOY BOSU : Mr.
Gujral says, his name is not coming on
the List of Business, so 1 must do some-

thing.

l_rlB Hrs.
MATTERS UNDER RULE 377

MR. SPEAKER : Now, I take up
Matters under Rule 377-

Shri B. V. Naik.

it wew fagrdy aedd (FfEaR)
mw@a&‘,llsﬁﬁ%'&@ﬂfﬂ
fear a1 (wmwwm) ......- -
s 7@ ar @ dw arew g wWrE!
@t fer sma 9w ATAY ®) S
gamad ffag |

weqm wWENaw : AWT ag @Ig, 94
ST 9 ST AT | 27 FE AT A

i A E | WA I HEA T1E AT AT

SHRI B. V. NAIK (Kanara) : Mr.
Speaker, Sir, 1 wantto raisc an issue in
regard to the acquisition of lands in the
State of Karnataka. In this behalf, I
seek your permission, under Direction
117, to place two documents®

MR SPEAKER : Mr. Naik ....

*The speaker not having subsequently accorded the necessary permission, the
documents were not treated as laid on the Table.
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SHRI B. V. NAIK : I seck your
permission. 1 have given in writing

same

_MR. SPEKAER : How do you anti-
cipate what I am going to say ?

I tell you this is a matter which
haps may not be covered by the Rule
but under “free for all”. That is why
I have allowed it. It will not be quoted
as a precedent. As far as the documents

are concerned, I reserve my right to
see them.

er-

SHRI B. V. NAIK : I seek  your
permission

MR. SPEAKER : That will be seen
later on.

SHRI B. V. NAIK : This is a telegram
which I have received just now :

«Pray stop acquisition i
of 2052 acres land at Hiregutti
Taluka Kumta North Kanara for
Caustic soda Plant at Binaga twelve
th d t= d a .

P P ig on this
land specally 250 Harijan families
become landless and homeless Deputy
Commissioner Karwar declared 218t
December to  take possession  pray
immediately action save land and
life if mo protection received in time.
We declared indefinite hunger strike. .
Gaonkar peasants Hiregutti and other
eigat villages” .

This is nothing objectionable. 1 seek
your permission to lay it on the Table
of the House.

In this behall, I had
our leader, the Prime Minister, as
follows on the 14th December, 1973,
which comes at the end of a long list
of a representations to the highest outhority
in this country. It states :

represented (o

“\adam Prime Minister,

There is a gross injustice being per-
petrated by the caustic soda manufac-
turers in Karwar in Karnataka State
in acquiring 2300 acres of rich paddy
growing land by displacing more than
10,000 cultivators and their families.
The agitation of these cultivators in a
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peaceful manner for the t two years
has fallen on deaf ears. o :

An area of 270 acres for the factory and
staff-cum-labourers quarters has already
been acquitad displacing hundreds of culti-
vators to which no objection was raised by
the peoplein the district; but to acquire
productive peasants’ lands for growing
raw material for a factory defies all canons
of even capitalist exploitation. It is these
industrial concessions of a  zamindari
nature that bring the fair name of Indian
industry into disrepute. It is possible
to get the raw material for the caustic
soda industry through coastal shipping.
We would, therefore request that a
commission of enquiry be appointed
to enquire into this whole case of un-
natural industrial concession and acqui-
sition of land stayed.”

1 am not asking for anyting extraordi-
nary. Under section 3 of the Commission
of Inquiry Act, 1952, itis possible to
constitute such a commission of inquiry.
Till the report of the inquiry com-
mission is received by the Government
without infringing upon the Stateautonomy
thestaying of the acquisition of lands could
take place and a direction could be issued
to the State Government in this be-
half.

1 would also like to state on the floor
ofthe House that we are ready to prove
every charge in regard to the injustice
being done in regard to this piece of land.
Coastal area being very densely popu-
lated, it is not possible to deprive the
poor peasants of their livelihood. It
has been asked as to why it is that
we do not go to a court of law and get
justice through that. In this bcha:lt',
I would say that the Mysore Industrial
Area Development Act of 1966 is dia-
bolical in nature. It is an unjust Act.
Naturally we go toa court of law, they
will be administering Jaw and we are
under no assumptions or preconceived
notions that it will be possible for us
to get the administration of justice. The
two are absolutery unconnected things-
There are serious charges and we have
made it umpteen number of times. Justice
is not even tried to be done in the given
set of circumstances. I these lands are
acquired, irreversible ~damage will be
done. 1 had yesterday urged that the
minister concerned with this particular
subject should be made to bc present
so that he may beina position to reply.
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MR. SPEAKER : This is under Rule
377+ Please do not make it a debate.

SHRI B. V. NAIK : I had tried to
raisc  the question under Rule 193.

MR. SPEAKER : This is not under

rule 193.

SHRI B. V. NAIK : I have been trying
to seek your protection for the last nine
sessions.  You have been kind enough
to tell me that this is not the forum. If
Parliament which makes laws is not the
forum and if we are not in a position to
getl justice from any other quarter,
what is it that is to be done ? The ulti-
mate has been said. I request that the
Central Government may intervene
in this behalf and see to it that the acqui-
sition of land is stayed.

To wewiwroaw wed  (H241) ¢
Fore  ngie, M@ fema a=giwar
HAEF = R AW WA H aeq-
faar &1 wrF THEr @ WY1 FAMWAR
2-3 fmgz IFTF w@Wioxw sm femw
T, AER g AR F TR FARF
400 MM FHAD ¥T s an
Y feafs § & o' gary ) st
AT IFT 1 AR AT FT I FT
ga AT gEar awre A afi & ¢
T g A og@re 1 ome W
fafma awmen 21 aed = =
T g g e wrEl wWE &
W1 uegfear agi Far 99T § wW oW
IIANT ZX5F | THT SrFedT g1 AR |
g wagd A AA-0L FToAaATH §—
gq fA9 =@ 9T e egm faar anmar

arfed 1
x1-27 Hrs.
[Mr DePuTY-SPEAKER in the Chair.]

gar gwA-asft AW YRR g
wwarsd  g@Er 7 &1 vf gfg Frevger
Fam @ vy fraarfas S -
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A F TR W WATH! §ATE,
frg et aws frerl # faml
af gy st wF AT FWA A IgEAT
wn f weeas &1 AN # AT
TR A ¥ am, wgm A,
R 7w T IUEWT F7 WEEAT
# WY gr FwR M gE &
T Frwr Wer 9@ &3 15 W@ A9
frea mamw &ar afed a1, g
@ A gar Aw< ¥ feaml ¥
Wit amre fewr g1 wd wrordfe
s feam war fas arfasl 133
IEF AT AAT G F 1 FAX I RA
FeY o fad W F AW ¥ dz T E
Far weq wdw ¥ it adr fewfr 3
framt # ae ¥ fremT R FTAW
M TAT Fw€TEA F &9 A fAewrfgd
wg F A F fagd ama @'
tigw fag & amar £ 5 e Wm
qReT 20§ ag WN ®T IM FA q@T
@y

gfamm @A OF AT R
agr feqr &, 3R wIW W q@ETE,
dfFa ¥ @wR 9T as Qar wrE
fadw i ¥ ¥ a7 aF 9w ¥ AW

agl dory 3w fa@ FE FER R
T d I H g Aify we w7
aifed R T ¥ e @@n Afd

SHRI THA KIRUTTINAN: (Siva-
ganja) : Regarding the railway loco-
men’s strike I wanted to raise the issue.
But the Speaker has announced today that
he is going to allow some time for the dis-
cussion of this issue in the afternoon, after
the statcment is made by the Minister,
So, I do not want to raise it now.

MR. DEPUTY-SPEAKER : I will
check up what the Speaker has said.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Sir, under rule 377,
I wish to raise the following subject, A very
big demonstration of Delhi University
Teachers’ Association came before Parlja-
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[Shri Jyotirmoy Bosu]

ment House and they assembled at the
Boat Club, The gathering was addressed
by a number of eminent Members of
Parliament and all of them unequivocally
supported their demands.

The salary scale of these teachers has not
been substantially revised since 1961, A
marginal revlsion, however, has taken place
in 1966, There had been a manifold rise
in prices of all the commodities since then
and this has made their life extremely
difficult, The Kothari Commission recom-
mended that salary scales of teachersshould
"be revised every five years, Even if one
considers that revision of 1966 to be some
revision, new scales should have been im-
plemented with effect from 1-g4-1971,
the University Grants Commission appoin-
ted a Committee for recommending the
salary structure etc. But it took an unusally
long time and the UGC has forwarded this
recommendation  in March, 1973, Al-
though the Government -had good nine
months, they say the matter is siill under
consideratijon. )

The question of salary structure is also
equally important and the University
community is of the opinion that there
should be asingle unified grade with pro-
vision for a rational mode of granting ad-
vance/extra increments to persons with
higher académic qualifications, They are
of the view that the Lecturers’ grade and
the Readers’ grade should be made into
one composite grade and Associate Pro-
fessors should have a scale of Rs. 700-1g00
and for Professors it should be Ra.
1,500-2,500,

They also demand suitable legislation
for providing statutory security of service
and that the Upiversity should take over the
colleges, and housing and medical benefits
should be made available to all of them.

They are opposed to the Trustee of the
Private trusts and to the political inter-
ference of sectarian vested interests,

The teachers of privateinstitutions have
no protection against the whims and fan-
cies of private governing bodies and often
they are being victimied.

I would request the hon, Minister of
Education to make a statement on this
because it is a very vital matter, You know,
Sir; you have been a teacher yourself.

MR. DEPUTY-SPEAKER : I will
revert toitem No. 4,1 amtold by the Table
that what the Speaker said was that, after
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seeing the statement of the Railway Minis-
ter, he would decide whether to allot one
hour for discussion or not; he did not say
that a discusrion had been agreed to, had
been decided upon, I am putting the record
straight.

Mr. S. B. Giri.

SHRI S. B. GIRI (Warangal) : About
50,000 workers of the Hindustan Aero-
nautics Ltd, which is a dcfence industry
willgo on a strike from 1st January 1974,
The workers have already served a strike
notice, I have written a letter to the Mij-
nister of Defence Production, Shri Vidya
Charan Shukla. We have requested the
management as well as the Minister to
convene a joint meeting as was convened
earljer, but so far they have not convened
it, I am afraid, if the Defence Minister
does not intervene in the matter, there is
every possibility of thestrike taking place
which will paralyse the defence industry.

SHR1 'N. TOMBI SINGH (Inner
Manipur) @ Sir, I would like to raise
an urgent matter of public importance that
is the shortage of motor tyres in the State
of Manipur. The shortage of motor tyres
in the State of Manipur where there are no
railways has been hanging fire for the last
few years. This issue was raised in the
Manipur Consultative Committee meeting
presided over by the hon. Home Minister,
and it was assured by the Home Minister
that more tyres would be allocated to Mani-
pur and special arrangements would be
made to reach them. But, Sir, there has
been no improvement in thesituation, This
state, for its communications and transport,
is dependent on the motor vehicles; bullock
caris can operate only in the valley section;
nine-tenths of the area is covered by very
slopy hills, Naturally, the normallife is not
functioning due to acute shortage of
motor tyres. There are other shortages also
like that of cement and G.I. sheets.
But the shortage of motor tyres in this
part is very much disturbing the normal
life of the people, May I, therefore, draw
the attention of the Government of India,
specially of the Ministry of Industrial De-
velopment and the Miniswry of Supply to
this so that they may take special measures
to rush special allocation of tyres to the
State of Manipur and also to the neighbour-
ing States like Mizoram and Meghalaya
where there are no railways and where
people are dependent on only motor
vehicles.

SHRI B.V.NAIK : Yes allover the
country where there are no railways.
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SHRI N. TOMBI SINGH: 1 wish
every part of the country gets its share.
I am raising thisissue because in the north
castern zone, in NEFA, Meghalaya, Mani-
pur, Nagaland and Mizoram, there are
no railways—not even an inch of railways.
Therefore, Sir, in view of this acute shor-
tage, special allocation of motor tyres has
to be made and special arrangements have
to be made to reach the allocations in time
so that people wil! be rescued from this di-
flicult situation.

MR. DEPUTY SPEAKER : Mr. S.
M. Banerjee. In this connection I would
like 1o say that I have received a statement
from the Minister of Communications and
Touri:m and Civi! Aviaticn. He has come
forward with a statement. 5o, you need not
raise thispeint, .........

SHRI 5.M. BANERJEE (Kanpur) :1
will raise other points.

MR.DEPUTY-SPEAKER: Not other
points.

Kindiy help me, Let us finish this item.
1f you have to speak on some other items,
itwili come. Itisallir thelist.

SHRI S. M. BANERJEE}: Which item
Sir?

MR. DEPLTY SPEAKER: Item No.
9.

Now that you have given me sometime
to look at thelist, I see your name figure-
three times here, one after another. Re-
garding the particularitem relating to civil
aviation, I am giving you the information
that the Minister has come forward with a
statement, and what I am concerned with
now is the disposal of this particular item
first. If I allow you to speak on some other
items, then you come backto thisand it will
be a kind of Khichuri.

SHRI1S.M. BANERJEE : I am going to
remove that Khichuri in their field either
in the loco or in the Indian Airlines, I
have sent notices on three points. This
lifting of lock-out inthe L.A. onindividuals.
1 have yetto hearsuch a thing. I have never
heard ofit. In spite of thelifting of the lock-
out in respect ofindividuals, the attendence
is very poor. Let him start negotiations, let
the Chairman not pressuricre the Minister
any more. After all, the Chairman is not
all they want certain anomalies to be rectj-
fied. The statementshould mention that.

PAUSA 1,1895 (SAKA)
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STATEMENT RE: LOCK-OUT IN
INDIAN AIRLINES GCORPORA-
TION

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
Sir, the House is aware of the circums-
tances under which the Management of
Indian Aitlines was compelled to declare
a lock out with effect from 24th Novemder,
1973. From the 27th November, the
Corporation has teen operating a few ser-
vices daily according 1o a skelewom sche-
dule to airlink a few of the major cities in
the country.

" Even after the declaration of the lock
out, the management of Indian Airlines
has held discussion with the various Unions
with a view to arriving at an agreement
with them. It was made clear to the Unions
that the revision of Shift System which
some of the Unions had made the imme-
diate reason for the agitation that prece-
ded the lock out, was only one of the steps
that thc Management proposed to take in
order to eliminate wasteful praciices to
which the Commitiee on Public Under-
takings of this House had drawn atten-
tion, and for the removal of which the
Management was directed to spare no
efforts. A list of these wasteful practices for
whose elimination the Management sought
the cooperation of the Unions was giving
to them. The Indian Aircraft Technician
Association (IATA) comprising nearly
260 workmen reacted favourably to the
proposals of the Management and after
several rounds of discussions signed an
Agreement on the 8th December, 1973.
A copy of the agreement is placed on the
table of the House. [Placed in Library. See
HQ LT-6134/73.] As aresult the lock
out in respect of the members of IATA
was lifted with effect from the 1oth De-
cember, 1973.

The Indian Commercial Pilots Asscia-
tion (ICPA) filed a writ petiticn in the
Calcutta High Court challenging  the
legality of the lock out, and the ACEU
followed suit in the Delhi High Court. The
Calcutta case which has been partly heard
is coming up for hearing again on the 24th
December and the Delhi case has been pos-
ted for hearing on the grd January,
1974~

Representatives of the Flight Engineers
Association have met me and the
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(Shri Raj Bahadur]

Management to discuss the terms of an
agreement. By and large they have been
appreciative of the Managements’ efforts
adequately to improve the functioning of
the Corporation. A meeting between them
and the Management is to take place taday,
and I hope that an agreement will be
reached, enabling the Management to lift
the lock out in repect af the Flight Engi-

neers as well.

Meanwhile,in view of the large number
of requests received from individual em-
ployees for lifting the lock out in their case
and assuring Management of their coopera-
tion in the removal of wasteful practices,
the Management put out notices in the
press on the 2oth instant that if any em-
ployee was prepared tosign an undertaking,
agreeing to the removal of various wasteful
work practices, the lock out would bel ified
in his case. Before publishing this notice
the Chairman had called the leaders of the
ACEU and the Engineers Association and
had assured them that thisstep was being
taken in response to requests from nu-
merous employees which could not in
fairness be ignored, and was in no way in-
tended adversely to affect any Union.
He also stressed that the individual under-
takings to be given by the employees
would be without prejudice to any agree-
ment that may be arrived at with the Un-
ions subsequently.

Following this press notice, a large num-
ber of employees turned up at the varjous
work premises of the Airlines on the 21st
morning. The leaders of the ACEU addre-
ssed meeting s near some of the premisesand
asked employees not to give the underta-
king called for by the Management. Never-
theless, numerous employees have already
reported, signed the undertakings and have
been taken on duty.

According to information available up
till 10 0" clock this morning from the four
regional head-quarters, about 1000 em-
ployees have signed undertakings and re-
joined duty. It is understood that large
numbers are reporting in outstations but
details are to yet avallable.

The management has throught out taken
the stand that it would lift the lock out
only if the Unions gave assyrances in clear
and unambiguous terms that they would
cooperate in the removal of various waste-
ful work practices and in measures to im-
prove thesafety, efficiency and producti-
vity of the airlines.
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I hope the Unlon leaders concerned
will appreciate that a large pumber of their
own members are keen to cooperate with
the management and that they will come
to an early settlement making it possible
for the lock-out to be lified for allemployees,
and I seek the Cooperation of the Mem-
bers of the august House. (Interruptions)

MR. DEPUTY-SPEAKER :
the subject is just brought,.......

SHRI DINEN BHATTACHARYA :
(Sc‘ra.mpore} : The statement is provo-
cative, (Inierruption)

MR. DEPUTY-SPEAKER: I ury to
regulate the procecdings of the House 3
nobody listens, Order please, I say, under
Rule 377, asubject isnormally only brou-
ght and the Minister, if he is in a position
1o make a stalement, makes a statement, in
reply to that.  No further discussion tzke
place...

SHRI DINEN BHATTACHARYYA :
I just want only a clarification.

MR. DEPUTY-SPEAKER : When 1
am on my legs, will you please sit down?
Even so,since itis the last day, and this is
a very emotional issue...

Normally

TP

SHRI VIKRAM MAHAJAN (Kangra):
It willbe treated as a a precedent,

MR. DEPUTY SPEAKER :Itis not
a precedent. Being the last day, certaijn
amount of relaxation is given, if Members
want to mention one or two points. But
don’t make it a debate. If the Minister
wants to make a further statement T will
allow him; let us agree that we stop there.

=t waw fagr areday (=rfags) ¢
TR PR, 377 ¥ W el WY
amy 3

MR. DEPUTY-SPEAKER : I
concerned with this jrem.

stare fagrdt somd : o7 axagw
Y OE g1 A

SHRI V. K. KRISHNA MENON

(Trivandrum): I don’t normally inter-
vene in a debate...

am

MR. DEPUTY-SPEAKER: This is
not a debate.
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SHRI V. K. KRISHNA MENON : All

right; if it is not a debate, what else;
shouting match?

There is no doubt that a certain am-
sount of public opinlon expressed against
the aircraft employees merely because it is
put out that they are highest paid people,
this, that and the other. But, I want to
express my regret for the attitude of the
Minister and the head of the organisation—
Chajiman or whatever be his namein the
Indian Airlines. Strikebreaking is not a
good business, Who willdo that? GCollec-
tive bargaining is one of the safeguards to
our Constitution. What these people are
doing is this, The authority of the Govern-
mentis used to create back legging for
break ng the strikes.

The Railway Minister has brought in
the Territorial Army; who asked him to
do this?  Similarly, the Minister for Com-
munications brought in somebody else.
Itis quite true. First of all, what business
has the Government got to stop the
pay for the period they worked? Thatis
to say, they have not been paid their No-
vember salary. The only reason for doing
that is to make them starve. Itis wrong to
do that.

MR. DEPUTY-SPEAKER : You wiH
kindiy note down the points and then you
can answer.

SHRI INDRAJIT GUPTA (Alipore) :
The Minister has referred in hisstatement
that the validity... (Interruptions).

SHRI S. M. BANERJEE (Kanpur) :
We are concerned  with the workers and
not with the retired army officer. He
should be sacked. (Interruptions)

MR. DEPUTY-SPEAKER Order
please. Dr. Kailas, shall 1 remind you that,
you are nowsittingin the treasury benches?
That much restraint is expected cf you,
Shri Gupta.

SHRI INDRAJIT GUPTA : The
Minister mentioned in his statement that
the validity-or legality of the lock-out has
been challenged by one or two Unions in
the Calcutta High Court; we are awaiting
the judgment of the High Court on the
matier.

I would !ike to know from him, pending
that decision of the High Court, whether
1 is proper for the highest executive of the
Corporation—the Chairman——to state, as is
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reporied in the préss to-day, -that the
question of payment for the period  of
lock-out is something which he cannot
consider ?

Who has given him to the right to say
this when the court has not yet given its
judgment as to whether the lock-out is
legal or valid or not? Apart from this, as
Shri Krishna Menon mentioned, they are
not paid their due wages or earned wages
prior to the period of lock-out. These
wages are lyingin arrears and they are not
being paid to them. I wouldlike to know
from him, whether the Chairman is going
to be pulled up or not, whether it is pro-
per on his part to make this kind of state-
ment prejudging the decision of the High
Court which is yet to come?

MR. DEPUTY SPEAKER: I shall
give everyone a chance, Mr. Vajpayee.

s sew fagrQ Trway) ;- SuTeme o,
A6 RgRT A WA AT W FRTE A
ifem wawmrER ¥ sWarfal @ oqw-
TA BT A g SvaEfE, STTarEd
faar @r @1 ¥fs @@ Jegw oF-
ffeaz 1 9fRdT 1 " FA § 2z
M guTers WERa, ad ST A gar
gird f& &t g fawmw d @
freft FrIA UF § UF Uw iR @
za a® 1 wweEhEr @ ar &?
JegE  TRAfeaT FRi A & 7 S
gara F34 &1 afewr a@ agigrasar. ..

SHRI S. M. BANERJEE: Does the
Prime Minister give such an undertaking ?

MR. DEPUTY-SPEAKER: Mr. Ba-
nerjee, you have had your say. Let others
make their submissions.

ot wraw fagr<t Twqay ;. IeTEN
&, w1 FEA@ & 9FE & ST
W@ ¥ ifeqn wg@TEm ¥F REA
FT AATA HTA KT F1E AT AL fAFTT
gl ! wT  wWEIRAl ® dEsEa
FAT asd §? gy sweEfEw amm
F1 aaeq 41 g ! 19 gfAga F A9
g e | FERE  gwmdfmE
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st szt fagrdy qa Y]
Tm & @ R §, W X AW N
qifamie &1 agdm  fRdm

wr degy gL Fa e
qrErsR § § ¢ AT EETL I AW
o e fawnii Fag AF YT FT A
TF A 3 W AR A
fagr ;"w? TR a'&ﬂ' 3@'% A
i & & WmR FWF
T@d B QW & 3 A 1R
arad frarar @w @, fr o
an ay fan mfedt ®1 &S &
@aﬁ g3 E}:ﬁ q'l'rﬂ‘ﬂ'\ fea IEFT
g FOET AR AN FATT AT @I R

st go o Ri(TFE) ;7@ W A
sifed, 7@ w1 gmr =rfed

SHRI K. HANUMANTHAIYA (Bangal-
ore) : If it comes 1o a question of
principles as the senior Member Mr. Kri-
shna Menon has said, in a democracy,
public opinionis 1o be the governing factor.
If overwhelming public opinion does
count in a country, it is not democracy, I
may tell you that we have been feeling for
a long time in all sincerily and patriotic
fervour that several labour unions are trying
to hold the country Lo ransom- (Interrup-

tions)

. DEPUTY-SPEAKER : This was
wt;l:!lRI Bas afraid of that the whole thing
would develop into some kind of debate or
some kind of verbal warfare between the two
sides...(Interruptions) 1 would request hon.
Members to kindly co-operate. We have a
lot of business, We have a large number of
notices by other hon. Members.

Now, 1 have allowed hon. Members to
make their points and it is i:or the hon-
Minister to replyif he can satisfy them on
those points. (Interruptions) My difficulty
is that Members do not gllow me even to
finish my sentence. Their _reupomlblhty
over once theyget up and cjaculate some-
thing. But my responsibility is to see that
everybody has that chance to say somet‘hmg.
1 would request hon. Members 1o kindly
co-operate in this, and in order that it does
not develop into a debate, not to makes
statements that would be controversial
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or disputed by others and protested on
rebutted by others; otherwise, it becomes
a debate.

SHRI K. HANUMANTHAIYA: We
obey your directions. Everyone of us
must be allowed to say what he feels.
The rightis as much mine asitjs that of
other hon. Members.

MR- DEPUTY-SPEAKER :
to make it a debate.

But not

SHRI K. HANUMANTHAIYA: For
the firsttime during these four or five years,
Government are showing firmness in safe-
guarding the interests of the people, and
we are all praise for the determination and
patriotism shown by Mr.Lal,the Chairman
of the Indian Airlines. We fully support
him. I am very happy to note that my
friend, the hon. Minister, is safeguarding
the interest of the gemeral consumer as
nobody else did before. This is not an
exaggeration. If ever the Government
yields on this matter, we members of the
Congress party are going to feel very
much pained, and dissatisfaction willgrow.
This has to be noted by Government.

st Ag, fawd (iF1) @ F 94 wdiwg
e WA F LT ARATF |
ar TF WER. ..

MR. DEPUTY SPEAKER : Itis not
my intention to shut out any member.
I am entirely in the hands of the House.
If you say you will finish the whole day
only on thii,itis up to you.

SOME HON. MEMBERS : No, no.

MR. DEPUTY-SPEAKER : There is
a lot of business, and most of itis to be rai-
sed by private members. Now I can under-
stand the Opposition holding a point of
view different from Government’s and
trying to put questions the Government
has to answer.

SHRI DINEN BHATTACHARYYA :
They have nothing to answer.

MR. DEPUTY SPEAKER : Ifmem-
bers of the Congress Party also have ques-
tions to ask of Government. I willdefinitely
allow them. But ifitis not a matter of
asking questions but of expresing their
opinion then that opinion can be expres-
sed by Government on behalf of the entire

party.
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SOME HON. MEMBERS : No, no.

SHRI BHAGWAT JHA AZAD (Bha-
galpur) : We must tell Government to be
firm, and not put us to this embarrass-
ment.

SHRI K. HANUMANTHAIYA : Mem-
bers express their opinion; they are bound
to express their opinion.

MR. DEPUTY-SPEAKER :  Order,
order. I am just putting this. But if
members are very keen in expressing their
views instead of putting questions and
even inspite of me this takes the shape
of a debate and all the time of the House
is taken,then I willtake jt thatitis the wish
of the House that there should be a dis-
cussion on this.

ofi ay faad : 79 d1 3o ATl w7
oo Arfgg | & wmawr s7Arad
arar g |

T e wg favim fear ¢ f&
MR gl faaE &1 e ardafas
Fofagi &1 weiwor fear s
fafsgetrgsivm faar  argam ?

T GIF F AAGT AT A AqF
FfagEr of@mda ano ok @ wdw
Ze afag =R & 9T T8 wfee

e wEET FT gAA  FAT AR
S¥ FAMI ARAE 1 A F@ Am@AT
ara g & &1 wiw osmeE. ..
(%)

RANGAT HTgE WINW ®T A & At
# ww@ W A 9B wwar! A TE S
®RIE |

MR. DEPUTY-SPEAKER :1 am res-
training everybody.

ut wg famd : A FAA dW W
9B | QF ¥ §EAfAw FEal
FTEAFW ET @R | g6 7 78 16
QIE f5 s om0 wifaedFr
frrig) @w ;1 A oam o FEn-
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_SHRI VIKRAM MAHAJAN (Kangra) =
Sir, I want to put two simple questions to
the hon. Minisier. In view of the difficult
economic situation in the country and in
view of the fact that certain unijens and
certain parties are trying to take advantage
of thiscriticalsituation and trying to create
chaos in the country, will the hon. Minis-
ter assure the House that he would not let
certain unions and certain parties, or would
not permit them to create chaos in the
country ?

Secondly, will the hon. Minister give
an assurance in the House that we stand
behind the Chairman who is doing a
wonderful job in periorming public ser-
vice? (Interruptions)

SHRI INDRAJIT GUPTA : What
about the Shiv Sena and the bandh it is
conducting? I wantto know. (Interruptions)
Donot be hypocritessittinglike black sheep
here. He is talking about parties of dis-
order, shameles:ly joining hands with the
Shiv Sena. Let Mr. Chavan reply.

SHRI K. HANUMANTHAIYA: Mr.
Indrajit Gupta sought to know that it is
the leftist Rajni Patel who is supporting
Shiv Sena. Not we.

SHRI INDRAJIT GUPTA : Why don’t
you expel him? Why don’t you take dis-
ciplinary action against him?

SHRI ATAL BIHARI VAJPAYEE:
Are  Rajni Patel and Hanumanthaiya
different?

SHRI K. HANUMANTHAIYA : Yes,
we are different.
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MR. DEPUTY-SPEAKER Order,
please. Mr. Banerjee.
SHRI VIKRAM MAHAJAN :  Are

you going w allow each hon. Member to
make his point?

MR. DEPUTY-SPEAKER
please. I have called Shri Banerjee.

Order,

AraieT qam Tag (T970) ¢ ST0sAE
qERY, st agdl 1 gad TR AFR
Faqaz fagrar wig @ feaw
art Fy W Y aR FEA FT HAGY
fear am

SHRI K. HANUMANTHAIYA : We
are not going to allow Shri Banerjee to
speak twice. We are going to adopt his own
tactics today.

MR. DEPUTY-SPEAKER :

Order,
please. Shri Banerjee.

SHRI S. M. BANERJEE : Mr. Deputy
Spealer, Sir, I would like to know from the
hon. Minister. ..

SHRI K. HANUMANTHAIYA : He
has already spoken. This is the kind of
latitude given to him, unde: which he wants
to make an other speach. We cannoi allow
him to speak twice.

SHRI S.M.BANERJEE: I would like
1o know from the minister whether any
suggestion has come from the unions that
the visible difficulties—I am not talking of
these difficulties which are invisible—which

~ may arjse after the introduction of the new
shift should be discussed by a joint com-
mittee and if so, what is the reaction of the
Government to it? 1 would also like to
know whether the wages which they have
earned will be immediately paid to
them. Thirdly, I would like to know whe-
ther Mr. Raj Bahadur willsee to it thatin
the negotiations that willgo on today, the
employees’ 1epresentatives are taken into
confidence behP;re the lock out is lifted and
lastly whether after his performance today,
Mr. Hanumanthaiya will be made Minister

again.

SHRI BHAGWAT JHA AZAD :
Sir, we whole-heartedly welcome the state-
ment of the minister on this last day of the
sessjon. We want to know from the Govern-
ment whether Government will continue
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to adhere to this policy or will they surren-
der o the pamperced boys of the Indian
Airlines after the House adjourns sine die.
Some of the unions and those who are ins-
tigating the strikers outside have held the
country to ransom. Therefore, we want to
know whether Government wil! continne
its present policy followed by the manage-
ment under the able chairmanship of Mr.
Lal, whois duing a wonderful job. We want
to compliment bim. Secondly, I want to
know whether Government will adhere
to the principle of “‘no work, no pay”’
or will it pay for the lock-out period.
Thirdly, I wantto know whether it will
also look into the conduct of officers
like Mr. Bosu, that great personnel officer,
who have spoiled the Indian Airlines by
bringing in a large number of persons,
very much dispropertionate to the actual
work in the Indian Airlines. With these
words, 1 whole-heartedly support the
statement made by the Minister and ex-
press the hope that they will continue this
policy in future.

SHRI DINEN BHATTACHARYYA :
The Public Untertaking Committee has
made a recommendation that regarding
the wasteful expenditure, the Indian Airli-
nes management willhave a discussion with
the employees’ representatives and after
that only any necessary siep will b taken.
In this case, is it o o fact that Moo Ll
then and there announced the now shift
system causing @ great agitation wmonyg the
employees?  (Interruptions)

MR. DEPUTY-SPEAKER : Let him

ask a question.

SHRI DINEN BHATTACHARYYA :
May I know whether the Government,
which is responsible for all these things,
will now, benceforth, ban all strikes, whe-
ther in the public sector or in the private
sector. Is this the policy they are going to
adopt? I want a categorical answer.

sy siwT zATR T5g : ST AIRE,
FE freqm F arg A1 ag ) Ag 43
qu Farg dza fede 1 g wran |
feqz 7 safag w2 wig & agegia st
s geal ws fear @ sad fede
) wad F@ A a1 faae A a9
& & 38R &t #1 Alga I3F T&l
g Wi & 178 2 | frew 12a9ma &
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em o awm 4 A fme
FI oA S AR 24 AFE A
JrET 1 K GIETL F1 T FRAT

¥t | oF AEMT 9T ER A gt fza
wM WY g1 F wmAr smarg fxga

A fra Frgmar? Fadnr A gqeAr
arar £ f5 8% w1 16 3 #H-
arfgl ®1 wear #1 W F T4A@ A
aqR FTF Mo fau g F1 2y
ar?

sRaifdl & wfa Ry W wE-
wfag FEzAq8 A q0F, 7% fI@
@A awd  fw sd9fEl §1 391 s
fifam gam 31 gw afes FfE s
foq 398 fus fefma § 1gasa#
Ty et F fau wfes Rfga g 2o
F afas fawra & fow gn ofus lafag
g1 3fFa 2w ARdd 5 22 ghmm 3
Ay 9T Az A sE-ae AT qfEw @)
Wigae a= |

@ wfesr & a9 7 @& ager @
FIq I @ AFAT ARAT E UF AR
f& s@as #T ammE<r & H07 3faga
TR Arge &1 fEEar qEe g g
gy AFam fead fzai 9 qrgm ?
gmey, far mma adi & sron, aRd
aedl ¥ ATM TA awg Fr sEany g
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@y

SHRI SHYAMNANDAN MISHRA
(Bcgusarai) :  In all conscience, the situa-
tion is new crossing the limits of wlerance
and the total transport situationin the
country gives one the impression that it is
not a running country. However, we are in
favour of the resumption of the air services
at the carliest, without any further delay,
though w.: do not belong to the class of
people which cun be called the air-travel-
ling public. We have not, cither individually
or as a party, suffered much on this account;
may be, the other side may have suffered
more hecause it has 1nore moncy to spend
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on air-travel. But we arc for the resump-
tion of the services, My view is that we should
bold talks, the two parties should hold
talks without any pre-conditions. (Intey.
ruptions).

=Y o qto WaT : FTTHT FTAA Z) ALY
qaar aF gaAr |

= sa 727 oy : gar A MDA FH
71 faawa & 7

There should be talks between the two
parties without any pre-conditions. Se-

condly, the wages carned must be paid
without any delay.

MR. DEPUTY-SPEAKER : Shri A.P.

Sharma.

SHRI S. M. BANER]JEE : He
sents the railway employees.

repre-

MR. DEPUTY-SPEAKER : And you
represent the Defence workers.

SHRI A. P. SHARMA : I am very sorry
that one of our senior Members of this
House, Shri Krishna Menon, took this
step ofthe Government and the manage-
ment as a strike-breaking step. The
Minister has explained in bis statement that
the cmployees are coming on their own.
Nobody is coercing them; nobody is for-
cing them. A very important point that he
has made out is that in spite of those insti-
gators who arc instigating the strike, and
who are responsible for it, the employees
are coming back on their own. At lecast
thousands of employees bave willingly
come back. Thisis a fact thatshould notbe
ignored.

Some of our fricnds here, as my hon.
friend Shri Shankar Dayal Singh said, have
become thekedars or monopolists of labour
interests in this country. I want to know
whether they are also to look to the interests
of kisans, whether they are to look to the
interests of the country and the progress
of the country as well. I ask ; Has any sec-
tion of the society in this country any right
to hold up the progress of the country
and hold the nation to ransom? That is
my question. I would like to know from the
Government whether they wiil continue to
take thesteps which they bave been taking
in this matter.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) From what my hon.
friend, Shri Krishna Menon, bhas said,
I am very sorry to say that the Chairman
of the Indian Airlines, Mr. Lal, is going on
lobbying with Members and bricfing them.
It is a very deplorable thing. Whatever
he has said really puts the past management,
including Dr. Karan Singh as Minister,
in the role of the condemned people. Am
I to understand that what they have been
doing, the management of the Indian Air-
lines and th: Minister, for the last so many
years was all wrong and that Mr. Lal has
suddenly come and discovered new things?

Mr. Lal has committed another serious
impropriety by announcing a fare rise to
the press. When the House is in session,
this man goes to the press and tells them
that there is a fare rise by 30 per cent.

He bas talked about the abolition of sur-
face transport. What are they going to
do with the employees who are working
there and the money that bas been inves-
ted there? They also want to abolish ca-
tering. What will happen to the money
that bas been invested in Saphire?

I want a categorical assurance from the
bon. Minister who at least looks to be
mature that there will be immediate bi-
partite talks based on the demands put by
the employees. The Minister should not
be misguided by the Chairman of the
Indian Airlines.

SHRI B. V. NAIK (Kanara) : I would
Like to know from the hon. Minister, since
the public scctor undertakings in this
country owned by the Guvernment are not
profit-motivated undertakings, that they are
public undertakings motivated by service
to the community as a whole, and there is
a diff:rence between an undertaking, whe-
ther it is the Government of the Centre or
the State, or a private enterprise like those
of the monopolists or non-monopolist con-
cerns, may I know whether it would be
expedient for solving this unnecessary con-
troversy in which all the members on the
otber side look like angels of socialism
and many of ws here look like devils of
capitalism. .., (Interruptions’.

MR. DEPUTY-SPEAKER:
question.

Put a

SHRI B. V. NAIK : I want to know
whether there will be certain  improve-
ments in the labour laws governing the
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trade union and the issues of labour settled,
particularly in the public sector indus-
tries,

SHRI SAMAR GUHA (Contai) :
Mr. Deputy-Speaker, Sir, when I first raised
the issue on the floor of the House, when [
observed that the soldier-Chairman should
bave acted with more tact and patience
in dealing with the matter which was ban-
ging over for years, exception was taken by
the hon. Minister. Now the events that
have followed are proving whether I was
right or wrong. On that day, Sir, many of
the Opposition members did not give their
all-out support; they had a certain quan-
tum of reservation in their mind. But today
allthe Opposition unitedly are condemning
the attitude taken by the Government
because the Opposition feels that, by adop-
ting a terrorising and totalitarian method,
the Government is creating a dangerous
precedent for the democratic process of the
labour movement of our country. That is
the reason why the whole Opposition is
united today.

I want to know from the Government
the losses incurred upto now by the Indian
Airlines due to lock-out. I want to know
whether it is afact that the Government
have withheld the salaries of the employees
of the Indian Airlines before the lock-out
and also after the lock-out and if so, under
whatrules and on what basis they bave done
so. I also want to know whether, while
asking them to resume their dutics, the
Government is taking any undertaking
from the cmployees and if so, the nature
of the undertaking. I also want to know
whether the Government have abrogated
the bipartite agreement that was entered
into between the Indian Airlines Corpora-
tion and the Employees’ Union. Govern-
ment have said that thousands of workers
are joining their duties; here I want to
know from the Government whether they
have in their possession the station-wise
figures, the figures station-wise where the
workers are resuming their services. I also
want to know from the Government whe-
ther they will give up this burcaucratic
attitude and cnter into an unconditional
bipartite talk and if, unfortunately, that
talk fails, whether the Gowvernment w:;l
refer the whole matter to the Labour Tri-
bunal. And pending the decision of the
Labour Tribunal, weshall join the Govern-
ment in making an appeal to them to resume
their services.
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SHRI DINESH CHANDRA GOSWA-
MI (Gauhati) : I have twosimple ques-
tions to ask. Ome is whether it is a fact
that, as per Agreement thc management
did have negotiations with the workers
and the workers in certain  offices acreed
to work but subsequently refused on the
intervont'on ol outside agencies.

My second question is whether the Gov-
ernment will protect my interest as a
travelling public from the harassment and
trouble that I have suffered for the last
few ycars from the totalitarian approach of
a handful of workers supported by a hand-
ful of so-called leaders.

SHRI THA KIRUTTINAN (Sivaga-
nja) : My friends on the other side arc
talking about democracy and socialism. I
do not know how far it is fair on the part
of the Government to suppress the trade
union movement either in the Railways
or in the Indian Airlines.

1 feel that the Government is committing
mistake after mistake. The question of
* legality of declaring a lock-out is before
the court now. Again, the administration
bas decided that they would lift the lock-
out for individuals. Then, this will also go
0 the court.

The Indian Airlines is having losses
every year. Now, the Government itself
has declared the lock-out and itis incurr-
ing losses. So, the Minister is responsible
for it.

Much hasbeen talked about the wasteful
practices in  the Indian Airlines.  Only
the other day the Members on this side
have mentioned so much of waste{ul expen-
diture that is being incurred in the Indian
Airlines. I would like to know from the
hon. Minister whether any action has been
taken about that as also the wasteful expen-
diture which has been mentioned by the
Public Undertakings Committec.

I would also like to know from the
hon. Minister whether consultations were
beld with the representatives  of the trade
unions before the introduction of the shift
system. Ifsn, undur what rule and under
what authority was it held?

ot wf waor (faesr-afaor) : gatener
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SHRI RAJ BARADUR: Sir Iamreally
surprised that the charge of strike-breaking
should have been levelled at us in spite of
my mentioning about certain very outstan-
ding facts of the situation. The facts of the
situation  are that before the new shift
pattern was enforced there was an agree-
ment under which it was brought about.
That agreement was signed on a bipartite
basis by the leaders of the trade union and
the management. (Interruptions) That is on
the record of the House. Let me have my
say. I am notyielding.

SHRI DINEN BHATTACHARYYA:
You arc misleading the House.

SHRIRAJ BAHADUR: Iam not mis-
leading the House.

SHRI DINEN BRATTACHARYYA :
There was no agreement regarding the
new shift system.

SHRI RAJ BAHADUR : I have not in-
terrupted you even once. Pleasc  let me
have my say. I am barely stating facts. 1
can sayit with allthe sense ofresponsibility.
I can quote the days of those agreements.
These wre as far back as 1971 and the pro-
cedure was raiscd bow to revise the new
shilt pattern. g

SHRI DINEN DBHATTACHARYYA:
May Iask wh:ther there was any agree-
ment  regarding this new shift pattern?
Itis not a fact.

SHRI RAJ BAHADUR: Shall I yield

or shall I continue?

MR. DEPUTY-SPEAKER: Itisup to
you.
AN HON. MEMBER : He is not

yielding.

ofi ﬁﬁf AR fﬂg i Wq WA qgear
Wi 9qqIE g aw @A aw F @y
& FIFT STTET T G g |

SHRI RAJ BAHADUR: The question
was put and thisis my answer, The ques-
tion was put whether before the new pattern
was_enforced, there was any discussion.
Isaid that discussions were there, Many
days discussions lasted, for even weeks,
Those discussions were held and ultima-
tely that agreement was reached. They
were following that agrecement in letter
and in spirit. As far back as 28th and
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29th October, the new shift pattern was
given as asort of charter to them so that
they can discussit and for 8 days or 10 days
they have discussed, And, according to the
agreement to final decision rested with the
management. The Management took the
final decision and enforced it, Sir, Now,
having complied with it, the unions are
duty bound, honour bound to observe it
and to comply with it and to follow it,
Some friends were aszing: Isit a fact that
some unjons have also agreed to do that?
Sir,it isa fact that in Bombay and in
Madras, so far as I know, some unions have
already agreed to that, but then, somehow
or other they changed their minds and this
came about. Now we did not staud on
prestige atall, Right from the very first
we started negotiations. I myselfcalled him
and told him, please work it. I was told,
there arc hardships, I said, what about
them. I said: Give them to me I willhave
them settled in timebound period and they
have it done. Suppose they don’t agree
with something which the management had
done, 1 told them, to the union leaders,—
I will take the House into confidence, —
I told them, you just whisper into my ears
what your difficultics are and I will
make the Chairman agree to any valid
reasonable thing thal you want me to do.
Nuow what more coull 1 have done, After
this, Sir, Iwould ray we have not stopped
negoiiat at al’, One of the unions
representing 2600 workers, technicinns, —
itis one ©f the mos! important unions, —
have talked to me; they also agreed on the
wasteful practices to be removed and they
signed an agreement and the agrerment
alzo is nowe Dbefore the Houseo Tt has been
laid on the Tablc  of the House. And
that agiecment ’-punks ab()u_! the whole
thing; Not only we are following the com-
mand given to us, the dictates given to us
by the Public Undertakings Committee
of this very House, we are (:lomg_nthmg
more; if we have not complied with it we
would have been accused that we are not
complying. Now that we have complied
with it, we have been accused for comply-
ing; it is something ver; funny- Either you
ask us to take the recommendations of  a
body of this House seriously or not. If
vou want to ask us to take it seriously that
we are doing, that and that and nothing
else. And the Chaiiman is scrupulously
following the ditections of the Government,
he is doing nothing more, and I take the
fullest responssibility for whatever he has

done.

5.

May 1 say this,apart from that, because
1 gre’;tly rcﬁpctl, Mr. Menon? I would
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repeat this to him that even today the ne-
gotiations are taking place with the flight
engineers. The pilots are coming on the
26th. Day to day I have been meeting
them as often as Mr. Dandavate wanted
to meet. The ACU leaders are meeting
them. The neghtiations are not stopped-
The whole excrcize is,shall we pot put the
Indian Airlines our national zizlines on a
pedestal of  efficiency, of produciivity, of
safety, of acceptabiliy by the travelling
people here and abroad, so that it mav real-
Iy be such that we may be proud of it as
our nationa! airlines.

That isallour aticmpt. I am glad to say
tha: the woriers are cooperating; the
Unions are cooperating.  One or two of
them have come to an agreement. Why
not you all helps usin doing that? Will
this be termed strike-breaking’?  (Inferrup-
fions) .

We want the success of all public sector
undertakings  because we are committed

to soctali:t policjer andre bring atout a

sociulistic ofder. Socie-economic change;
cannot come aboui without the suceess of
the public undertakings. They cannot
succeed unless and until there is no strike,
no goslow and no work to rule. I shall
repeat here for h s satisfaction that even
while we were accused as to why we are
inviting ind:vidual'y and not the unions
for 1alks. [ would only say this that right
from the beginning Government made its
inteuvon clear that the workers Lhad been
anxious Lo come back. In fact we were held
up for alongtime. Even that undertak-
ing is on'y to carry out the ciimination
of the wasteful practices and it has to be
done. While we are accepting that, I have
given this commitment, I shali read jt out
here :

“Befure publishing this notice, ihe Chair-
man cal'ed the 'eadess.........(Juterruptions)

Kindlv listen to me.

“Beiore publihing this notice about the
individualy' coming and «igning thir,
the Chairman called the lcaders of
the A.C.U. and ithe Engineers’ Asso-
ciation and assured them I am using
the word ‘assured’—that thisstep was
being taken in response to the request
of the numerous employees who could
not, in fairness, be ignored.”

Can we ignore that when theusands of
employees are coming back  and when
hey want to coopereate or the elmination
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of the wasteful purposes for the sake of their
leader? With great distress I have to say
that I do not think that they represented
the opinicns of all those workers who want
to came back. (Interruptions).

Therefore, we :aid that this was not
in any way intended to affect adversely
any union. We also stressed that the indi-
vidual undertakings to be given by the
employees would be without this prejudice
Lo any agreement that may be arrived at
with the unions subsequent!y. Now, what
more can we do about this?  (Interruptions)-
With this, it is impos:ible to agree with
Shri Krishna Menon or with others when
they said that there was an attempt
for strike-breaking-

Then, Sir, a question was raised about
the pay for the lock-out period—earned
wages. So far as earned wages are concer-
ned, T would like to say one thing. That
means upto 23rd November—the lock out
was declared on 24th November—the
wages dueshall be paid as and when itis
possible. It may be pos:zible only when the
workers join the nitlines to operate their
services.  (dnterruptions).

SHRI ATAL BIHARI VAJPAYEE: You
should maintain tke dignity of the workers.

SHRIRAJBAHADUR: My hon. friend

Shri Vajpayee, asked us to maintzin the
dignity of the workers.
SHR1 INDRAJIT GUPTA: What

about my question?

SHRI RAJ BAHADUR: 1 am coming-
to that, I shall deal with it cne by one

SHRI INDRAJIT GUPTA: The pav-
ment of the lock-out period depends upon
what the High Court of Czlcutta helds
regarding the legality or otherwise of the
lock-out- You cannot  pre-judge it

SHRI RAJ BAHADUR: Neither you
can pre-judge it nor can I prejjudge it

SHRIINDRAJIT GUPTA: Thisstate-
ment was made by the Chairman. He said
that the payment for the lock-out cannot
be made-

SHRI BAHADUR: Long ago, for
alltimcsﬁﬁg principle has been acceptod‘
‘no work, no pay and no pay, no work
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SHRI INDRAJIT GUPTA: {ou
will have to pay if the high court declares
the lock-out as illegal.

SHRI DINEN BHATTACHARYYA:

You areinfluencing the dgement of th
High Court. s i o e

SHRI RAJ BAHADUR: 1 am not influ-
encing the judgement of the High Court, I
€an assure you that if we arestanding to mar
the dignity of the workmen—employees—
we would not have had talks with them.
We Lave been talking to the'n. There is no
question of prestige. Shri Hanumanthaiah
has 2sked me whether they would be going
against the interests of consumers; he
means should we not safeguard thejnterests
of the consumers? I have already maintai-
ned that there are not two parties
only in this matter. Besides  the
Imanagel_'m:nt and the employees, there
s a third party which is a vital party
and which is the most important party
and that partyisthe peopleand the passen-

gers and theirinterests shall be safeguarded
atall costs.

Then, Mr. Limaye has asked whether-
there is any faujeekaran. There is no mili-
tarisation. hope he wi!l understand
from my spirit and by my words that
there is no militarisation. We have
been talking to them. We want them
torealise that certain wasteful expen-
diture and wastefyl practices have crept
in and we should remove them. Even if cer-
fain  practices are there which are coun-
terproductive, we must remove them. We
are doing that at the biddirg and at the
behest of the Gommitice on Public Under-
takings of this House, and my hon. friend.
should kindly co-operatein this.

Then, Shri Limaye has asked whether
there is any buniyadi parivartanin mazdeorniti,
if he considers that the implementation of
the recommendation of the Committee on
Public Sector Undertakings that the Air-
lines should run more properly and to the
greater satisfaction of the people and be
in apwition to carn some sort of return on
the investnent made of pab’ic nwoacy, is
parivartan, i thatis a change, I wouldsay
this tha® we are committed to that change,
because we want our public undertakings to
run efficieatly and to yeld resul.s which
should be  commensurate with the invest-
ment. As regards joint council, there is
no such idea of joint council.- It isnot
calied for, decause there was a joint
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agreement broughtinto force and itis under

that joint agreement that this has been
done.

Shri Vikram Mahajan has asked whether
an assurance will be given that we shallnot
let certain unions or parties to do certain
things and so on. Thote remarks are preg-
nant with their meaning. Therefore, I
do not want to comment on them but they
are there.

He has asked me whether I wouldstand
by the chairman firmly. I have alieady said
that the responsibi'i'yis mine asa Minis-
ter.

Shri Banerjee has asked me about visi-
ble difficulties. That stage is long past.
Thatstage was when I to’" hem to whisper
into my ears so that I c. 'd persuade the
chairman to accept things- But they did not
respond. My regret is that they did not
respond.

SHRI S. M. BANERJEE: Why not
discuss? Why only whisper?

SHRI RAJ] BAHADUR: There is no
question of prestigein this. The whole issue
is this. Do we want one management in on¢
industry or two managements? Do we
want one management by the union leaders.
not by the unjons but by the union leaders
and another management by the manage-
ment? I say that there should be parallel
management, but there should be only one
management and its right to uphold its
power and authority to manage must be
upheld by this House.

AN HON. MEMBER : What about
participation of labour in management?

SHRI RAJ BAHADUR: Of course.
Therefore, we have becn talking to them-
They must be sharing and must be associa-
ted in matters which concern them large-

ly.

Shri Bhagwat Jha Azad has asked
a very periinent question namecly whe-
ther Government shallsurrender. I say
that there is no cuestivm of surrender.
We are not fighting & war. The workers
are our workers, and we are talking to
them every day, and we want to coic to a
just and proper setilement, and that is all
that we want to do. But there shall 2 no
surrender of principles in any case.

He has also advocated the policy of ‘no
work, no pay’- We uphold that.
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SHRI DINEN BHATTACHARYYA:
Surrender to Mr. Lal.

SHRI RAJ BAHADUR: At any rate, I
am coming to my hon. friend’s points. His
point was that the Public Undertakings
Committee had spoken of wasteful expen-
diture. I'would say that it also spoke of
was eful practices. In the process of elimi-
nation of wasteful practices, if some waste-
ful expenditure is also eliminated. I think
we should not grudge that.

Shri Shankar Dayal Singh has asked me
about the lock-out and the losses incurred.
Other Members have also asked the same
question. Durir.g the period of the lock-
out, while we were operating 20 services
out of 146, theloss has been of the order
of Rs. 5-5 lakhs per day.

Shri Shyamnandan Mishra has said that
we should talk without pre-conditions. We
have been talking to them every day. Let
them come and talk.

We have not imposed any pre-conditions
excepting a compliance with the dictates
and mandates given to us by the Public
Undertakings Committee.

SHRI SHYAMANANDAN MISHRA:
Let him go with the authority of parlja-
ment and tell them also that they have to
come without pre-conditions.

SHRI RAJ BAHADUR: 5Shri A. P.
Sharma has asked me, and I thank him for
that, whether we shall continue this step.
Certainly, we propose to adhere to
this.

Shri Bosu has asked about catering and
said that would not any more get lunch or
dinner on the airlines.

SHRI JYOTIRMOY BOSU : No.
no,
SHRI RAJ BAHADUR: We are not

entirely doing away with it. We propose
to give some tea and snacks, if that satis-
fies him.

SHRI JYOTIRMOY BOSU:
puint of order,. ..

On a

SHRI RAJ BAHADUR: Since Shri
Bosu knows more about tea then I do,
I think he sholud be satisfied with that
(Interruptions) .
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SHRI JYOTIRMOY BOSU Heshould
know that for misrepresenting me once
he gotinto hot water, I said you have in-

vested enough money in this what are
you going to do with the employees and the

investment? I spoke about the surplus
staff, the employees, and the money
invested.  (Interruptions).

SHRI RAJ BAHADUR: Itis a p.l.l.bilc
utility service. The ground services will be
there. The passengers will come to the cafe.
They wil! eat and pay for it- This is only
about service in the flights.

st vatfada @g : AT v afefaaT
FFMM AT 7 =To & THE ® AWTA FT
FThTwa @ FFC AT, (EAEE)

it W T  HL AR sToFv fag
% @ga afaszwmaé'.ﬁﬂa’rtaaarf
AT EE L | AT AR A HLIA A FE
qar Fo 1 Fifew 3T @ ¢ 59 A 9
FoT wEa AL gFF | qE AT AT WX
At # ¥ 2, A g1 7 N Tga Ffw
AN g owgE v A ¥ R A
A8 FT W § fo 9 ¥ AW @ FL I
FTgrg, 21 A A 37 F AT q@ BT
FW FTIEE | A A9 F AW
Fifowr 2, a2 aww A 0 § 0

An hon, Member said that the bipartite
agreement had been violated. 1 agree-
with him; it was violated not by lhe'ma-
nagement it has unfortunately been viola-
ted by certain trade union leaders who did
not honour their own word and their own
signature on it. (Interruptions) Thercis no
question of labour trouble and referring it
to the labour tribunal.

Shri Goswami asked whether theinterests
of the travelling public would be safeguar-
ded. I assure him that it willde done. That
is our first and last concern. Without that
we wil! not real 'y be able to do onv service.

Shri Kiruttinan said that the aclfu_n
has been wasteful- T do not know how it
has been wasteful if it produces good.

Shri Shashi Bhusan asked whether we
would setileit in 24 hours o1 haud it over
to the TAF. I think he has spoken his mind,
We have no such intention. (Interruptions)
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[Shri Raj Bhahadur]

Shri Joshi said U#a<®wT faua 1
We have been talking every day. I still
implore you. Please help me in elimina-
ting these wasteful practices and inimple-
menting the recommendations of the
Public Undertakngs Committee.

I am grateful to you forgiving me this
opportunity on thislast day because this
clears up many doubts, itclearstheairand
everybody knows where we stand. We
stand firm by this that we must provide
safe adequate air service through IA with
the maximum preoductivity and the maxi-
murn satisfaction to the public.

1249 hrs.
MEMBER SWORN

MR. DEPUTY-SPEAKER: I have been
requested by the Minister of Parliamentary
Affairs, and I understand that he had also
the consent of the leaders of the Oppostion,
to interepose a calm and pleasant function
into thisstorm, and that is to admit and to
welcome a new member to this House. She
happens to be an honourable lady. I think
she has been watching the proceedings of
this House; she has been the turbulence
here. We welcome her. I can assure her
that this House is a living and kicking
il'louﬁe; there is never a day that is a dull

ay-.

The Secretary-General wili please call
her name.

SECRETARY-GENERAL:
Premalabai Dajisaheb Chavan.

Member Sworn :

Shrimati  Premalabai  Dajisaheb Chavan
(Karad).

Shrimati

12'50 hrs.

STATEMENT Ril. APPOINTMLENT
OF COURT OF ENQUIRY ON LUFT-
HANSA BOEING CRASH IN DELHI

MR. DEPUTY-SPEAKER: Order,
please. Before we resume other items under
rule 377, the Minister of Civi! Aviation
wants to make an announcement about the
'Ij.ul'thansa air crash the day before yester-

ay.

THE MINISTER OF COMMUNICA-
TION AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
Sir, I beg to lay the statement on the
Table of the House.
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STATEMENT

As I announced in the House earlicr
investigation into the causes and circums-
tapces of the Lufthansa Boeing 707 crash
at Delhi Airport on the 2o0th morning is
being entrusted to a serving High Court
Judge. It has now been decided that Shri
Justice S. R. Rangarajan of th> Delhi
High Gourtshall be appointed as Gourt of
Enquiry under rule 75 of the Aircraft
Rules. 1937. The Court will be assisted
by twoassessors, Cp. Captain S. Das Shar-
ma. who was a msteorological exnerts
with the Air Force tillrecently, and Gap-
tain S.B. Chatterjee, Boeing 507 Com-
mander of Air-India.

2. The Court will be requested to com-
plete the invastigation within cight wecks.

12.51r hbrs.
MATTERS UNDER RULE 377—contd-

MR. DEPUTY-SPEAKER :Therc are a
number ofitemsstill. Since there isalurge
number of them, I think I will call the na-
mes of the Members raising them and bric-
fly mention thesubject. Snri S.M. Baner-
jee.about the effects ofthe Supreme Court
judgement in the DIR.

SHRI 5.M. BANERJEE (Kanpur] 3
Mr. Deputy-Speaker, Sir, you must have
read in the newspapers—I have not got a
copy of the judgment as such thatthe Sup-
rem~ Courl has declared by 2 majority of
judges-that Parliamenc is under no obliga-
tion to prescribe the maximum period for
which a person could be detained under
the preventive detention law, under ar-
ticles 22(7) of the Constitution. Taking
advanartage of this judgement. the Govern-
ment can keep any person under detention
for an indcfinitc period, when there is now
an emergency. I request, tnercfore, thatthe
hon. Minister of Law should make a statc-
ment today. whether tne Governmcat will
take note of this judgemes which, 1=
unfortupate, so that the people e ¢
detained for an indefinite period. ITwe do
not take cognizance of the majority judge-
ment and we do not attach importance to
the minority judgement delivered by Mr.
Justice Bhagwati, it will create a situation
where, whatever be the law which is fra-
med by Parliament for a particular indivi--
dual under tne DIR, the term can l'e exte-
nded to any period. So, T would urge that
in the larger interests of parliamentary de-
mocracy the Minister of Law should make
a statement today about the serioys im-
plications of the Supreme Courtjudgement-
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MR. DEPUTY-SPEAKER: Then
about the abnormal delay in implementing
the Pay Commission’s recommendations.
Shri Banerjee again.

SHRI S. M. BANERJEE : Sir, I was
assured by hon. friend Snri Indrajit
Gupta, when he attended tne meeting of
the Business Advisory Committec, that a
statement will be made by the Finance
Minister regarding the implementation of
the Pay Commisson report as far as all the
otherdepartmentsare concerned. Although
we do potugree with the various recommen-
dations of the Pay Gommission, still, cven
after the modification, only 20 per cent of
the Government employces have been
benefited by the new pay-scales. There are
serious apomalies, and those anomalies
may not nave been discussed by tne
Finance Ministry and orders have not been
passed in respect of the defence establish-
mentemployees, the P. & T. employces and
ccrtain other categorics of employees by
way of implementation of the Pay Commi-
ssion recommendations. I would urge Mr.
Ganesh, through you, to call fcr a meeting
immediately so that all the matters are
decided. Let him assure the House that
all the anomalies will be removed and tnat
another round of discussion will take place.

My last noint is this. That s alse about
the Pay Commission report. The Finance
Minister suid that the glaring anomalies
will be discussed.

I want somce statement to be made, he-
cause there is growing disconient among
the Central  Government cmployces
and if something is not donc, they :aay
again resort to direct action. )

SHRI SAMAR GUHA (Contaij Yes-
terday I raised the issue about the Netaji
Inquiry Commission under rule 377. This
commussion is going to finalise its report
and before this House re-assembles, this
report will have been submittea to the
Government. T said yesterday that 31
letters and documents from the late Prime
Minister, Jawaharlal Nehru's file. were
either withhela, destroyed or missing. Then
I drew attention 1o the 75 page report
submitted by the highest Britih military
intelligence, after examining Col. Havibur
Rechman, where the words used were it was
a‘‘master deception plan®. A copy of the
report must be with the Government of
India and the British Government. That
has not been producea. I requested the
Government to make a statement cn this.
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There have been certain  correspondence

between President Chiang Kai-Sheikh
and Pandit Jawaharlal Nehru. There was
a letter written from Manchuria by Netaji
himselfto Panditji after the report of tne
plane crash.This coriespondenceismissing-
Goverpment must mzke it known to the
Commission and the couniry why these
documentshave been withhe'd or destroycd
aranotsupplied 1o the commission. With-
out those documents, the ipquiry comm-
ission will furp into a farce. Therefore,
I wantthat the Government should make
the position clear.

A wora about the paper faminc in
West Bengal. This year a new syllabus
has been introduced from Class VI to
Class IX. Thereis a report in tne Sictes-
man also today and we have also got te-
legrams. 20 lakns of students arc going to
suffer because new text-books have {o be
publisned and there is paper famine. The
publishers have appealed to tle Govern-
ment. The Gevernment should come out
with some assistance. Otherwisc tnere will
be atotal deadlock in the whole education
system of West Bengal.

i siwT qare fag (wear) : faere &
IH ¥R @ A1 @rarEl # 9 feafa
g g% T § A9F AW ¥ waAT
Agtea T sqm fammar 9ar g 1 fagre
T AT FIWT §7 0w w03 81 fagit
¥ o @rare 937 §lar § 99 ¥ 99w 2w
am@ za F w0 g A faw F) Fige
& argra §a1 ¢ Qi fpar @ar 97
47 @rardl & sgraIT F  WRETOER
F aig gadl @Ng ¥ AW Amar agr
ar gFal § FifT &7 3% F@IT A
#i fagfaa & ) @ T AT QU €7
TETT & Fa7 @ AT @Aar gzar g
forewr faai arc ave fagre qaar a1 /T
g fagr war & f# g7 &) §41 31 A"
AT F AT § Af6A T F I FAT
ggal g fr 781 & fam Aggart & (™
#1 faesr feal agh war war g 1 faee
# ¥=79) E 9w FAT F | HI AW
3§ fa fedlt ) ard) fradh &0 7
Fuwar § {T 40-50 ATE F ATAT ag
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[+t wF= zar fag)
aM, 9T faeeh wdfla da N s
B T AFFAT qTH X 35 FAIT @A AL
AT AM F 50 AR za qea71 faar
war aFfy fazre 7, 93 fagre A 3w
ANF gAT A N wa 7AT F fzar mar |
afFa 37a faeehl & fAaT 50,000 =
TeAr fzar AT § 1 FwR FT osATA
IF q@ A N WFET AT Argar g
f& 1972 & 5934 & FF7 Ag=w aw
fagrie # 9.28 arm 2a F amafza
faar war 41, 4% 1973 § 9490 &
A 3T AT % 39 3.90 AT@ zA
TeAr fRar A &, N aga f aw d )
13 hours

M AR 1 fF a3t Maer gl
AT AMTHo S0 Hlo H FT0 FIF AT

ATFY AR F+7 nIT @ § | 3w feafa
¥ 3 A aar 237 & faggm F@T TmEAr

g fmfaanamfiqm N qara -

AT &7 T ) A A TEE, 3T FTA
T AT AAT AT, FAT A& WA AT
&t | I 3zt ward G0 gf § e
feafa 31 & age 21

St vAmAr weE (T
Iqrener AgET, oft wwy ImE fag
3 faarr & fau & v St A &
g # 3= *1 andy wwar g, A
Tgi feafy mAma adr zadw

qear X fagre &1 =
g fag 1 A= Twww 9w q@
2w AW oAy § fw ot @A
F qEt FT U A% | WF AU
F fadt & ordft =7 fagwa &, @t
ST THA HE4 3 = oadl ¥ oFav
grTr 1 32 us AT ¥ gIAr an
FeT 3, WAATT HgeAr, fag @y
18, 19 3ATT F[ Hratdr F | 73t «raw
<t Ag fEwmTTar 2, O I AT a@
@t ogr @ o1 far swre w@)
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aifas feafa  sser ot &
W Y qzar wgr ¥ qdr &7 aymear
FA ¥ faa, fag ¥ azAAl el
oot af 3, ¥ g P
gt &Y eftgfa ) s dar
af fear agwr, & adt & faAl W
agr w1 feafa A dwema g wad

AT #, faw wr @@ FEA
, g4t T F71 frfgmmm wotaw
| 3¢t F§ gare I awge AW
W £ 19 mr @ e A
|38l & ¥ gagd & T 2
3% A Tz gardn faar am |
A FY FEArs F oswA ¥ 33 F

aly

5 AW

a)r‘ﬂ'

1 g3 {z warda faar amr wfRw)
1967 & 1969 A% —dlA AW AF—
31 ® gre| Tz uAEw frar w4r
M T AR AR F I A A
T &7 fear wmar

#ur ga &m Ael AT w
w1 #rgw & qO atg fage af ar
wE & 39T UAe uHo T H
EAA wreedd #1 gIATA F FEWEAT
g1 33 &1 gArewq foedr Fo fadl
a oag W g Afawdeai F  srear-
afi & aaAz 37 A WA qA Ad
#t wE 13 FgA w1 FAAIE
frar war & AT o ;o AT
#F frwar frarmar 2w oaw
agi %1 frafa aga faedres &1 o
g1 Wy ¥@ HAr A 3@ A
agt Taar, A1 F@r =2wa qrEET &
geara &1 oasar

¥ 9 F@ J FFT oare wE
17 399 A %Haw us AT W@
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FT AT ARAr g, arfs A sy
& 7ei %1 fefa v amwErd &1
arg | 70 A g f& ST oAwr o
gfo e # frmw f@r @
g, ST far feor ag st awgwA
w1 faggr fFar 9 sk 3@ wE
fegfa &1 s@ & am 1 fiw
Ft A | AT W TF QI qg AT
g:

“‘For about five days sick 20 days
salary deducted by the Divisional
Superintendent, Tinsukia, N.F. Rail-
ways/hundreds of SMS staff on
verge of starvation/serious resentment
prevailingfarrange  payment and re-
vocation of the illegal suspensions with-

in Deecember lest the situation go
worse.”’

FLEE FT L e[ 2 < feafa
F1 ama FamT Arfgw

ot sz fagrd o (m=ifaax)
IATeTer  MEIRa, HAT T TAESIT
WEET 9EAT H WA F  qWrd &v 9=t
FT @ 9 | TG A AT AT ARG
g, wfma fe=t ¥, @gi a9 W
¢, Tw am *r wwar d@r g X
¢ fr mel Y aF SOIEAT -
@t e | feelt aex gond de
fegas feadmw sEefer & gofaadd
FaF¥ z 1 ArAEd AAW FT GEAT
famr &1 gEer ofwrm ag @Ar
fF @ F1 g1 wer AT Anfw
FfEarE #§ BaT | SAMMAET Ig AT=I-
a7 % fag awr ® § f& feeh
wfifarm  woikwE, & FPE 3
@1 wm sw F§ afa fAer
& faa #1 wifes 1g daw@ @ ...

st wfr waw (3faw foeedt) -
ATAE  qREq  HRTT AT AW FI
® g | g feelt wEiWE AT WA
o fremmm &) IR TN ow
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e em @ § 1 o\ oag gy
W g

Nt wew fagr<r aroma  aEdy
aAZEq *‘rgsqma“rgaﬁ|ﬁ
1A A aw e o ¢ e affi
iﬁ""’j T ¥ awwia £, AAT ¥
s gt £

st wfe wuw : oz w1 7 oA
CIE S c I |

st wew fagrd oed - wrARE
E &1 ag WY WaR @ & fF

FT F oawma £ HAR
feft & fraw o s &) Rl
aeT gog dF fagee  fewdrw
g, fas¥ faars  Ioffmx e
faire w9z wT w € frafes

H g #¢, wE ar feeet &1 a9
F WAEAT I G AWAT | T agA
F ax § | fawwm Famwi ¥ gE}
T AT gEAEAT A 1 @R ¥
faeelt amii 1 T &= gR e
@R | qgh X WA FT sAEwT gEAr
adl =fgu 1 ag =Er e wmaEr
g1 Mg "awm g9 W gEeT &t |

st s agw (2t
TIEAT  HERE, AEw F  F5 fasl
8 AqrET ST F TR qE &7
FART WATET ST W & | TE 499
X WINT F W 9X ST AR &
aq s e omamoar 1 ==l
¥ Aqrer wrar w1 aw 1 fear mAr
a @R &Y T oar f& ¥ awr
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[ zaF=Te A"

Ay # FY foere & 9wl 0 w9 ag
qea faar a1 w®r & 5 ot 9 Wt
T AR oGS FTOFR T E,
I9%  9ArR Alg FT FAFRT  WATEAT
st @ 2 wEmgR fefew #
ATATGL, AWY, FATART AR FAST
¥ g dr d sagee Fr weAd ¥
313w art § W 9w aga ¥
g s F

JTeR A TIAHT 3] 77 A AW
qr femr & ¥R IEEr TWA
¥ fau = g@R AT A
Faft, @ A9 qEl A1 q@ g
F1 AT & 99, HT A AW
¥ fao o LT FET (smATR F AT
et &% fau ady fawmas feafa
dar @Y w 213 @m  sfawax
wea-fafaedida £, @t aga feal &
F@ ofErd % a9 @ | W@

g1 W& AR T/ A WAAT qE
F1 fgar a1 FEET  AWR
F1 Td |8 AT & ARrg & feg

FE¥ Few IIWAT AfgC 1 W T
A= A wear w15 antara adt fawr-
Ffr, @t dgg TG AGA g AR
g4 ¥ @R A I FET
argat g & @@ Acrdr @i 9T fad
ar g I§ AW &1 THA| F A
asdr A wsE rﬁ'ri mru‘a‘rﬁ"r ar‘('i

gaﬁﬁm w73 &1 At wgr fAErar
IaT o 72 g A FX ® AF
TqamA A ag 3@ | FE KA 0
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st qg faRd  (3fwT) o IUTemE
wgreg, 7 fewit favaframa 3 el
Flart # A1 @ gsrg T E sAAw
dre far W@ w1 emma feawar st
g | gfaradt arzA FHwR #Y e

far 6 #dm ww, & T ¥
aE g v AfET 6 WM &
arz ot At mF FIE FEger  wE

AT @\ ArEgT ¥ 4% Fam  sforai
1 a4, 1971 & ¥ 7 T wifgw
a7 | Afem d9fs g @ faom
T o w3 foast 3 S F
qIFL AT § | F v ArgaT g R
g faota & g st #a0 1A, 1971
¥ ga qeang Im? fqody ar S afes
A FT AT & 9eH faw 25
gfema vl &1 gdwafa fasr fom
F, FAEET ASTH] H AFAT FeTA
gat 1 @ agm fF =@ 47 aw
uF ¥ fqw a2 21 #x TEr & siEw
AT ASAART FT @A K IO
frar w1 AEe To UFo AT
#rEo Hfo THo ARAT wAt ?ﬁ
% Ak #id FFLQ . AT ¥ G
@, § 1 AfF fawafaarsa 3 formsd
% g T AT A W e IR
aFEAl ¥ AR F Ay A fawiw
& ¥ gmiE gHE W # qEd
afzafadt & faq ag e faar
mr % fomw wm owey § 0 f
A F1 TG &) fAw g &MA
3| wf| fag 1 ot oF am #
7z wmal mear g w7 feslt 0o
fasft |z 98 aAde AN &
Foi ¥ F Gt fF FA9 F @9 F
faw Wi gfowa W dan, ad
31 95 wfmwa dar  FTET &
g gfeafadl areq 9w & 4T
At 2 o wmrawg & 5 fame-
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fraraa ¥ g9 7 TA FIAIA T 777 A
fanrwraT 2 ? afem A wmaz 2 W
famfagaa 1 st gmEx § 77 weal-
qFl AT HET F wiaArAfgai G
¥ Al fawr @m | 39% @i #
ox faga®: @ 7 3 qw fEuwr ar
qeFRiT A fagidi &1 @A 90 | FAE
F% Frg faeafaamal § 39 fagd
1 @ fFar sma

{698 Hima, Wd WA &
fe A% adAl are agr waw faw
@ @ifa F ghaa &t @ faar
st fagr war gr g9 w7 ATAAT
@1 | AM qF Tg AT G GF
X § oY qqer 4F @ arar g |
fagre =1 fagra awr & 791 Fafeat
g, ghadi s WM warE g
I AN IR oW off Y, &t
A WAt mERa w1 owizw I f
arw qfs aifed fam & @1 wm=
ECE N EO B i B - A

A @F F ug  weAr Agar
g fF arad #Y 1ol ®eAT o AR
F d™ ¥ 74 wfawa ffq@dy awwx
F T F AT A Fig AT W 2 |
afFe 3@ drw § ag wEEl FEET
HIAT @rgard FAdT IAT M Wi g |
UF Y@ TF7 IEI 39 S A%
ZF g =0 A gy Afga @ s
FOHT AT W F | oA ZT AL 9w
@ s g f& o dre v oW
draréa e w1 ag q99, FoqATq
FC R E 117 wAT TR T AT
WA qEdr wwAr oar gfEEE AW &t
I HF ARy F far 17 U@
gar fest wm owr 27 dfF u©w
aay ¥ qdfamm fafwex & w97
97 gags femr 3 wwfwg § A&
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EqTA I¥ ArAE AIAA &r AT WY
fagmn smar £ aft za#1 & =g
T0® aF | TEHT F7 AT AGER A=Y
a TEr & oww [ A a1 STg S
TUHFIT ®T A7 Wa(as fgq &1 T
Ed e

ITETR WART, FAr A
27 o "t @@t 37 @
aﬂn—«n‘qm?-rgrmzq 3
traailr:rra?ﬁ'

AT

-

ghom i fowar s=mar oar, oF wdw
g # wmdT Sor @ g, Al AL
HIAST AT4T, 4T A & arL F =15
qer§ & wrwdr ?org wAr #av A7
® &7 dafm Wit @@ owx @
g7 oey # Wrgwiw q€r oaT Ty
39 F Fix @ F awTw 39 7
fmr Wt & amEE & F 1 ¥
FO wEH AAT A F oA '
s I 7

13°16 hrs.

QUESTION OF PRIVILEGE

MNON-INTIMATION TO THE SPEAKER OF
ARREST OF SHRI KrisHna CHANDRA
Harper, M.P. AT BurDwWaN

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram) : On the 20th November,
1973 I raised a privilege motion under
Rule 222 of the Rules of Procedure apnd
Gonduct of Business in Lok Sabha about
the failure of the West Bengil Police
authoritics to report to the Speaker,
Lok Sabha about my arrest and release
by the Burdwan Police on 14th November,
1973 when I took part in the Givil Dis-
obedicnce Movement.

In this regard, the hon. Speaker ob-
served, **So far as the casc of his arre-
st is concerned, I will get the information,
Today is the last day of the session, but
the West Bengal Government and the
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Burdwan District authorities have pot
yet replied to the letter written by tne
hon- Speaker. So, again I raise the pri-
vilege motion under Rule 222 of the Rules
of Prodcedure and request you to send
this matter to the Privileges Committee.

I want to mention that more than one
month has passed but they have not yet
replied. This is a fit case to be referred 1o
the Privileges Committee. This matter
may be sent to the Privileges Committee
immediately.

MR. DEPUTY-SPEAKER : I would
like the Depury Minister of Parliamentary
Affairs who is here to take this matter seri-
ously. I have allowed Mr. Halder to raise
it b=cause I also feel concerned about it.
I feel concerned about the privileges of
all Members in this House.

MNow, our Rules are very clear. Rule
229 says :

“When a member is arrested on a
criminal charge or for a criminal
offence or is sentenced to imprison-
ment by a court or is dctained
under an executive order, the com-
miting judge, magistrate or executive
authority, as the case may be, shall im-
mediately intimatc such fact to the
Speaker..."”

««Gahll immediately intimate such fact
to the Speaker...”"—

That is what the rulesays.

¢ .indicating the reasons for the
arrest, dexention or conviction, as the
case may b=, as alsy the place of deten-
tion or imprisonment of the member in
the appropriate form set out in the Third
Schedule.””

This is a privilege of the Members
that if a Member is arrested, immediate
intimation must be given to tne Speaker.
On the 2oth of November, the hop.
Member was allowed to raise this question,
about his alleged arrest and the Speaker
on that day had observed that he would
get information from the Government,
which to me means, that the Government
will come forward with a statement in this
House and give the information whatever
may be the facts. Now itis more than a
month. Today it is the 22nd and we are
not aware whetner the Ministry of Home
Affairs has any statement at all 1o make
about this. One month is a long time.
And even the length of the time itself
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is an offence. The direction was given b

the Speaker and for one month t]g;at nha};
not been complied with; that to me.
appears to be involving the question of
privilege, but I would not like to take
anYy very specific decision in tne matter
yet- I can fully appreciate the Goverpn-
ment’s having too many things at its
hand; these are troubled days and this
thing might have slipped their attentiop.
On the other hand, as the Presiding:
Officer, I cannot just overlook the rights
and privileges of the Members. There-
fore, I would hold this over. I would like
the hon. Deputy Minister of Parliamentary
Affairs to note this and to convey it to
the Government that in course of the day
they should come forward, because this
is the last day of the session, and say what
they have to say and then I snall decide
whether I should refer this question 10
the Privileges Committee.,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND) : Sir, I will convey it.

ot ag fama A Wiy WA
St &Y AT Afew W A AQver faaew
g T g, T 4t mmy ¥ A,
arw afed fea ¢
MR. DEPUTY SPEAKER : To day
we have relaxed; w2 have gone through

many subjects. It was a long list. Why
not keep something for the next session ?

MATTERS UNDER RULE 377— contd.

SHRI P. G. MAVALANKAR (Ah-
medabad) : May I maks a submission,
Sir? This is the last day of the current
session, Sir. 1 want to bring to tne ztten-
tion of the Government, particularly o
the attention of the hon. Prime Minis-
ter, that the country is awaiting her
long-awaited award on Narmada water
dispute. I came to this House last winter
and since then four sessions have passed
and cachsession the Prime Minister goes
on telling to us that the Award is coming.

MR. DEPUTY-SPEAKER : Your point

is very clear...

SHRI P. G. MAVALANKAR :

hours we have wasted.

Two:
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MR. DEPUTY-SPEAKER " : I would
request you not to use this lapguage.
Mr. Mavalankar, you are an honoura-
ble Member of this House, a Professor,
nothing said in this floor of the House
15 a waste.

SHRI P. G. MAVALANKAR

beg your pardon. I withdraw what I
said. Only this week the hon. Minister
for Irrigarion and Power replied to me say-
ing that the Prime Minister’s award is
expected shortly. This is the stock answer
given every time. But I do nope during
this inter-session period, this will be done,
and th: award will be satisfactory and
in the best national interest. For the last
six mohins, w: in Gujarar, like many
other States, of the country, are suffering
from acute shortage of wheat. In succed-
ing months during last half an year the
Cenwre’s releases  of quota are reduced
in regard to wacat supply to Gujarat.
May I request the Government to see
that the alloration made to Gujarat is
increased? Taen again the problems of
the  Central  Government  employees
living and working in Gujarat and in
Ahinedubad neced in  particular, to be
looked into and I request the Govern-
ment to look into their problems and re-
move their legitimate grivances.

S| wEiea wWEe (ATgHET) oS-
s38  mwElew, ¥4 377 ¥ Sewa
oF yHar I g feest are 19
fagmr, 1973 F1 of=wm W@F #r
AT TENEE W R omAfgs  @mi
F qz faar 1« oz gzar af w3}
Ay #E wzard wgw ot gEE ) sw
Fwar A% dgd samd gf 1 ™
fed & mew & ¥gw wgw § %
6 g4 ¥ ug W Faw Iw fag
agf gf & 5 a2 4, afer @@l o
qeadt wet 7€ & FqEmd e
gi ¥ .....(maw)..... =7 fac
wrER ®OUWTL KT SYALAT  HCAT
afgg arfs T4 geamsi Fr T
TR |
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MR. DEPUTY-SPEAKER You
have drawn his attention. It has already
come out in the paper.

W sax faw #Agwe (Fufam) @
IR WERA, gWT @A Har o
agt w @ ge &R faw ¥
T IERF FT gIAN §, T@ AT
F fag f& 15 war fagesr v #7
A EY | 3E TT w1 oara gfosar
T Aed FEew A |y e fwar
£ | F9 gw gar3 wAT A F oAy feer
4| ga 9gT & fF wAr SoRet
1 15 &g feaes o &1 zm faer
e qmr fast =1 uiasor A

SHRI KRISHNA CHANDRA HAL-
DER : Mr. Deputy-Speaker, Sir, in the
district of Burdwan, West Bengal, for the
last ten years, floods and damages are
caused to more than 6o villages involv-
ing 60,000 acres of paddy land by the
river Kunur in Ansgram P.S., Bahtar
and Mongalkot in Burdwan District.

MR. DEPUTY-SPEAKER What
should be done about it ?

SHRI KRISHNA CHANDRA HAL-
DER : These villages are facing acute
shortage of foed. So. I would request
through you, the Minister for Irrigation
and Power to sanction a scheme to con-
trol the floods caused by the rivers there.

13+27 hrs.

PUBLIC FINANCIAL INSTITU-
TIONS LAWSI I{A}(ENDMENT)
BILL

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
Sir, I beg to move for leave to introduce
a Bill further to amend the Industrial
Development Bank of India Act, 1964
the Reserve Bapk of India Act, 1934, the
Industrial Finance Corporation Act. 1948,
the State Financial Corporations Act,
1951, the Life Insurance Corporation
Act, 1956 and the Unit Trust of India
Act, 1963,

*Published in Gazette
22-12-73-

3—30 L.5.5S(ND)/73

of India, Extraordinary. Part II, secuon 2.

dated
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SHRI SEZHIYAN (Kumbakonam) :
Sir, it has been my inful duty once
again w0 raise objection o the hurried
way of introducing a Bill suspending the
rules of giving two days' notice in tnis
regard. They have done this once again.

I know the speaker has given his
permission. But, in the memorandum
submitted [ do notsee anywhere the reasons
being given as to why this Bill could not
be introduced earlier. The Bill has beep
dated 1oth December. If you take the
bulletin dated 1st November, 1973 the Bill
has been mentioned ther¢in. One thing
which is pr:reurbing me is this. This is
the second occasion within 10 days that
the Finance Ministty as come forward
a Bill and is trying o suspend the pro-
cedure. I do not tnink that Shri Chavan
wants to suspend some other Rules
also and have this Bill passed into Act
in this session itself. I am grateful to him
when he says this, namely, in view of the
complex nature  of tnis legislation it
is considerea necessary for nim to get this
Bill introduced now. When the Bill is
full of implications, it could have been
introduced at the next session and enactea
into Act. Before this is taken up, I want
10 know from him as w why it has
been introduczd now. If he wants to
get it enacted now, then I have got a
very serious cbjection to it. He cap con-
sider the complexitics of legislation before
he comes up b>fore the house witn the
legislative proposal. He should have con-
sulted the other ministries which are also
involved in this. It requires consultation
of the Reserve Bank of India at the highest
level. When this is a complex legislation
it is not proper for him to have this Bill
referred to a select Committee before it
taken up for consideration by this House ?
Suppose if he comes forward with the
same proposition again then I shall
raise the same objection.

I would appeal to him to refer this Bill
to the Select Committee. And when it comes
out from there it will come with very good
suggestions. Therefore, I am making my
objection for this hasty and hurried manner
of introducing the Bill without giving
an opportunity to Members.

st qg faag  (ar®r) : Inew
weiga, ¥fFam aga 7 A HY @0
3§ v & dgaar A WA
gwife 97 ¥ F s
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TA ety W samRr Ffrardr @
ﬁ'?ﬂ'm ¥ ag fades dwed @
@l ®aarw Y § 1 fwd 9%
T 7 Pfeesw F53dr 1 FH F7
W tfear Iqacde &F e
IF @A g i wd &) fag
st Fat fear amar & et e
TEa ¥ fag &1 #wi frar wmar g,
WA U ghEw WAy w1 wE
foid &5 37 77 avm1 & 1 3@ fom@
TART g1 Fwar  =ifgd  @i—IfET
fawm #1, W1 wF Fama@ F
g7 & aw T & gg FHadr
A AHAT , TAT qWA, FT AT AAAT
2, A%l frsd 45 & Ffma Fwar
wifga a0 wi frsd 9% ¥ oF §9%-
d7s 41 satar  arfgg 4r, foed
g7 avt facdrg deqet &  wfafafa
wr fma % am zE fRa g
#r fegg a5 & fomrAvq g /7
FHAAN AN A TEH 1 g F
TAIEH SHIA FIGRAA F g g95e-
A7 w1 W 9@ fFar arn g ag w0 fed
&% ¥ aga arAT T(fge | (AT IF &
g @aq awg 9 fadw 3 aifs
ot arrfas s s fafe & s2w
T ) FAr & a8 ga am griaw F7
% | gEET q w= WElEE ® grEAr
ﬂqrﬂgﬂfﬁ'ﬁ&ﬁfﬂ'ﬁ'#*ﬂ arfaa
& Jur I taq  watar g agn AR
wga€ A fanT & wexad g, @1 49 S
7% @ ¥ IqF I AN MEAE A ATHL
Y, ¥ o faer-gar w1 fadas a0
faaq faq 9% o a7 § /29 945 ¢,
IEF T A A ATA FT, TAeLHE FT
g fom §) Afawees 99% aue 9%
forer @ fadw 3 w1 afase av
saw & &) fod 3% dx 7 I9
qfcads FTAT AT &, A FL Afe T8
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ifen femrdte faeget faeemr wfaw
garm &, Tas) e & 5 Tediags dW
w2 § a9 Ty @ e fasda dean
FNEAEAF XA s 47 far &
wraaT Tnfgu ot 6% qgF 9% FHT
FY T I TgH FA FT gHAT AIFT 341
U4l

SHRI SHYAMNANDAN MISHRA
(Begusarai) : May I say a word? You
were pleased to make some remarks with
regard to vhe suspension of rules particu-
larly in the martter of introduction of
Bills earlicr. We really do not know wnere
we stand in regard to the rulingsfrom the
Chair, if tney can be called rulings at
all. This nas become almost a staple food
of the House that we are bzing told that
the rule has been suspended by  the
Chair. But the rules should not be sus-
pended so lightly by the Chair when the
Chair itself gives rulings on occasions that
it should not be done. Why daoes this con-
tradiction persist?

MR. DEPUTY-SPEAKER : I shall
answer that point. Obviously, he has
referred to the waiving of the rule regard-
ing two days’ circulation of Bills. The rules
are very clear that with the consent of
the Speaker, that can be waived. I am
only mentioning the fact. 1 did say once
with reference to a particular Bill tnat it
was unfortunate, and that was with re-
ference to a previous Bill. But with re-
gard to this, of course,the Speaker made the
decision, but I think the reasons are very
<lear. In the first place, tney could not get
the Bill ready. Itis a very involved and
complexed Bill and tney had to consultso
many agencies. They have given thosc
reasons.

SHRI SEZHIYAN : The Bill was com-
pleted on 10th December.

MR. DEPUTY-SPEAKER : The hon.

Minister will answer that point.

There are two reasons here which I
think are legitimate. The firstis that they
have to consult so many institutions because
so many complex questions are involved
and they were not really ready. Secondly,
the hon. Minister says that this is the last
day of the session and he would like the
Members to be stized of this matter and
10 utilise the inter-session period in taking
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a deep ana very critical look at the Bill so
thatit may be properly discussed. I think
that this is a good thinking.

SHRI SHYAMNANDAN MISHRA :
It was printed on the 1oth December.

SHRI SEZHIYAN : The President’s
consent had been obtained earlier on the
10th Deecember.

SHRI YESHWANTRAO CHAVAN
The technical point has been explained
by the hon. Deputy-Speaker himself.
I can only answer tne point about the
date.

The difficulty came about get-
ting the Bill printed in a proper way.
That was our main difficulty. The time-
lag is larger, and theie is no doubt about
it. But the technical difficulty was in get-
ting the Bill printed in  a proper way.
The other objections which hon. Members
have raised arc objections about the merits
of the Bill. T do not think that we can go
into the merits of the Bill at this stage.
We can discuss tnis when tne  debate
takes place. Government arc convinced
of tne necessity of having this B1L I do
not think that you would like me to go,
into the merits of the Bill at this stage
and I do not think, tnerefore, that it is
necessary to go into them now.

o wa fomd : ITTEAE AR, AU
et &1 g g | Afradr faard
Fi =91 41 g THa; g, A9 A fEg g
I 3G |

MR. DEPUTY-SPEAKER The
select committee question will come only
at the discussion stage, when tne Bill
comes before the House.

SHRI MADHU LIMAYE :
point of order.

On a

SHRI YESHWANTRAO CHAVAN :
Wnen we come to that stage, we will
copsider it.

MR. DEPUTY-SPEAKER : When
the motion for consideration  cemes
before the House, you can raise this point.
This is only introduction.
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ot wy fewd : frow et wgar @
fora®i aga 47 Aifeq fxar g, Ia0 aw
g w72

“If a motion for leave to introduce
a Bill is opposed, the Spcaker, afl_er
permitting, if he tninks fit, a bricf
eaplanatory statement from the member
who moves and from the member who
opposes the motion, may, withaut
further  decbate, pui tne questions.
Provided that where a motion 15 oD-
posed on the ground that tne Bill ip-
itiates legislation outside the legisla-
tive competence of the House, tne Speaker
may permit a full discussion thereon™-

MR. DEPUTY-SPEAKER :
can I do ?

What

it g fomd : wEIF @ agrt fear
g7 A7 S Argy, wEAINT ISV R
IAFT GAT § 99 390 AMFQ, Fg@ TS
gt Tifge, ag =% Aa9T g\
MR. DEPUTY-SPEAKER

put in

T owill

s vy famd : T fraw @1 @4,
geetfaiva w0 g, 9W 9% AT ;I r
fed |

MR. DEPUTY-SPEAKER Tell

me. Let me understand what is the point
of order.

st g fomad ;TR weTEE

faga % & & fadwm & amn
99 ¥ U oY @O W we
WEEa  IEE WA ¥ | TWH 4w
N FE GwEw A g1 (smFEw)
on Fa Aa frar g Wfew #
T AT wHT

MR. DEPUTY-SPEAKER : Tiis

is no poiat of order. Certain points may
be answeced. It is the privilege of the
Minister.

SHRI MADHU LIMAYE : He was
prepared to answer. You stopped him.

MR. DEPUTY-SPEAKER : 1 did
mot stop him.
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SHRI'MADHU LIMAYE : Let him

WEr.

MR. -DEPUTY-SPEAKER :

’ Have
you anything to say ?

SHRI YESHWANTRAO CHAVAN :

0.

SHRI H. N. MUKERJEE (Calcutta-
North-East): T have only heard the point
of order raised. It seems to me a substantial
point in so far as it requires of the Mini-
ster to reply to the specific points raised
at this particular stage againstintroduction.
1 have been mnoticing a tendency on the
part of Ministers, particularly the Finance
Minister, some what to disregard what is
said on that side. If a point was speci-
fically made, under the rules it has to be
specifically met, though in very short
without a discussion. If this Heuse is to be
disregarded to the extent of the Mini-
sters saying they merely oppose what is said
on that side, this is wrong and against
the letter and spirit of the rules of the
House.

MR. DEPUTY-SPEAKER:Will you
kind!y listen to me ? We are considering
intraduction. Opposition may be taken to
the motion for introduction. Now the
rules are very clear. As far as the Chair
is concerned, there are only two grounds
on which you can oppose introduction
of a Bill. First, if the Bill is outside the
legislative competence of the House. . ..

SHRI MADHU LIMAYE : No, Sir.
The rule does not say that.

MR. DEPUTY-SPEAER : This is my
interpretation.

SHRI MADHU LIMAYE : You read
it.

MR. DEPUTY-SPEAKER : I read it.
I know.

SHRI MADHU LIMAYE : A full
debate is permitted il the question of
legislature competence is  involved.

MR. DEPUTY-SPEAKER : Order,
order. One of the grounds for opposing
introduction of a Bill is its being outside
the legislative competence of the House.
Ifthatisthe position, the Chair may permit
some discussion or even a full discussion
on that, whether the Bill is really within
the legislative competence or not. The
second ground is, if there are certain
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procedural lapses, for example, non-in-
clusion of the financial memg:a:-:dl.un or
non-submission of the President’s re-
commendation if it is a Money Bill and
matters like that. But then the merits
of the Bill themselves cannot be the reasons
for opposing introduction, because the
merits are to be duscussed at the time when
the Bill is discussed. On this ground, I
could have stopped Shri Madhu Limaye
from raising this point.

SHRI MADHU LIMAYE : How
could you stop ? You are a just man.

. MR. DEPUTY-SPEAKER : By say-
;f 1 that this relates to the merits of the
1.

SHRI‘N‘IADHU LIMAYE : Iam sorry.
On a point of arder.

MR. DEPUTY-SPEAKER : 1 am on
my legs. Wnén Tam on my legs, you are
talking. That is the point of order ?

Let me finish my observation.

I have told him that the points made
by him relate to the aetails. 1could have
stopped him and said, “Do not raise ic..”
}Iniermpﬁan:} Order, please. It is dif-
icult to tell the Members to be very re-
levant and al’ that. We do all certain
elasticity; and if he has raised certain
merits, they are ourecard, and as the Mini-
ster says, “I do not wan! to discuss the
merits because we will discuss them at the
time of the general discussion of the Bill,
I think it is quite |cgi|im.lte‘

SHRI H. N. MUKERJEE : Sir, could
I have your guidance? There have been
occusions, when, for example, in regard
to the law ou prereative detention, we
osed it at every stage, first, second,
third reading—everywhere we did so-
with refereace w the merits of the Bill.
Fundameatally to the merits of the Bill,
at the iatroduction stage, I have op-
posed umpteen times in this House the
preventive detention legislation, and I
have eferred to the merits in the matter.
I have notheard wnat Mr. Madhu Limaye
said earlier, but since you have permitted
him to say somneting which goes funda-
mentally to the mertis of the Bill—and you
opposed it for Heaven knows for what
reasons—the  Miuister must come foi-
ward to say something.
MR. DEPUTY-SPEAKER : He is
under no obligation.
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SHRI MADHU LIMAYE : He is.

SHRI H. N. MUKERJEE : The
spirit cf the rule is there for you to ad-
minister .

MR. DEPUTY-SPEAKER Order,
please. I have made the position very
clear.  (Interruption)  Order, please.
I have made the point very clear; that if
any opposition istaken on the ground of the
merits of tne Bill, I have siid these
are irrelevant to the motion for introduc-
tion. Howsoever, since he has rzised tre
point, it is up to the Minister. But what
I am saying is that the Minister is under
no obligztior. to reply.

SHRI MADHU LIMAYE : He is.

SHRI YESHWANTRAO CHAVAN :
The point that I made was that the cb-
jection raised by Shri Madhu Limaye
was an objection on the merits of the Bill.
It is nct my attitude net vo reply, or
not tu explain or try to evade the issue.
Therefore, Isaid that if you permit me I
will go into the meiits. You have said
“You cannot gu into the merits”, and
that is why I sat down.

His main point was, instead of the Gov-
vernment taking over this under the
Department of Banking, it is better to
leave the mattes to the Reserve Bank and
allow them tc continue in tne same manner.
After looking to tne experieqce of fun-
ctioning of tne finarcial institutions, ard
:gdin, looking to tne volume of work
tney nave startca aczling witn, it is very
neccessary that tney snould be separatcd
from tne Reserve Bank of India. because
the Reserve Bank of India iy addtion to
its functioning as tne cenfral bank of the
country. also looks into the other aspeets
such as the dsvelopment of agriculture,
agricultwal finance, etc. We thought that
for the activity of industriat development
which 15 assuming bigger ard bigger pro-
porticns, itismuca b:tter for tnat purpose
to have a scparate compapy, aud the
functioning of all tne financial institution,s
be brought under onc umbrella. ThLart is
why this Bill was necessarv. We are con-
vinced that it is basically iy the invereas of
integrated development of tne country.

MR. DEPUTY-SPEAKER :
questio s :

The

“That leave bc grantea to introduce
a Bill further to amend the Industrial
Development Bank of India Act 196y,
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[Mr. Deputy speaker]
the Rescrve Bank of Lndia Act, 1934.
the Industrial  Finanee Corporaticn
Act, 1048, the siate Financial Corpoia-
ticns Art 1951 the Life Tnsurance Corpora-
tion  Act. 1956, and tne Unit Trust
of India Act, 1963."

T he mation was adopted

SHRI YESWANTRAO CHAVAN :
I introgucet the Bitle

13.44 Hrs
MOTION RE WORKING OF FOOD
CORPORATION OF INDIA—Contd.

MR. DEPUTY-SPEAKER : We take
u further consideration of the following
mution moved by Shri Awal Bihari Vaj-
payee on the i2tn December, 1973
namely  —

“Thzt this Housc do consider work-
ingolths Food Corporation of India™.

Shri Shankar Dayal Singh was speaking
o the last cecasion. He may continue.

® AFT Fgralag (Fawr) - 3MeH
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“The committee find tnat che FCI T F ﬁ'@'ﬁ B LEG
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SHRI SAMAR GUHA {(Contu) Mr.
Chairman, Sir, in tne Fooa Curporaticn
of India our county, our Government
nave made a colossal investment, more
thap in any other public scctor bedy......

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour] There is the Railways
also.

SHRI SAMAR GUHA : ....except,
perhaps, tne Railways. I stand correct-
ed. Thisis one of the intstitutions where
the colossal natiopal investment nas been
made. It has becom: really an institu-
tion of colossal wastage, colossal corru-
ption, colossal inefficiency, 1 should say,
creating Colossal problem the country. ...
Because food isthe kevto all major pro-
blems. including the fluctuadion of prices.
Therefore, when I use che word “ col ossal™
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I used ic with all sense of responsibility.
If T have sufficient time lmfm: I can
prove with facts and figures why [ have
used the word ‘‘colossal” in regard to
corription and other matters.

I regret tosay that ihe Food Ministry,
iacluding the Miniscers, has also colossaly
failed to tackle the problem of the Food
Corporation of India. The Prime Miniscer
has undertaken a number of reshufflings
but T do not know why the first thing
chat should have been done was to ao the
reshuffling of the Food Ministiy. 1 know
Shri F.A. Ahmed is a very fine gentleman
bat too soft to deal with the crooked-
ness with which the whole structure of
the Food Coiporation reflects. The hon.
Minister, Shri Annasaheb Shinde, has
been too long dealing with this Depart-
ment. He has himself got involvea in the
whole affairs of the F.C.I. It would have
been  more honowrable apa, perhaps,
in the interest of the country if they had
themselves offered to quit the Mipistry
and undertzke the responsibility  of
some other Ministry. What is requirea to
deal with the fooa problems is that our
Ministers should have rpitiative, drive,
imagination and real commitment tothe
pr.;l-'lil::yr cf distribution of food through the
public scctor agency.

About the Food Corporation of India,if
there is any public sector body which
needs a complete overhaulmg not only
in regard to its policy but in regard to
its structure and also in regard to its
functioning, 1t is this body. One hon.
M- pister himsell, in ore of bis statements
that he made in Bombay, said about the
corruption in the F.C.IL This aspect has
been discussed on innumerable orrasions
on the floor of the House and also in the
public forurn that nearly Rs. 200 crores
are bewng spent on [reight charges, bandl-
ing charges, travellling expenscs, godown
hapdling chargs, depreciation and other
overhead charges. It was thc opinion
that ever 25 per cent of the cost can be
minimised: Butthe Government has not
come forward with any reasonable ex-
planation inchallening the statement that
has been made on the fAsorof the House,
as also in this public forum, the reason is
that there have been  innumberable
instances. I can cite examples of carruption
in regaia to trade, in regard to transport
im regard to storage, and in regard to
many other aspects.

PAUSA 1, 1895 (S5AKA)
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14 Hrs.

The Government is engaging private
contractors and are paying 23. 5 paise lor
handling 100 bags. That could have
been done with the employees of the
Cerporation itself at 10 paise for 100
bags. The Corporation has engaged
private storing agents and are diver-
ting a major portion of the food-
grains to the private godowns instead
of keeping them in their own and
other government godowns. 66 per
cent of their godowns are lying un-
used in Orissa alone; only 33 per centof
the godowns are used. On the othe: hand,
private goduwns, hired godowns, are
used. The Government has nut gon€
into  this whether private godowns,
hired godowns, could h:ve been avoided.
whetter they could have wutilised Gove-
rnment’s own ware pusing facilities,
whether the Corpovation could have
used the maximum capucity in their
own godowns. This has not been gone
into.

Corruption, pilferage and the theft of
foodgrains are regular features. In Bihar
alone the losses came to Rs. 5tobcrores.
In West Bengal and Orissa, the losses
were Rs. 3 crores. I can cite many
instances how crores of rupees are being
misused by the contractors and private
storage agents. The rice millscandal in
Orissa needs a special- mention. Only twe
mills mis::ppropriated foodgrzins to the
tune of Rs. 30 lakhs !

In West Bengal about goo lorries
supplied by the transport contractor
have been czught by the workers for
pilferage of fuodgrains—worth Rs. 2
crores, in West Bengal alone. But no
steps have been taken against them.
There aic also other cases.

Now 1 come to demurrage. These
contracturs do not clear the goods in
railway sheds and the wagons remain
for months. I will ci‘e one example.
In Sealdah railway siding, nofood wagon
was there during the period 10-7-1971 to
24-2-1972, but the Food GCorporation
have paid Rs. 4 lakhs as demurrage.
Unfortunately, demurrage and other
items of corruption are covered. The
pilferage, theft, etc. of foodgrains are not
shown in the Corporation’s financial
account as such; they are grouped under
‘transit and storage account’. I ‘will
point out one instanc. In Ludhina, one
Mr. Jag Mohan Varma, a very loyal
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officer, caugl

it redh
used all ol anded an officer who

gunny bags in place ofnew
ones. He caught that affi(?cr ccand that
officer was transferred. What happened?
There was an inquiry. Perhaps the inquiry
commitlee said thatan award should be
g!ven to this loyal and honmest officer.
But he was a union man. As aresult he
was transferred to Rudranagar in UP.

In the matter ofeconomic drive, what
did the Government do? They said two
things. They wanted to retrench 945
employees, on the plea that now the
Rabi scason is gver. Then they have
reveried 1300 employees. What is the
saving? Only Rs. 2,5 lakhs per month.
Slr,_ you willbe astonished to know that
during the last two years, while class
I officers are being retrenched and
everted, officers drawing salaries over
Rs. 1000 are being recruited. 307
oficers were recruited and -0 officers
were upgraded and new posts of Deputy
commercial Manager, Personnel Mana-

ger and many other pew ts are
being created. S

Now, Sir, about Rs. 291 crores are
outstanding with the State Governments,
Defence Ministry and other departmenpts.
on the contrary the FCI is paying inter-
est totheextent of8.5% per annum, but
only if this money that is due to
the FCI could be collected from the
State Governments andother Departments
the price of wheat would have come
down. But they could save c¢nly Rs.
2.5 lakhs per month on these few officers.

Now, unfortunately, I use the word
cunfortynately’ the new Chairman of the
FCI is agentleman from the Security
Intellgeace Service. He started what?
He has set up a new security cell which
will cost Rs. g0 lakhs andit may go upto
Rs. 1 crore whereas, as T said, only Rs.
2-5 lakhs are required for these employees,
whom they are shunting out wﬁilc. at
the same time, they are recruiting higher
officers.

As I started, I would say that ifthe
Government really want todeal with the
food problem of the country effectively,
then the Food Ministry should be resh-
uffied and a Minister with imagination,
drive and a new spirit, a new spirit of
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commitment should undertake the res-
ponsibility and the FCI should be com-
letely overhauled with regaid toits
mﬁcy, with regard toits structure and
in regaid to its functions.

Lastly, a committee, a very high-
power expert committee should beimme-
diately instituted to go into the functi-
oningof the FCI andsee whetker the public
challenge that was made on the floor
of the House as also from the public that
25% cost can be minimised by properly
dealing with the aspects that 1 have already
mentioned is correct.

SHRI RAGHUNANDAN LAL BHA-
TIA (Amritsar) : Mr. Samar Guha just
now said that the FCI has created a colos-
sal problem to this country and that
the F.C.I. has not been able to fulfil its
objectives. He also mentioned about the
rented godowns. With the role of the
F.C.I. I will come a little later as to
how a useful role is being played by
this institution in the food economy of
the country. Before that 1 would like
to tell him that every State has got targets
for procurement and the godowns have
to be kept ready. If the procurements
are not upto the mark, naturally, the go-
downs will be empty.

If the targets are fulfilled then shall
the F.C.I. go to Mr. Guha and ask him
to produce godowns ? Not at all. In
order to achieve the procwement
they have to be kept ready. Take for
instance Bihar. Bihar offeied to procwe
about 6 lakh tonnes of foodgrains but it
only procured 30,000 tonnes. 1 would
like to have a suggestion from him what
the F.C.I. should do in such matters.
1 am very sorry to say that the role
of this institution has not been p‘l:Dpt‘l'l)’
appreciated in this House. This has
worked very nicely and helped the food
economy of the country. The basic
objectives of this organisation are thgae:
(1) to lend price support to foodgrains;
(2) To build up buffer stocks so that we
may need it at the time of our needs;
and (3) To make fcodgrains available
to the consumers at reasonable price.
I would like to say that the F.C.I. made
the endeavour to fulfil these objectives
and they Lave dore this jhb quite suc-
cessfylly. When the Féod Corporation
was not there the price of foodgrains in
the market at the time of arrival was the
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the lowest. If we see all the vezr round,
at the time of the lean periog, the prices
would go up. The farme.s would clamour
that then they offer the foodgrain prices
are the lowest, and waen the season is
over it rises much more. Thus their
objection was that they were not getting
the proper price for foodgrains, Ad-
vantages weie laken by middlemen who
used to hoard the food grains and sell
them at a profit during the lean period.
Now, the F.C.I. has eliminated all this
and thus it has proved to be = friend of
the farmer. All the vear round the

rice of procurement is tle same ana
1t is giving food grzins at the same price
to all the fair price shops.

Shri Atal Bihari Vajpayee menticned
rejarding some complzints about low
price being offered to the firmers. That
may have happened. 1 can conceive
because where the farmer has not offered
the fuir quality of foodgrains or being not
up to mark or specifications.

‘The secand vbject of the F.C.I. was
to create encugh buffer stock and have
sufficient storage in the country. At
the outset when the Food Corporation
was organised the total available capacity
in the country was something lke 6.18
lakh tonnes. Now taey have ruised it
to 28.87 lzkh tonnes plus the rented
capacity fir a total of 78 .60 lakh tonnes,
I, order to meet such a big storage, in
order to have a buffer stock like this it
is very necessary that we are bound
to incur great deal of in‘erest because
huge amount is involved and interest
is bound to be heavy, If we do not have
the buffer stocks nauturally then the price
will go down. Taerelyre , it is  the
objective of the F.C.I. to have buffer
stock and to hove enough stocks so that
this may be used at the time of ou needs.

The third objective for the F.C.I. g
to give fopdgrains and to make foodgrains
available to the consumers at reasonable
prices. Distribution is muinly the function
ofthe Stite Gove nmeatsandin some places
where the States have not undertaken
distribution the F.C.I. has come forward
to perform this faaction but by and lar
what we have scen is that the F.C.I.
has been able to give ad:juate supplies
to the Fair Price Shops. In this way,
the consumer has been bule to get the
foo Izrains at the price fixed by the Go-
vernment.

PAUSA'1, 1895 (SAKA)
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Now I come to the main charge
that there have been heavy ecxpenses.
I do agree that some of tie expenses
are to be looked irnt>. In this respect.
1 would request the Minister to appoint
some departmentzl commitiee to go
into the cases where the heavy expenditure
had Feen incurred. Mzinly the expendi-
ture is about Rs. 2 being the mandi charge
which, in any case, the F.C.R. or if any
busiess man goes and purchases the
grains in the market has to pay for. As
1€7ards the f.eight charge of Rs. 3.64
if somebody buys grazirs from Punjab
—surplus area—or if Bengzl Government
wants to purchase it, tkey will have to
incur this charge Rs. 7 or 8 or 9 per
quiatl. This is the F.C.I’s ,pool price
all over India and it is fixed price.
This is the transport charge. That is
why it is so low as Rs. 3.64. Even if
it is to be transporled from Punjub to
Delhi and 2t the same time to C.lcutta,
Rs. 3 .64 is the pool price and I do not
think that there is anything that we can
do about that.

As- I meytioned eailier, we have to
crezle a big buffer stock for our own
requiremeats in the lean menths. On
foodgrains, if such a colossal amount is
invested, the interest is bound to be high.
If we do not have stocks, then what shall
we get a2t the time of our need ? We
may not have anything at all, The
next item that worries us is about the
administration  charge of Rs. 2.76
Tuis is the item which Government must
look into. Theie is room for reduction
in this amount. In certain
States there is no procurement. Why
then we should keep so much staff there
There should be less staff here. 1do
agiee with it. MNow the functions of
F.C.I. have been passed on to the States
Fuood Corposation. It will be their
function to procuie the foodgrains. In
certain States like Onissa and Bibar there
is no procurement the.e. Why should
we have such a heavy financial stake
there ? 1 do not rule out the possibility
of the transport charges being slightly
higher. In this case what we find
is that sometimes the fuod is transported
by teucks and some'imes by riil - Wiat-
ever grains that may fall in transit they
aretaken by the l:cople. Atthe destination
station ultimately we do find that there is
a shortage in the quantity of foodgrains
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n the bagz. QC:rtain cases have also been
brought to the notice of the Government
in this regard and action has been taken.

Now, the objection is this. Why
are the functions of the F.C.I. being
given to the State Governments ? Why
should they have the Food Corpora.tion
wheq it is 'not buying more than 20 to
25% ofthe requirements ? In the surplus
areas like Punjab, Haryana and western
U.P. there are certain State Agencies
also which are purchasing all the food-
grains. Take for example the Marketing
Federation. The State Governments are
buying from them their local require-
ments. There the functions of the F.C.I.
are being performed by the State Govern-
ment. As we all know, food is a common
subject—it is a subject of the Centre as
well as the States. Some States have
come forward for having their own Food
Corporations. It is a happy zugury.
They have now taken up the respiasibility
of rrocuring, storing and distributing
foodgrains. In this way the burden
of the F.C.I. is also lightened. We
are glad that we are transferring this
function to the States Food Gorpcrations

I wou'd request the Minister to go
intg certain problems that may arise out
of this function. First is that the surplus
Sta'e: may not pass on their surplus food
to the central pool. Who would look
into thisthing ? What abou' the tergets?
They would like straight way to have
more &nd more foodgrains for their use;
at the time of national need or &t the time
of floods or drought, will the surplus
States be able to give food to the Ceatral

ol ? This is onc point wnich the
hon. Minister must look into while this
function is being transferred.

Secondly, what will happen to the
surplus staff of the F.C.I. ? Will they
they be ashorbed by the Food Corpora-
tions of the States ? This also must be
looked into. ‘The people who are already
serving the F.G.I. should not te out of
job.

Thirdly, I would like to know whethe"
the Food Corporations of the States will
have adegu:ie funds with them to pur-
chase thesc colossal . amounts of food-
grains and store them o5 Fuffer siock ?
This is more or less zn :lministrative
point, and T hope Government will logk
into it.
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I wy © _t ihat a big change
has come in the F.C.]. after the appoint-
ment of the new officer who is able
and who as Director-General has already
handled foodgrains in Punjib and is thus
a very experienced man, and I am sure
tha all the drawbacks which we have
nottced so far whether it be in regard to
to 'ransportation or in regard t> extra
cost or with regard to rilferage wll be
certainly looked into by him. and T am
quite sure that he has the capacity to
manage all these affuirs to the entire
satisfaction of our country or mation.

st o faal (APie) 3 aEEE

gt o, awIAT A 9 wE A §e
FEEAT & I d Fr 99 I
g W memar g 5 dw Fm fmar
&1 T I M IT KM AR FQT
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fay a1 fedw &3 9t w@r @,
ifF w7 1 war feq amw, 3=
fad 37 =t gw 74 F 77 =
amAT TRl SEET §...

st wEw fagrd ge@  (ElS-
7T) : M A AT wrwer F oAl gaAr
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§ omg ¥ fAaea ST AR §-
g W MEl ¥ AW @R g
i sl ¥ gEO AW F AW
ai §—aw ww & fad @
F1 e stz efeedi & dm o fafEw
g dw oAd 81 3 Fm A QA
st & g fow £ & F7G
g m oadw T 3 wF @
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e Femuifir WEEds,  wEie
e AT gEt W@ &1 @R a4%%
W Fm # feE ¥ F@r amfed
FAEEr #1 e F  gvEr W
gir T fram #1 geo aw fedar

afzd, dfF7 T@ sm 7 W aga
F g 1 T FEA AT FAF
fag afg e @37 & o @™
M W E A ag afas am &

wft g d TR g fegderaa
&0 & ft wn grg 7 frar g, T
g ¥ A Wt AW T wwd £
£ T L AA G F FE-
TR oFAr W I SR F,
FEmfer  sEEm &, FuT
gefar sRdrwa & @R ImERE
wEeq F1 Aafear &1 oamw 7 qEET
T § weEm A & 1 TR W
AW I5AT AT FwAl g, dw@gfe-
FO G FrORAA F  yhgwifal §
waf @A w1 A fawar 1 a9
gt Mgl 77 FEaifeam w1 99
awm e @t wr §  wAmmR sw
smEz guwq ¥ g fem e
g1 e wkd g sqEE
eiwd 1 0 qgw wwew § 1w
e @ded &, 3% o w1 233
ok fx a6 fow fear gar am
9T W T[T I FT JW E—aw
SR & dF foed gaR 9w
Fr¥ &1 A@ UF AN FEAW
g =W #1 gfewwr ww e
gfesw @1 arfed | T & afe-
@l F1 FH FW &, &= 7
#X FARIT Fa &1 AT H90T aCiwT
gmr Arfed  dwEwEr &7 adsr
™ W A A9 gwaT g1 W A
TR ATG[ qGeEATe  fad, afed
el F A A A% wgl @1
gl Ml zarEdl &1 fesma w3



87 Working of

[t argziw, fraf]
WA B AT AEM I IH T IMEA
T @9,I9 S F FY @I F A=
av wfewrar g, w8 SawT g,
Tg § §AIT T FEA qAET ¥

IAFT @1 gEEeed @Al &
fadt @@l § @9 F AFEA g
wqET 1 Wel UTF WERI T 14-15
g1 16 T4 Tamew @Al mar g, i
FAWT  26-27 W4 @9 AW
—agT w61 %, IS0 Zga &
SEW@ 2 | THIERT @9 #1 FH
F@ F1  Fow  F 9@, H
zrew gT @oRr am, feEt 1 sfa
g fzqr @@, I W A B FE
gRIAl, ®HAdfea dEEEm AT
AEe wfeai w1 sIEm fear a@
gifs 7 & <odsed W wfaedr 941
IA Z, 98 A A | §7 F AGE A
ater A 31 a41 TF gfesm g5 F
ATTIAFAT & | T THIC FV SgAEAT ¥
gt fraet 1 sfagam fadw, wgas
F1 wE A & A fmam
g7 Ardl ¥ i # odgg 99 IAR-
Az A5 At arfed, fagifas &t
gy wd &, SEd! AT
Far [T Afed Wk o O FW @R
e FIAEAHEIET & ®L FFAT g |
fd & T @Amdr g f5 zm wear
1 gfage agg sw=s  fegial W%
grafa & «fFT smw oW AT
wwar § 3T F L FE A oAwA
21 wrfm g awr # frdax
Sgeasiter  (@AT qEAT , IWI@ @AY
@ R T@ FRGIWT F F0 &
are  sfawrdt swR fesmr w1 T
FLFm w0, fag ¥ fad aw w1 2
A qdf, 7@ W@ I AF AR
Fad qEA 1 F®@ X AT AT
JedY & @ @meERe @9l i Qg

DECEMBER. 22, 1973

F.C. 1. (M) BR

W, 77wl wSOEE 9X 99T, Sw
a9 F T FG AT 9ET T wE
I W@ owa & @ dEE, ww
@y faw, dfF w4 dEw, ofe-
fogesit *m Fwad dEd 1 @
gfesmr gt &mr arfed f& s
FAU ), &9 WA WE 99 A7 |
AT ABET 9 T AT AA aFATT
yzfadi &1 gad WY I—mg dm
A AT HFAT |

W fod & fadea swar agar g
f& =8 W:ar A & SHE &
fFar & 1 fmd @ # S"< 10
fafmga za smm w1 desfar w7 &
vt fediemma fear & 1 s W
ot Fr 98 I W@ 7 @ine
w® g AT g wm WY qdr wMr
fedi &% adgar 1 e A @ oTEa
ad ®T AT Wr & iFE FA A FE
At A -t @lRar § 1 uw 3|
agmast g 5 @ v @ F wmi
¥ a1 $T A @iRAr arfgd | 9%
% {aafad fedg aF ar =%
gle A& Fq a9 aF feami 1 AR
agi IoM | T AR WY AT w9l
Fq & TE ¥ SwaRAz qedr A
AF W g AW AN W PFT WAy
AT w6 39 Ml = fas wmr &
ImsET gz Fmar afgg & e
w1 ST a4t w7 faws 2 g9 fram
# w2 7 FA FEAE F, I AT
smi ¥  fad sfewfad wr gfe-
FI FIFA I ATALARAT & |

A A® gaE ¥ ww & fee
fdmm swr amm § f& fadifed
® BTAT T | B HGRWA H
TAgA AR GFM FT AR *
saTat st Wt w ¢F Fw § ofe



89 Working of

W Tohtw & wEm o S
fis &% o< frga w7 sl § IEF
TR FH W gaFT ARAT TEAT | RAR
zq a @t saemr Feh odh &
gura Fr afaard) dE€@ St ==t
§ % samea ¥ fad feem &1 &7
afax g T a® W g @ R
a7 FEET AT A gRF T AR
aifag zm 7 faaf@ & & 1 FF
giwm @ wifa § @@ FWhRw &
feasrt @ifaa @ aFar g1 I xdi-
WA A Y wm AU IR g Qe
& @ & dfea wg wa @ T8
s # Fo Frear o @A F A
g faamr ggr@ A SER T =

gfesir & 3§ gy § W1 &
frer ga@ ¥ § A H IR

F@l g EER AR FUM A &4
#r I§ FEREA F FfawidEmr 5
@y wwdl g I WEAT & @A AT
g9F garA w1 WA FLA |

sit arqrm  wfgeare (fewmg)
gvrefa #gEg, §8 FEILAT AF gfear
1 eqrfas #A T FTEEEFAT FAEC
q@t fr faed gag & FTHTA 40
f& wx ®Wr w15 gaT GFAr g A
qq@'a'lgm ¢ 1 @A BT HWE
@ Smr § o 3§ wed S T
¥ sgrdr g, w1 fasifad § 4 9§
IO w1 AR HEIT FIEIT
fearl §& wEX &Ml qT el @O
FT TR ® FA AW T EEE
# 1 1965 § 9% HE FMIRAA ATH
#feqr #r Tawar & T & S
ot A WTA I ¥ owEr & sasr
ifen w0 ¥ fag g W Ll
o G@ wewn gdr wfed e
gael sS4 WM H gL T H
A @ | T SEW ¥ T A™T-

PAUSA 1, 1895 (SAKA)

F.C.I.(M.) 90

TE & @ T TEET AT F AL |
faz \wsai? WH T Ha F1 AI™
frd TR 4R nagE @A & e
@ A 7 FERTA F FW F1 A
ufgF ag@r | q1€ § g A =W
bl w1 W F@T fF w7 gp AR
g framl &1 wfeamgay &, gaw fog
fearg & aom 9@ 38F A W
W W A Al TaAT AewT G g
%, IwEr dar F A fEEET
IFFr FW Fred ¥ BTG § R
A1 IEFT WA aE 9wl ©,
wgd ¥ ar T H, SAwl  AEAT
fmﬁfaﬁwt@atwam
F OFEE F@ F fag SwEnR A
AU ATEE FT TAT IATE AEC AN
i ur fraifm fma g @@ ae=r
GO 1 W gad afaw Fea FET
ﬂ‘ﬁwﬁﬁﬂﬁgfﬁﬂa‘ﬂ 2
Iaf1 qIN & dfFa I F K9S
97 AR Ted & A fawa TR
s fagifig #ma 9v zasr @03
M 1 T IR WIEE & FEr @mi
FT HEST TEAT HX AR AT qTEAL
adt ur @ & 1 «fem  zaw A
aEl wW §e WA FW 4,
SRS AmEw A 936 g ar fe
aEIT w1 #MEA F fag wwge gEr
qer f5 ws AY gm w9E E@ @
W gax gadl § e a@dad
Tefad wOm & AR T A ¥ 4
TTCFTAFTLH AT g1 & & fear
¥ Fparana gfF fag ang @41
g A Fv S #1 fF a4 F
4% SR AT gR AR G H Al
ard &, # aft fa=zdr & @
FgATE, TF a4 AN A AW FarAv
fF IR TEFT & Tiw @ g2fa-
dm g wRwes & awitEl A W
Wt & ¥ ge§ @ Zemam 2 el



9] Working of

[ arqam sfgan]
a1 fr sEAtmw fegwm § 9
d%7 fogar # d7 & SR TE
§ T3 i . oEdEr gE E A
wa fag gesr dar & AR AN
g am @t zan fx fag @@= &
TR AEE 9w @R # A
arg § fom o fen R a@R ¥
SqIT, ATwA NEFT & FM FAL A
77 | %@ wa &1 @l fEEEl a2
a1 f5 wAR, FEY, WD AT AW

7 wed wia e fa& ST @@ WA
‘gm&mﬂ%tme
TR gn & @ A W1 81 W
zx &1 weq fraff@ fear 41 @
45 @@ = a® & Tge T
@ B feam 4 3IWA ar 76
wd & AT AT & fear AfEA S AT
fraT 9 A% SIOiWl A TEEATH

T 3a% g < fear) wER
= ”'Q"E'H'Tt';
& = e few mam g1
FeET A ot Aegwwa wg gud {9
F, ITFT GIAT | FT F@ MeAT 140-
145 ¥ wia & fas wr w7 feam
am O @ § ol 75 WA F A
¥ weet &= famo v
# arq fag@A da #1 q@ FRar
g 4 A el W T ME A WE
9@ dM " Fdied 1 "@OT T
¥ w7 tfegawa ar aa g &7 W=
85 %o Fdfed 9T #fFA A™A @l
gt w1 a8 feem & SR eard
wdied 4 49 F AP X ¥F WU
§ MR § W 9T | IH a<@
F A % Fmitwa  freEi oA
aft @ra fawrr Ard@t @ sET
F|Y Seer & ;AT\ AT ar fET s
Pegamm gamr =& afke ar wifs

-

X W WA FEI &1 3 &

DECEMBER 22, 1973

FCLWM) =

@ ®eN § @ Uswwa s
BEATAT | §H ST MU MW HM I
I g1 TAF AR F AUE e
¥ d@mar arfgg f& gert &t fwamw

=3
el
2
3
4,
i
]}

“:”ﬂ’ﬂﬂf"mﬂ & f%;i‘l'i_lpﬂ’i , 3p W
ST iiﬂifﬁﬁiﬂ%%
131

3
{

F ArESw W 18.40 A T &I
FOfEr &1 7 TRl W) ANE T



93 Working of

SUE WA F g S a9g & W1 A
gler ST g ag WA WEEl A
w fam wmr 1 & sy faew
YT AEa g fFoaw Tsw s
AFEar el St a@ ¥ awd qw
Merew w1 awfam  wEwar g
sifer s w & e gifeE
@ oW w% i weEe e
FAEl W AT @I WET g 9EH
fremw ok = amed @ T
gt E 10 @A gy aw ok &
oF st qff ar SifF gz @ Fadd
# ITX IEF! MEFA-F\9C T frar
gt 9T &1 " ¥ TeAT @ AT |
fred o Y am @ & & 7 aF
¥ § @iE FT 9@ AR AT
@ dRT Wen W, HoeE SEET R0
WA A | 9 dEE § dfew am
W odew § 45w A wiag o
waT % 1 Al §@R dgNd
@A T wded § @ G

N R —
T & A1 saw A ¥ Wt ;T A

A
7

poi
F3A

4—30L.S.S.(ND)/73

PAUSA 1,1995 (SAKA)

F.C. L (M) 94
HETES § TEAT G| 9w W, S
o ¥ f1 I RW F wwEe i@
Fgw 9w foar s av 1 fav &

e 3
3



95 Working of

(" A AfgTar)

FE U A AEwE § F
F g 5 Adr wfew @ @ o
EC I

Mr. CHAIRMAN : Shri S.S. Moha-

patra—absent. Shri P. Gangadeb.

SHRI P. GANGADEB (Angul)
Mr. Chairman, Sir, I rise to speak on
the subject under discussion. When Mr.
Atal Bihari Vajpayee and other Oppo-
sition friends of ours have spoken and
are cqpablc of putting things in a very

colourful way, in the wusual manner,
I do not know whether I shall be
able to bring him my points. A few

words that 1 have tosay inthe matter,
I am confident, willbe understood in the
right spirit.

In the present state of affairs, when
cconomic indicators are notto our liking
which is true specially onthe price front,
it is quite natural that the people get
emotional and our Members representing
opposition parties are no exception of
it.

SHRI ATAL BIHARI VAJPAYEE :
You belonged to the Opposition.

SHRI P. GANGADEB : I was
once. But rightly, I have come to this
side. Naturally, when things prove to be
hard, onc¢ secems to find out scapegoats.
But that isnot the answer tothe problem
that we are discussing now. I believe
we have got to think and discuss objetively
if we desire to find concrete solutions.

We have before us the case of the Food
Corporation of India. It is an important
organisation which procures, stocks and
distributes foodgrains. If its performance
falls short of expectation to us all,
it does not go unsoticed. It is, after all
food and food is very important. It is not
steel; it isnot machinery. I_t is food‘whl_ch
is being dealtwith by this organisation
and we should not forget that.
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I am happy to find that the Govern-
ment have realised thefact that the FCI
as not been doing too well. I am also
happy at the same time that efforts zre
being made sincerely by the Government
undoubtedly, we have seen that in the
past eflorts arc being made sincerely by
the Government to improve its working
and thereby its image.

Sir, asthe FCI functions under the
public eye, every facet ofits working
needs improvement. I, therefore, suggest
that it is necéssary toreview the procedure
of procurement. “The storing and trans-
portation facilities need improvement
What is important is that food should
be available in right quantities, of right
qiuahty and at the right place and speci-
ally at the right time.

Sir, the FCI, if I may say so, has be-
come not only a monolithic organisation as
I said in a previous speech some time back
but it also enjoys a monopoly. Both
hamstring efficiency. I suggest for the
consideration of the Government that the
FCI should split up into a number of
corporations, both on regional basis and on
commodity basis. One may say that it
adds to overheads but, I think, it can be
compensated by the benefits of co mpetition
and decentralisation in management.
After all, we have a number of nationa-
lised banks which compete among them-
selves .. ..

AN HON. MEMBER : Also
rance.

SHRI P. GANGADEB : Yes; insurance
also, as my hon. friend points out.

insur-

Therefore, the question automatically
arises: why notthe same type of compe-

tition encouraged in the case of food
procurement, management and distri-
bution ?

I would like to make another point
here. 1 would suggest that the price of
foodgrains and other staple food should
be uniform all over the country. The
consumer, whether at Calcutta or Delhi
or Madras or any other place, Should
getrice or wheat at the same price. I think,
the hon. Minister will think over and
give his teply to this suggestion.

I would like toend by saying that
food has always been a sore point with
us and I do hope that the FCI will
further streamline their administration
to overcome adverse public sgrutiny.
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SHRI JYOTIRMOY BOSU : On
a point of order. I want to knuw how
much of the time has been corsumed
out of the allotted time? There must be
some limit tg this.

MR. CHAIRMAN : The
of time left is only two hours.

balance

It was started at 13+45 hours.

SHRI JAGANNATHRAO JOSHI
(Shajapur) : When is the Minister likely
to reply?

MR. CHAIRMAN : This is the last
day of the debate. This is my difficulty.
I shall give only five minutes to each
Member.

SHRI G. VISWANATHAN (Wandi-
wash) : May we know wWhen is the
Minister replying?

MR. CHAIRMAN : At 3-30 P.M.
he will reply provided the Members
stick to their timing.

=t Feiag e qeE (TREIR) -
wwrefa wERy aAAT Feu, = ATH-
fagrédy Frodt § W7 ST @ & IEwr
WA F)Y §F F@ ge WY, TF &
¥ 99 & 91 st faae, fafEa
faaiT &, § 3@ fa=re ) awgq 48 2
a1 # gawar g fE s arad sw-
FH W WAE @A £, ITF MG I
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g ag ¥ Ay § | ey &r fk w1 faar
a2 FTET &, W ATT AUAY W@ HEC |
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st AT wred 3T F AqA A
12 yreely 59 § 31 97 A FEART

FTUA Y, WEIEK F I@ TEA
Y T 1 ag U fAm . ¥ A
Ay % O AW ¥ WU g | g
fF za Y HaEd a9 wa¢ | g9 q
F=al g 6 o dadtd TEEEd FRE
4550 arf quw nEafedl T qar &@-
FT fAwen o1 &% A sEar F v
W o g% fF e amEws faew #
e awg & s gan gon & o e
T & foomae gt & e oA & e
T 9adr &, fow a@ ¥ @@ wW A
AT & 1 N F gFWEI T
g1 IE Fw avA fam ST @ 1 T AW
Tl F oI Y AT | ag T e
2 99 9w dqda wiw afafy g4,
FET AT IF FT 9FHT AG ARG | I
¥ AN aF IW F G=EEC & AEE

2

THE MINISTER OF AGRICUL.
TURE (SHRI F. A. AHMED) :
Sir. I am indeed greatful to  Shri
Vajpayee who has brought this matter
before this House and also the
other Members who have participated in
the discussion for giving us an oppor-
tunity to make improvements in a mgatter
which is of vital importance tothe coun-
try.

1 have with attention listened to the
various observations and criticisms made
by the hon. Members with regard tothis
matter. I welcome the many suggestions
and criticisms which have been given
by them and I also compliment the hon.
Members barring one or two speeches
all of whom practically have taken a
oaaitructive  attitude in offering  their
suggestions.

Now, so far as the working of the Fuod
Corporation is concerned. I would be
the lastpersonto claim perfection forit.
At the same time, I would like to point

that since the Food Corporation was
established in 1965, during a span
of about seven or seven and a half

years, it has done very useful service to
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the country. There have been some de-
fects; there have been some failuresy
there have been Ssome shortcomings.
No one willdeny that. But, taking an
overall picture, one will be convinced
that so far as the working of the Food
Corporation is concerned, it has been
doing wery good service, very useful
work, and but for this to day we would
have beea in a very difficult situation and
I'feelthat even the hon. Memhers, while
making criticisms, realised this. They
have already said that the Food Corpo-
ration has come to stay and will stay
and the only thing with which they are
concerned is, how its working should be
bettered and imporved.

One view of Shri Vajpayee with which
I do not agree iswhen he brought in
the question of the take-over ofthe wiole-
sale trade in wheat and said thatit
is because ofthis policy the implementa-
tion by the Food Corporation has flopped-
If we take into consideration ihe pro-
curement of ceveals and other foudgr s
by the Food C-:)r]'x;-ratiun during the past
fewyears we will find that the Corporation
has not only implemented its target
but has also procured much more than
the targets fixed. It is only last year when
we expected a procurement of nearly
8.1 million tonnes of wheat, we have
been able to procure alittle over 4.5
million tonnes of wheat. But if on the
account alone we say that the Corpora-
tion has failed, I think we willbe doi
injustice to the Corporation. Whilen§
would not like tonarrate allthe factors
before the House, most of which are well
known, it was mainly because of those
factors that it was not possible for the
Corporation to achieve the targets fixed
for it. The target fixed forthe Corporation
was about 27 lakhs tonnes of wheat
out of which itprocured 12 lakhs tonnes.
The balance had to be procured by other
bodies like State Governments and so
on. It was because of diffierent circum-
stances that this could not be dore.
So, I would request hon. Members notto
connect the wholesale trade take over
with the failure of the Food Corporation
to achieve its target. The Corporation
has done good work and I hope inthe
future also it will discharge all tle
responsibilities entrusted toit.

Then I come to handling charges,

which has been mentioned not only
by Shri Vajpayee but by several other
hon. Members of the House. Itis also
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bfmg discussed outside the House. The
Ciarge is that the handling charges are
Continuously going up. He said that
according to press reports the handling
Charges have gone up to Rs. 56 from
Rs. 27 to 32. He wanted me to throw
$oMe light on this. I would deal with
t!}“ point in order toclear the misappr-
€aenslon and misgivings in the minds of
the hon. Members sothat everyone will
}:now that what is reported in the press
1s not exactly the correct position. First of
all, T would like to point out that there are
twoelements in the handling charges,
nimely procurement costs and distribution
costs including movement and storage.
I we look atthe figures for the last two or
three years, the distribution cost including
Mmovement and storage was Rs. 15.51
per quintal ofsales in 1971-72, Rs.13.16
per quintal ofsales in 1972-73 and Rs.
13.07 per quintal for the current year
1973-74.

The huiiling charges incurred by
the Cispacation, therefore, show a
downward trend and not an upward
tread. I have quoted these three years
figures a:.l, from this, it will be apparent
that the trend is not upwards but it is
downwards.

It_maybc added that the distribution
cost includes the cost of carrying the
buffer stock in addition tothe operational
stock. The procurement cost, including
the cost of gunny bags, purchase tax,
State Government administrative charges,
incurred by the Corporation was Rs.
10.81in 1971-72, Rs. 10°57in 1972-73
and Rs. 10.Bo in 1973-74. Thus the
procurement cost incurted by the Cor-
poration is ulso, more or less, at the sume
level in the last three years. Including
pf the procurement cost, the total cost
incurted by the Corporation was Rs.
26.32 per quintalin 1971-72. It has gone
dowa to Rs. 23.95 per quintal in  the
<urrent year, 1973-74.

This needs the impressicn created
that these Charges are going up. My
submission before the House is that,
accord ng to the facts and figures avail-
able with us, the trend is that they are
going dowu.

Secondly, sometimes, itis asked why
o nxch is chargéd a3 ovethead charges
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by the Food Corporatron of India. I
would like the hon. Members to under-
stand that, so far as the procurement
charges are concerned. Rs. 1.92 p:)
that is nearly Rs.2 are paid on account
of mandi charges, including the commus-
sion. This is a matter over which the
Food Corporation has no control. We
have to pay these charges mardi labour
0.58 ; forwarding charges—o. 44; internal

movement charges—o.67; handling
cha-ges -0,31; interest 0.63; gunny bag
3 .44 purchasefsales tax -2.23

and State Government charges o.4- All
these constitute 10.80 There is no scope
whatsoever so far as the reduction in
these charges is concerned.

So far as the question of distribution
charges is concerned, the transit loss is
1.67; freight Rs. 4.29; godown hand-
ling charges o©.71; godown Charges—
1.9; interest -—-Rs. 4.39; administrative
overhéad charges—2.57. This is one
item which can Ueexamned anda certain
scrutiny can be made. For that purpose,
we have appointed a committee to go
into the question, to what extent admini-
strative charges which are in the nature
of about Rs. 3 can be reduced. Therefore,
I would like the hon. Members to con-
sider, when Rs. 25 to Rs. 26 are men-
tioned as procurement and distribution
charges, it does not mean that thisin-
dicates the administrative charges of the
Food Corporation. This includes a
large numgzr of items over which the
Food Corporation has no control what-
Spever.

I can assure the hon. Members that
both my junior colleague and myself
are looking into the matter and we shall
see to what extent we can further re-
duce the administrative charges and bring
down the cost, so far as the cost of pro-
curement and the cost of distribution is
concerned.

Again, here, one point has been raised
as to why the cost of gunny bags should
not be charged. That is a matter which
has to be examined. But, unfortunately,
so far as the Food Corporation isconcer-
ned, they hand over the wheat or tice,
whatever it is, apd then itisissued. So
far as we are concerned, we have only
to include the subsidy which the Govern-
ment of India has to give, There fore,
this matter has pot been considered. We
shall see to what extent we can recover
or add to the cost of distribution so far as
gunny bags are concerned.
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This isa matter which we shall examine.

Another point which thehon. Member
mentioned was about illegal gratifica-
tion to employees of Food Corporation in

Boml:!ay. I think, this position was
l;él.plalncd in relpy to Unstarred Question
.

0. 159. What actually happened was
this. Some of these trucks u!pcﬁeto bring
helpers for the purpose of loading the bags
nto the truck. When these trucks did not
bring the helpers, the labour which was
entrusted with the duty of bringing the
bags from the port to the truck said that
unlessand until we gave them additional
charges atthe rate of Rs. 5 per truck,
they would not put the bags in the tru-
ck. They insisted on that. Because there
was scarcity of food stuff and the Bombay
Government was anxious to see that
these were immediately taken delivery of
and distributed to all the centres, Rs. 5
per truck were paid for the purpose of
getting over this difficulty. But when
this matter was brought to our notice,
we took up the matter with the Bombay
Government. We have now ensured that
the labour is not allowed to charge Rs.
5- So, this practice has also been stopped.

=1 qew fagr<t a0 25 wWF A
B #8 g ?

SHRI F.A. AHMED : That is not
correct. It w=s only Ras. 5/- per truck.
Your information that it was Rs. 35/-
is not correct,

SHRI JYOTIRMOY BOSU : The
Public  Undertakings Committee, in
its latest report, has criticised theincre-
ase in your overheads.

SHRI F.A. AHMED : I think,
I_ have already explained the position
giving the details of every item which is
being charged- Even wufter that if the
hon, Member is not satjsfied. 1 cannot
make him understand the position.

. SHRI JYOTIRMOY BOSU :
information that you give is
correct,  (Interruptioas)

The
not

SHRI F.A. AHMED : Another jme
portant matter to which Mr. Vajpayee
dre:uf my atteation was regarding the
medical charges. I do not exactly remem-
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ber the figure. I think, he mentioned more
than Rs. 1 crore in one year which was the
cxpenditure on account of medical charges.
Most ofthat was in West Bengal. I think
about Rs. 80 or 83 lakhs. This matter
has been brought to our notice and we
are making an inquiry, Wherever we
find that this has not been done pro-
perly, action will be taken. Now we
are thinking of revising this method
of allowing people to have medical
charges and I hope that it will result
in further economy and will remove the
complaint which the hon. Member has
e.

There was some complaint about some
irregularity at Kanpur. I think, it was
mentioned by Mr. Banerjee. So far as
my information goes, no such comp-
laint has been broutht to our notice-
Since this matter has been referred by
him, I willsee that this matter isalso
enquired into and necessary action is
taken.

There was a question of blockage of
funds by the State Governments. It
has been stated by the hon. Member
that nearly Rs. 234 crores are due from
the State Government and they have not
been realised by the Food Corporation. I
would like to make this position very
ciear, I think, there isalso some misun-
derstanding with regard to this figure-
The position is like this. The outstanding
recorveries of the Corporation as on Jist
August 1973 are Rs. 234 crores. Now,
this includes Rs. 57 crores of debts reco-
verable from the State Governments. not
Rs. 297 or 234 crores. Out of the amount of
Rs.234 crores due to FCI, the only amount
due from the State Governments is Rs-
57 crores for supplies made to them and
Rs. 137 crores on account of subsidy from
the QCentral Government and other
bodies. So, it is not exactly that the
whole amount is due from the State
Governments. The Corporation is taking
steps to recover the amount from the
State Governments as expeditiously as
possible,

Here, I would like to explain that this
includes the dues during the last three
months and also dues prior to six months.
T think I have got the figures with regard to
these dues. There is a very small amount of
a few crores which are due prior tosix
months, This is a continuing tran:a-
ction. Sometimes the bills are forwarded
later on and they take two to three month’s
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time. So, the dues become overdue,
We are taking steps for their recovery as
early as possible. At present, the system
i that whenever thebjll js presented, they
Pay 95% of the bill and the balance they
pay after some time. itis the realisation
of the balance 5 9% that is taking some
time and it is on account of that these dues
have occurred. But we shall see to what
extent we can ask the State Government
to improve upon the method of payment
which we have been pursuing for the
past so many years.

The other important matter which has
been raised by the hon. Member is
about retrenchment of g45 employees
by FCI. Now, so for as my infor-
mation goes, the number s not
exactly 945, it is under 8oo. I think
when Mr. Vajpayee was mentioring
this figure, Shri Banerjee mentioned that
t was 1200 . . .

i

SHRI S. M. BANERJEE : 1242 rever-

ted and g45 retrenched.

SHRI F. A. AHMED : My infor-
mation isthat it isless than Boo people.
I do not exactly remember the number,
1t is 00 odd. Now, the whole position
is that when we have been undertaking
this programme of take over of whole
sale trade in wheat, a large number of
employees were  recruited for the pur-
pose  of doing that temporary work.
Only for that period. Now when that
period is over, they had tobe retrenched.
Therefore, what we have decided is
that whenever we make any fresh re-
cruitment . . .

SHRI 5. M BANERJEE : My point
was this. There are 7,000 deputatio ist
who have come from the Railways and
other departments, They are getting
20% extra deputation allowance. ..

SHRI F. A. AHMED : I will deal
with that point also, My submission
is that these people werc recruited on
the understanding that they are holding
office temporarily and for that parti-
cular work they were required.- When
this work is no longer there, when the
godowns are empty and no one isrequir-
ed to look after the godowns, it js not
necessary that these people should be
kept in employment. Thercfore, they
have been given retreachment notice.
But I have taken a policy decision that
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whenever new vacancies arise and
any one istofill up that vacancy, itis
these persons who have been retrenched
who will be given preference, and whe-
never we see¢ vacancies urise next season
and s0 on, they will be taken inemplo-
yment -« n

SHRI S. M. BANERJEE : But  the
Gensus Department employees who were
found surplus to the requirements have not
been retrenched but they have been
absorbed, why not follow the same thing
here also?

SHRI F. A. AHMED The Hon.
Member raised the question of dealing
with people who have come on deputa-
tion. The kind of people who have come
on deputation are not the kind of people
who have been retrenched. It isnot the
same category of people. So, this
question does not arise, do far as
these people are concerned we are giving
the first priority consideraticn whenever
new vacancies arise or new people are
recruited for additional work andso on.
So, that action has been taken.

Then somebody complained that the Food
Corporation of India has taken over th®
responsibility of distribution  also, I
would like to peint out that sofar asthe
distrubution is concerned it is essentially
a responsibility of the btates. We do not
want tointerfere with the responsibility of
the States in distributing foodgrains and
other essential commodities in their
own States. Only when we are requested
by some of the States (like Delhi, West
Bengal, Kerala and parts of Madhya
Pradesh and Orissa) we undertook
this responsibility for the purpose of
helping those States. If they want
to take it over we have no objection;
we shall be glad to hand over this
responsibility of distributing foodgrains in
their own States; it was at their instance
that we hawve taken over this distri-
butjon in particular States and if they
want to do it themselves we have no
objection and therefore T do not know
why this question was raised. I think
Mr.Kiruttinan is comingfrom Tamil Nadu.
We have not taken over the dis-
tribution of foodgrains in Tamil Nadu.
I do not know why this question was
raised. Regarding what Shri Vajpayee
has raised, I would like to say that the
work of the Food Corporation of India
is increasing in enormity tremendously.
And if we find that some State Govern-
ments are red to undertake the res-
ponsibility of procurement we have ne
objection in sharing wth them th
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task of procuring all over the country.
I have said, I shall not stand in your
way of doing this work provided two
conditions are satisfied, namely, (1)
You must let me know tht" quantity
of procurement jp your State; (2) You
must tell me how much you will contri-
bute to the Central Pool as your share
50 that 1 may undertake the responsi-
bility of food distributicn all over the
country; and (3) whatever may be the
number of employees in the Food Corpora-
tion, when you form rthis for purposcs of
procurement, they willbe taken over by
you. If those conditions are satisfied
I have no objection in coming to terms,
In coming 1o cettlément with the State

Governments for the purpose of handling
over.

SHRI ATAL BIHARI VAJPAYEE ;
0 they want their own employees?

SHRI F. A. AHMED :.Not actually.
Some of the employees éhgaged in the
Food Corporation are mostly from the
States. We generallygive preference to the
employees of the State. It will be taking
over or sending back their own employ-
€es toa greal extent, but thisis a matter
which can be settled and we shall see
that the employées from the FCI are not
displaced when such an arrangement
takes place.

One Member raised that as against
the number of private tice mills, which
were 57,100 there were only 655 coop-
erative mills. This is so. And (herefore,
our policy for the future is, whenever
licence isgiven, we are giving preference
to couperative mills and we are trying to
establish some rice mills in the Govt.
sector; in the fifth plan we have a
programme  of establishing 40 rice
mills. We shallsee to what extent this
can be improved. Then, there was some
complaint made that rice mixid ‘with
iron or wheat mixed with iron was
supplied to some of the States.

I Would like to point out that so far
&4 iron is concerned, I do not know
wiat gain does the person get by mixing
the iron with rice or with wheat because
{ror. is much more expensive than rice
or y.ieat.
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When this complaint was brought to
our notice, we had this matter investi-
gated and we found that in some of
supplics which were made by Haryana
and Punjab, some very major particles
of iron were found in rice. That was

. because—we were told that in Punjab

and Haryana, harvesting is done
through mechanised means. Very small
particles of iton mighthave got mixed up.
We  have, therefore, issued instructions
that before the foodgrains are issued to
the consumers they should be cleaned and
every possibie step should be taken in
this regard so that a complaict of this
type may not come up again.

Wiawcwm fag: Fasgarfs
ARG F @I AT, Y q@ A qEEd
FY g 2 gy ag e e fFoew
IFTT & 4 00 &7 T4 HF FT ITATFATAL
F ax F faF qget 7f F71 T 7 fo
T F, A q F g osmRw S
s 4 5 urEw AR F WU g
T A% @ g |

ot ew fagrdy A=y : AFATEAEA

¥ @ ogwar | w47 W Her
¢ fr A¥areT ¥ AR F FU o FwA
g7

el

15.48 hrs.
[Mg- DepuTy SPEAKER—In the Chair.]

SHRI F. A. AHMED : We have got
it examined. There were some particles
of iron, and instructions have been issued
that before they are supplied tothe con-
sumers they will see to it and action
will be taken in this regard. Punjab is
using mechanised means for harvesting.
How can we ask them to stop harves-
ting by mechanised means?

Wt wew  fagrd aiwdd) o WO R
T oHET K | AT G AEAEUA QF
wredrg &g frw gz ot A g &
a4t 7 R g & a1 fR e &
faems s s FroATd A wE ¥ 7
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SHRI F. A. AHMED : Shall particles
got mixed up. I was told that it wasnot
a big quantity, It was only a small
quantity

o wew fagrd: aweay @ T9 Halr
ot 77 F2 @ § f frdlt & e -
TR T F

off TER A (AFAT) ¢ THL ABEL
I AIELUA FL @ AG A wIEATEr
3 gnfr ?

SHRI F. A. AHMED : Shri Vajpayee
might have noticed that our Minister
who is now in charge of Public Health
and Medicine has issued a statement
that he is looking into this matter as
to how loopholes in legislation can be
overcome and how the difficulties faced
by the people can be overcome. He will
soon come forward with the necessary
proposal before this House.

Another question which has been raised
is about the large number of storage
godowns remaining vacant, particularly
those belonging 1o the private persons. I
would like to inform the House that we
are continuously examining the position,
and whenever we find that some storage
capacity is not required, it is given back
to the owners. The accommodatioa which
was dehired in 1972-73 was 10-72 lakh
tonnes, and from April, 1973 to September,
1973 we have dehired in respect of g-10
lakh tonnes. We shall further examine
what further storage godown capacity
could be dehired.

Shri Samar Guha had raised an objeciion
to the expenditure on the security sections
This relates not only to security but to
security cum vigilance division.  On the
one hand, hon. Members want that we
should be more careful to see that there is
no wastage and there is no loss or pilferage,
but on the other, when action is taken by
us to see that these things are stopped,
objection is raised- I would only like to
point out that this has become necessary
because of the many complaints coming
and because of the necessity to tighten up
the toss from storage godowns. This pro-
posal has been approved by the board and-
the posts will be filled up by adjustments
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made within the staff who have been re-
trenched or are available from our depart-
ment.

ShriShankar Dayal Singh gave the figure
of the number of people employed. I do
not know wherefrom he gave the figure.
According to my infor mation, the num-
ber of employees as on gi1st March,
1973 was 50,522. But he was giving the
figure of 57,000 or so. He was comp-
laining that earlier a figure of 44,000
or 46,000 had been given. But those
figures did not include the deputationists
and, therefore, there was this discrepancy
between the two figures.

ShriGoswami had raised the question
of setting up a zone in Assam. I can only-
tell him that the matter is under considera-
tion- But for the present, to help the
eastern region, we have set up a regional
office and after this matier is again consi-
dered by us we shall consider this question
of a zone for the eastern region.

These are some of the important points-
hon. members had raised, I hope I will
get their co-operation in the task which
has bten undertaken by my new Chai-
rman in improving the working of this
Corporation.

Before I conclude, I would like to give °
some information about some of the cases
pending  investigation. Reference was
made to some of the cases which are pend-
ing investigation by the CBI. I think one
of these referred to the purchase of mustard
oil and the purchase of dal. The matter-
was investigated by the CBI. A charge-
sheet has been submitted against Shri
Igbal Singh and two other employees of
the Corporation.

Now so far as the sale of maijze to Messrs'
Bharat Starch Chemicals is concerned
investigation is in the final stage. After,
I get the report, I shall be able to know
what thesituation is. So far as the sale of
maize to Messrs  Jhandu Mal Mohanlal
and Kohinoor Mfg. Co. is concerned,
according to present information, there is
sufficient evidence for prosecution of the
firms and the matter is being examined in
consultation with Law Ministry and on
receipt of their opinion necessary action
will be taken in this matter. '

There is one matter about irregularities
in the contract for transportation of food-
grains to Assam. In this matter, the alle~
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gation was not substantiated, but the
report was sent the Central  Viglance
Commission and because an FCI official
was found to have made payments in con-
travention of head office instructions, we
are awaitng them.

As regards purchase of wooden crates,
investigation is in the final stage.

This is the position with regard to the
several matters concerning which investi-
gation is pending with the CBIL.

=t wzx fagrt armaat (@rfage) :
ag =1 FTH THACHAT @ g | g et
s 0 € e fomw sy g ®
s gER Fom W @ TR arfae
TEF AT AT WT E IWHT AF A A
frafg sam |

A St T AT FED 9 FFTA I
g SN eI ®
e §E AT AT | Iy gk fam
=Y qf 7 I HIHST ISAT 97 HT I8
Y 78 5 991 3 5 g9 %% FTERew
A AN A gET T 7w FA A
o7 aFw g 7 F4T 9g W& § o qg am
fearftg smare 9z &Y 7 A # fae
¥ AFT IY q H F9A qF AT H
W% FTRIA F Far Ay aFvar § 1 =9
¥ & o sfems & ?

gEd amw FHAIfEl A g F an
¥ & we wgEg A ot T9 wET § AR
feft 1 aam 7E T FFaT | @ FA-
T A= AFD § T W w@r g
o & s F= T #R dom, A
A & I/ AT F§ (% 9T G @A
grit q@ gEsr waar #< e Smo
@l 9g 7o % aq aF ¥¢ 3T 9 waon ?
g9 @t 7 ag T agi &y 9f i gy
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16.02 hrs.

STATEMENT STRIKE BY LOCO
RUNNING STAFF

MR. DEPUTY-SPEAKER : Before we
take up the next discussion there are two
pending items.  One is the statement by
the Railway Minister and the other is the
statement by the Home Minister regarding

" the complaint of Shri Halder.

Tue Railway Minister.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : I have already
made a stalement on 17-12-73 in the House
explaining the circumstances under which
the Loco Running Staff have gone on strike
in December, 1973 in spite of the fact that
the Committee under the Chairmanship
of the Deputy Minister for Railways 1s
still fanciioning and discussions are being
held. I have also announced in the
Parliament that the implementaijon of the
10 hours duty for running staff on the
Railways has already commenced and that
this will be completed in phased manner
in three years time. All the other assu-
rances given to the locomen have also been
implemented.

I have told more than on one occasion
that if any individual grievances have
been left out unredressed, it should be
brought to my notice and I would look
into it personally.  This position stands
even today. Under these circumstances,
there is absolutely no reason to go on strike
and cause inconsiderable damage to na-
tional economy and great inconvenience
to the people.
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As regards the 10 hours duty, I want to
make it clear that the agreement reached
in August, 1973 was that the mode and
manner in which the 10 hours duty can be
implemented will be discussed by the Com-
mittee under the Chairmanship of the
Deputy Minister for Rallways, and detaijls
worked out within a period of 6 weeks.
Due to the complexity of the subject and
the widely divergent points of view of the
Official side and the Staff side, the Com-
mittee could not complete their delibera-
tion on this subject within 6 weeks. In-
fact, Staff side had wanted more time to
furnish details to show as to how the im-
plementation of the 10 hours duty can be
done in less than 4 to 5 years. The im-
plications of implementing the 10 hours
duty are—

(1) recruitment and training of about
20,000 additional loco running staff,

(2) constructing a large number of
additional running rooms and
augmenting capacity of existing
running rooms,

constructing about 10,000 addi-
tional quarters for the running
staff, and

constructing additional loops and
line capacity works for a large num-
ber of stations to facilitate crew
changing at intermediate points
in between the present run of en-
gine.

It is estimated that the total cost of all
these works will be about Rs. 38 crores.
It may be seen that large scale expansion
and creation of physical assets and training
of a large number of persons will require
a minimum of 3 to 4 years. On the other
hand, the running staff side were of the
view that the implementation can be
effected in go days time.

Itis only after carefully considering all
the aspects that I made the announcement
in the Parliament that implementation
of 10 hours duty will be implemented in
a phased manner in three years time from
1st December, this year. As a matter of
fact, special efforts have been taken to
implement this assurance. Itis in spite of
this assurance by me that the loco running
staff went on strike on the Western Rail-
way on the 26th November, 1973, clearly
with the object of cocreing the Qureshi
Committee, the meeting of which was to
be held on 2gth Nov. 1973. The strike
started at Gandidham, Abu Road, Baroda
Kankaria, Ahmedabad, Godhra, Ratlam,
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Kota and Gangapur City. With the
assistance of officers, supervisors, willing
staff and Territorial Army Units, it was
possible to move about 80% of the goods
traffic and all essential supplies of coal
and petroleum products.  The striking
staff have started coming back, the situation
is normal and by now more than 409
of them are back to duty-
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As the strike was on the point of collapse
on the Western Railway, a section of the
loco running staff of Northern Railway
went on a wild-cat strike in Delhi Area on
the evening of 15th December, 1973 and
it spread to Lucknow, Kanpur, Allahabad,
Moradabad, Tundla and certain points
on the Bikaner Division by the 16thf17th
evening:  Although the absentecism was
more than 75% in Delii Area to start
with, the movement of goods trains on the
Northern Railway has steadily improved
from 149 on 18th to 205 ¢n 19th, 206 on the
20th and 228 on the 215t December, 1973

The running of goods trains between
Kanpur and Ghaziabad, a critical lifeline,
has also improved. Three Operating
Companies of the Territorial Army are
in operation in Delhi Area. The supplies
of coal for power houses have been main-
tained and soft coke trains have moved
on priority to Delhi. The running of goods
trains between Delhi and Moghalsarai
has also improved. Movement of petro-
leum products into Delhi area has been
adequately maintained. 120 wagons of
soft coke for domestic use have arrived in
Delhiand have been placed for unloading.
There are two further trains containing
130 wagons which will be reaching Delhi
in the next two days. The position of
supply of coal and iron ore to the steel
planisis being kept at a satisfactory level.

On 18th December, absenteejsm started
at some sheds on the Central Railway
but since yesterday there has been signi-
ficant improvement—more staff have re-
joined duty at various points. The running
of goods trains has improved considerably.
Coal movement from Central India Coal-
fields to Western India has been kept up
at satisfactory levels.

On the South Eastern Bailway some
gangmen and yard staff started an agita-
tion at some points four days ago, but this
has been called off day before yesterday.
Similarly, the agitation for rice ration
at Kharagpur was suspended last night and
all operational staff are back at work.
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All cssential goods movement on ths
affected sections has been maintained.

In all, atits peak, this locomens illegal
strike had affected 259, of the Divisigns
and that too only on four out of g Railways.
The working on the other Rz{liwa)m was
normal. On this occasion, T have tospecially
record my appreciation of the dedicated
and strenuous work putin by all railway-
men to keep up the movement of essentjal
supplies. Their dedicated service wil: be
recognised.

The Loco Running Staff Association is
a category union and there are 700 such
categories on the Indian Railways. I have
already announced in the Parliament that
it is not possible to give the categorical
Broups recognition and facilities to nego-
tiate. The emoluments and promotional
avenues for various categories have got a
cerain relativity, and should one get any
advantage as a result of an agitational
approach, it upsets the balance in relaticn
to the other categories and this in turn
leads to further agitation.  This is speci-
fically the reason why catcgorywise asso-
ciations are very harmful to the railway
working. I have made it clear in my dis-
cussion on T.V. and Radio on the 19th
that the strike is unjustified and I have
called on all absenting railwaymen to
join duty. An appeal has also been made
by personal contact to the staff in various
staff colonies to come back to duty. There
have also been public demonstrations in
Delhi area against this unjustified strike.
There has been response and some absent-
ing staff in Dethi area and on the Central
Railway, have started coming back to
duty.

I also had talks with the representatives
of the two recognised Federations and
imptessed upon them the neced for resto-
ration of normal conditions on the
Rajlways. The strike by the locomen
is illegal, more so when the talks in
theQureshi Committee are still continuing.
Staff who are absenting themselves from
dury will quite inevitably have to face the
consequences of their illegal action in
such situation. Law has naturally to take
its own course.

I have already sought the support of
all sections of the House and also people to
help usin putting down such unconsti-
tutional, anti-social activities of a sectien
of the railway employees. It is, in fact,
difficult for me to understand the reason
for their resorting to this kind of direct
action without any valid cause, more so
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when the meeting of the Qureshi Committee
has been fixed for the 17th January, 1974
with their consent. If the locomen desire
so, the meeting can be held even earlier.
All that they want to discuss and settle
can be thrashed out in that meeting. This
Committee is fully authori_ed to deal with
all the connected matters.

As I said in the House on the rjth De-
cember, 1973 during the Debate on the
Supplementary Demands, I have decided
to call a Conference on 21st January, 1974
of representatives of the two recognised
Railway Fedcrations, and other central
trade union organisations of labour.

I also take this opportunity to draw the
attention of the House to thestatement made
by our Prime Minister that the strike
is unjustified and that it is causing so
much  havdship to the public, I would,
therefore, again impress upon the striking
locomen the express urgency of returning
tu duty in their own interest and in the
larger interest of the society and the na-
tion.

Some Hon. Members rose—

MR. DEPUTY-SPEAKER : Kindly sit
down.

I think, we shall follow the precedent
what we did in the morning, when the
Civil Aviation Minister made a statement.
I allowed Members to put questions to the
Minister ...

SHRI S. M. BANERJEE (Kanpur) :

1 have given a motion.

MR. DEPUTY-SPEAKER : When I am
allowing questions to be asked, there is no
need for any special discussion.  Every
body will be given an opportunity. Please
don’t get agitated.

Tne Minister will kindly note down all
the questions that the Members ask and
then given a comprehensive reply.

SHRI SAMAR MUKHER]JEE (How-
rah) : Sir, the statement made by the
Railway Minister clearly cxpresses the
attitude taken by the Government now. ..
(interruptions). This is not the proper aftit-
ucd. If I am not allowed to speak, then
I will also shout.
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MR. DEPUTY-SPEAKER : Let me
again remind ycu that we should not con-
vert this into a full-scale debate. Let us
confine ourseives to asking pin-pointed
questions.

SHRI SAMAR MUKHERJEE : I will
express my reaction also.

Our reaction is that this Government
isnot m favour of settlement; they are in
favour of crushing the movement, they are
all out to crush the movement.

Will the Minister reply whether the
Loco Running Stuaff Association leader
met him on the 1st December and placed
all their grievances before him? Wilhe
reply whether they met him on the 5th
December and placed all their grievances
there? Will he reply whether or not the
have mentioned in their memorandum all
cases where victimisation has not been
withdrawn and the agreements have not
been implemented. All the cases are here.
I have brought copies of the memoranda
sent by them.  Personally I have sent
copies to the Miniswer. Personally I have
talked to the Railway Minister and have
requested him that he should discuss with
them because the situation is going out
of hand.

I have received a telegram from the
President, Mr. Ratna Sabhapathy. He
has categoricaliy stated that all the agree-
ment have been violated and nothing has
been fulfilled. The Minister is misleading
not only the House burx the entire country
by stating that they are implementing
the agreement. I am reading out the
telegram; I have sent a copy of the tele-
gram to the Railway Minister . . .

MR. DEPUTY-SPEAKER : There is
no need to read. You have mentioned

that.

SHRI SAMAR MUKHERJEE : On
the floor of the House the Railway Minis-
ter has stated that they are giving no right
to any other union to have any negotiation
This right for negotation is one of the
terms of the agreement. When the Minister
himscli says that they are not being given
that night it proves that he is not imple-
menting the zgrecment.

Regard ng imph'ml‘ntaf:r-n nf.' ter-hour
du'y, tocy have submitted thnir counter
proposals. These counter proposals are
ontained in a memorandum. Before the
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Qureshi Committee they wanted a full
discussion. There  was discussion
in the Qureshi Committee and
the Railway Board has said that they
would review these things, But now,
unilaterally, he has declared that they are
going to implement it in a phased manner;
it will take three years. These Association
leaders have caiegoricaliy proved by their
suggestions that it can be implemented
within three months.

Despite all these things, the Minister
states that the agreement is being imple-
mented in ‘stter and spirit, Itis nothing
but misleading not only the House but the-
entire country. There are cases of victi-
misation, I have got copies of telegiams,
Suspensions are going on; transfers are
going on; demotions are going on; rever-
sions are going on: issue of incharge-sheets
is going on. This struggle has been forced
upon the loco-running staff. He is fully
responsible for this, 1 want the Railway
Minister’s reply to all the complaints that
they themiclves have submitied before
the Railway Minister.

My last question is this. TheJLabour
Minister has called the president of the
Loco-Running  Staff Association.  Mr.
Ratna Sabhapathy. It has appeared in
the papers that the Labour Minister is
having talks and negotiations with the
president of the Loco-Running Staff Asso-
ciation and some points for discussion
have already been assessed- But there is
nothing about this in his statement. What
is the position now? Are you going to have
and talks with them? Why has the Labour
Minister called the leaders? What will be
the stand il the Labour Minister appeals
to them for an amicable settlement? You
refuse even to meet and talk with them.
Who is going to bear the responsibility for
all the consequences? It is the Railway
Ministry that is responsible for this, I
want a categorical reply as to what is the
attitude of the Railway Minister regarding
settlement with the loco-Running staff.

=Y TUEtT qeda  (gwrdanT) ¢ w9
= WEeE, # Wt "9gied ¥ ag AT
T g 5 ook o ggaw gw i A
F 2, T gz Toifos gfe & A g
g AR QY & A wart § fow ow
% gfasr wreg #gr @9 F e A
TR THT G1 | T FT AT AV he-
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SHRI A.P. SHARMA (Buxar) : Ac-
cording to the statement of the Railway
Minister and also from whatever knowle-
dge I have got about this problem there
is no issue on which these people should
have bone on strike. Some of the issues
have been settled and the first and fore-
most demand, the most important demand,
has been the reduction in the hours of
work. On that implementation also has
started from the 1st of December. There
was agreement beiween Railway Ministry
and the people that hereafter they wiil
not go on strike and thatis why the Qureshi
Commitiec was set up and they have been
working. In view of the fact that all
the assurances have been fulfilled and
implementation has also started on one
of their most important issucs.

MR. DEPUTY-SPEAKER : Please ask
qucstion.

SHRI A. P. SHARMA : 1 have got
five questions to ask. My first question
is this. While they strike is going on,
how anybody can suggest that there
Jhould be negotiation? When the negotia-
tion is going on, where is the scope for a
strike? Either the carrying or of negotia-
tions is wrong or the strike is wrong.
Therefore, 1 would like to know this.
Instead of carrying on negotiations between
the two partics, the Railway Board and
the Railway Ministry and the other
parties, who has given the authority and
how does the Labour Ministry comc into
the picture? Who has given him the
authority? I want to know that, So long
as carrying on of negotiations conunuce
the strike will never come to an end;
negotiation is encouraging the continuance
of the strike. My question is @ In view
of the fact that the assurances heave been
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broken by the other side, will the Railway
Minister consider the demolition of the
Qureshi Committee? There is no necessity
for any Committee to continue when the
assurances are broken from the other
side and no assurance should be maintained.
The Railway Minister is not morally bound
to maintain the assurance when the other
side has broken it.

My third question is this.

I would like to know from the Railway
Minister what steps has he taken or is he
going to take to provide protection to those
railway employees who are willing workers
and who want to come to work but they
are not coming to work because they have
been prevented, coerced or have been
assaulted, (interruptions).

My next question is this. Those who
are concerned about a section of workers
whose total is only 70,000/- of loco running
staff out of zo lakhs employed on the
Indian Railways is this country, what are
they thinking about them?

And on top of that, if these handful
of people are putting everybody into

difficulty and are holding the working of

the railways to ransom, what steps is the
Minister of Railways going to take to see
that the normal working of the railways
is resumed?

My last question is this, What has
the Railway Minister got to say about the
interest taken by the political parties like
the C.P.I., younger brothers of C.P.M.,
Jan Sangh and other political parties?
Why are they taking interest in the matter
of railway employees when the Railway
Minister and Government are themselves
prepared to settle their issues?

One more question is this. The
Railway Minister has already stated in
this House that the railways have sustained
more than Rs. 14 crores or so as losses
during the last August strike. T would
like to know from him as to how much
loss have the  Railways suffered uptil
to-day during this illegal and unlawful
strike period.

Shri S. M. BANERJEE : Iwould
request him to explain everything-

MR.DEPUTY-SPEAKER: When you
become the Speaker you do that, Mr. Vaj-
payec.
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SHRI INDRAJIT GUPTA (Alipore) :
In view of the fact that the agreement in
August last embodying certain assurances
which were stated on the floor of the House
also contained the specific assurance that
after resumption of work all court cases
as well as all measures of victimisation
which had been undertaken during the
agitations in August and May would be
immediately and unconditionally with-
drawn. I would like w know from the
Minister, with facts and figures if he
has then at his disposal, whether it is a fact
or not that even four months after this
agreement and four months after 'the
Qureshi Committee was set up particu-
larly on the Western Railway frcm where
the trouble siarted, as his own statement
just now has shown, several hundreds
of cases, about 300 cases, pendi.ng cases
of last August, have not been withdrawn,
cases which pertain to the State Govern-
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ments of Gujarat, Maharashtra and Rajus-
than particularly. If so, why have those
cases not been withdrawn and whether
that does not amount to violation of the
agreement? What steps are being taken to
see that these cases are immediaicly with-
drawn? Is it not also a fact that after the
strike of last August, fresh cases of rever-
sions, stoppage of promotions, penal trans-
fers, new charge-sheets and the like have
been resorted 1o and this is the reason why
the situation has gone out of hand again,
and the trouble has been sparked off
beginning from the Western Railway.

My second question—I do not want to
repeat many other points made to which of
course, he will answer—is this ;: He made
it clear last time that they did not propose
to recogmise these category-wise unions,
I happen 1o be the President of a reco-
gnised Union whichisaffiliated to the AIRF.
1 know what I am talking about. They
also made it clear last August that they are
not demanding immediate recognition
and all they want is a channel of represen-
tation, a channei of communication.
After all, are they not Mr, Mishra’s
employees. There are no outsiders there.
There is no Mr. George Fernandes or
Mr. A. P. Sharma there. They are all
drivers, shunters and firemen. They
are running the Association. They have
asked for a channel of communication,
notrecognition. That channelof commu-
nication principle was accepted in August.
That was why the Qureshi Commitiee
‘was sel up.

Today when this dislocation of work
has gone on, stoppage of work is going on
and it seems to be spreading it began on the
Western Railway and it has gone to the
Central Railway and one or two other
places, as his statement of today has
shown--I would like to know this. Even
though you might not formally recognise
them, in such a situation as this, when
everybody is shouting about this crisis,
is it Government policy? I am talking
about the Government. [ am not interested
in whether it is the Labour Minister or the
Prime Minister or who it is; this kind of
method in madness has gone on by trying
o divide it, as some members on the other
side are doing, trying to separate one
Minister from the other and all that—

SHRI B. P, MAURYA (Hapur) : This

is shameful.

SHRI INDRAJIT GUPTA: Is it
Governments” policy that is the midst of
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this crisis, they will stand on this question
of prestige, that ‘ince we do not recognisc
thern, therefore we will not talk to them and
try to find out what are their grivences'?
Q: are they going to talk to these people
who are their own employees and try to
find on early solution of this crisis? 1f so,
what steps have been taken for that?
The leaders are all here in Delhi. What
steps are being taken to settle the matter
through negotiation?

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : May I know whether itis according
to the Government of India’s policy, labour
laws, conventions and practices that an
agreement can be signed only betweer
the two parties, recognised Union and the
Government ? How was the last agreement
signed? Under what convention, what
rule, what law and under what policy of
Governmemi? That illegal swrike which
was then resorted to has now again been
resorted to. One eement was then
signed illegally, under no law of Govern-
ment.

How does the Minister differentiate
between that agreement and this agreement
and thisstrike now ? Presuming that agree-
ment js correct —which is absolutcly illegal
and there is no basis whatsoever because
there was no recognised union and no
strike ballot was taken, nothing of the sort—
1 would like to know whether even in this
illegal agreement which has been signed
and to which they and the Minister werc
parties—to which they are referring—and
oath against oath, again, it is an illegal
agreement—Whether there was a  clause
that there shali be no strike for three years.
If that be so, how Ciis iliegal strike has
now been resorted to and in regard to
which negotiations are carried on by the
Labour Minister? I would like to know
who is the party, the Railawy Minister as
the employing Ministry or the Labour
Mivister as the employing Ministry, Who
is the party? Who is that person who should
be put behind the bars under the DIR
which you have promulgated and you
are making a farce of that. How is it that
those persons are roaming about in Delhi
in the name of negotiations ? I would like
to know who thesc persons are.

I would also like to kiow from the
Minister how it is that this illegal strike is

able to proceed and which has put
the country, the nation and the people
to a huge loss (Interruptions) What is

this going on?
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May I know whether the newspapers
reportis correct--that this Rathna Sabapathy
only in name and is not funciioning,
that he has been called by the Government,
by the Labour Minister and the Railway
Mainister for talks? He has asked them to
go on strike, put the entire countiy to
ransom and the entire people and the
nation to ransom, and yet, he has been
l:.al!ed to come by plane and meet the
Railway Minister and the Labour Minister
after the ijllegal strike. Has he called him
togive him a prize on a plate, “Please come
come and talk to me, my dear friend,
on the legal side”.

_Thirdly, I would like to know what
action the Government is taking for the
safety and support of the loyal workers
who want to come and join and work but
!.\fho are being attacked, harassed and terro-
rised. What happened to the Govern-
ment of India and their DIR ? Where are
those rules? The leaders of the illegal
strike are roaming about in Delhj,and every
day a press statement is coming, saying,
“I met so and so, so and so I told him this.
Now, I shall meet the Railway Minister”.
I want to know how the Government wants
our support in the House, the support of
the people under the circumstances. To
put up with an illegal strike, support it,
agree to the demands and now saying,
“We want your supporr,”’. I want to know
what they mean. We shall support Mr.
L. N. Mishra. We are all behind you-
But I would like to know, will you uphold
your principles, your labour laws, your
conventions and rules, or just ask us to
give support and, when Parliament adjour-
ns,allow them to hold the country to ransom
by surrendering to them. I want to know
what is their reply.

SHRI THA KIRUTTINAN (Sivaganja):
Mr. Deputy-Speaker, Sir, it is a fact that
as our learned friend, Shri Indrajit Gupta
pointed out, the Minister assured ws
within the House and zlso outide, that
all cases of victimisation connected with
the agitation would be withdrawn and that
the DIR cases would be withdrawn. I
would like to know from the hon. Alinisier,
how many cases were referred to the commi-
ttee by the All India Loco Running Staff
Association, and how many cases have
been withdrawn so far.

Secondly, it has been mentioned in
the agreement that the maximum duty
hours should be reduced from 14 to 10
hours and the mode and manner of the
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same would be finalised within six weeks.
I want to know whether it isin the
agreement and, if so, what are the modes
and manner that have been finalised to
implemert the 10-hour duty.

The Minister has pointed out in his
statement that this 1o0-hour duty would
be implemented within four years. But
I would like to know from the Minister
whether any agreemert has been signed
between the Qureshi Committee and the
representatives of the All India Locomen
Running Staff Association and, if not,
why ?

AN frafe faq (Ngey) @ FT@F
F UF G A 99 TF WIEE H S
fesamr ¢ faar @ & S=eT SEAT
g 5 gaw @ 90w & e § o IEs
AT B AT FT HY IHG A HL FHAT
g memAiram g | F A |
g I #a7 9g oo & i & v www faf
®T #1 THFT AT T g fF 9w
=T F1 W ferax $T far
gatoy e a@ S FT awaT 2 7
2 W @0 I@ F@ E A qg 7@
F fau alx #faw F fau a=F T
aw & oS 2

TN o ST Y ¥Ar FW A F
Y Y A w47 AN F AN H
AT H AT 0 F 1 § TE WS -
qfq atr wd anf o3 o 7 f aifa-
fera st T @@ ¢ fasg w0—a
1942 W g aFga X F | F AT ALY FT
60 § AL 949 |

ot UREIAR TEAL (9=90) 2 F W
TWAA A @ IFTE | AW T R E

o fagfa fax : S oEY e oH-
Hzw &, W fawwd @fgg & § TS
R 7 2w & W ddErEw & W,
WEHC & T FH AL &1 0 31
A @ wiforwr 7 KT )Y £
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Wiy fygmg & &gr @1 f5 U9 =war
g ¥ A IR TE AT a9
T W awaT & 1 woRE Ak Wi §,
ag § | # g g fF 99 & g a@m
¥ w7 fFor anil & ag am #2)

foraw @ & Jar a9 43 § 7 "9 wed

F @A A E | WET F T FE ATOAR
TR | W gw e AT adigT 79-
T ESA™ FT & @t 4 @ F fan wai
AT o 4 frel & dar g e
AT FT AT G AEH § | AgT -
ot Fax # freft g€ § 1w A
F 3w amg 1 & @ wfae F fafeex
T 45 gu € 1 & v wem W 7
(Seeowi®) AF @ A FY W @
fear 1w AF A AR A E

ATHI 39 ST &1 BI | T FHHS
I04 fFar g, 99 W AE FEA R 1 HI-
g< w1g fet afrge % & 59 a1 3@ gfe-
o # I A We fafrme g ¥ A
FL A T AR A BT ¥

g #1 78 favg o & Tnfem &
o g a9 % w9 a% fr g femdg w1
A EATT AT §, qEW E, T AL Y o
TI5AE BT 4T H 3 | GEAT  ATgar
g fr s g o@m ol ?

MR. DEPUTY-SPEAKER : Now,

some hon. Members on this side feel
that we have asked enough questions...

SOME HON. MEMBER : No, no.

MR. DEPUTY-SPEAKER : It is not
my intention to shut out anybedy. I have
only pointed out that. But if you feel that
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you want to ask a few more questions, you and Kerala. The president of the Loco Runn-

are welcome. You put only questions
don’t make speeches.

Shri Kalyanasundaram.

SHRI M. KALYANASUNDRAM
(Tiruchirapalli} : Sir, we arc anxious
that the strike should be settled as speedily
as possible.

The trouble started because there was
an inordinate delay in the implementation
of the terms of agreement that was reached
in Augustlast asaresult of the talks that
took place between the Raiiway Minister
and the Loco-running Stafl Association.

In the statment made today by the
Hon. Minister of Railways, he did not
indicate the steps he proposes to take
for a speedy settlement of the dispute.
The language of toughness and threat will
not succeed. I want to warn the Rajlway
Minister 1o be careful about hisown friends.
Let him not take inspiration from the speec-
hes of the kind made by the hon. Members
Shri A. P. Sharma and Shri Bhagwat
Jha Azad  (Interruptions).

hrs.

SHRI MOINUL HAQUE CHOU-
DHURI (Dhubri) : On a point of
order, Prof. Mukheijee has used two
words. He has called us ‘barbarians’ and
“barbarous’...

7

MR. DEPUTY-SPEAKER : I did not
hear anything.

SHRI MOINUL HAQUE CHOU-
DHURI : He has said it. He has said
that we are barbarians. Should it go on
the record of this House?

MR. DEPUTY-SPEAKER : Idonot
know I did not hear. (Interruptions). Order
please, I can oaly say this in general that,
in all this eonfusion, it is not possible for
anybody to make out. I do not know what
has gone on record and what has not gone
on record. I can only say this that, when
the records are brought to me, I will have
a look at them and see if there are any
expressions which are unparliamentary
in my opinion.

Mr. Kalyanasundaram.

SHRI M. KALYANASUNDARAM :
Iam personally aware that there are cases
still pending in the States of Tamil Nadu

ng Staff Association, 1'\-'1'r-1lsltna1 Sabha-
pathy, himselfisan accusea. Stil: the case
against them have not been wuhd(aw’.
Why should it take such a lopg time:
Last August, realistically and wizely,
the Rajlway Minister and the Labour
Minister took a decision to bring about 2
settlement. This time, I do not know
why the Railway Minister is not coming
forward to meet the representatives.
On the contrary, I am surprised to find
thal these people are blaming the Labour
Minister for having talked to them. I
want the Railway Minister to call those
representatives and talk to them, so that a
settlement can be reached.

SHRI G. VISWANATHAN (Wandi-
wash) : On a point of order. There are
two important debates pending before the
House. This thing has already tak:n more
than an hour. I want to know fron. the
Chair if this goes ou iike this, what w!lt
happtn to the two important debates still
pending?

MR. DEPUTY-SPEAKER : There are
some other jmportant matters alsp wh‘!ch
are coming up—not only the discussion
about the time capsule...

SHRI S. M. BANERJEE : The time

capsule has gone in.

MR. DEPUTY-SPEAKER : And also
thestatement by the Home Minister relating
to a question of privilege raised by Mr.
H-lder which has to be disposed of to-day,
and also a few other things.

SHRI JOTIRMOY BOSU (Diamond
Harbour): And also Coca-Cola.

MR. DEPUTY-SPEAKER : Yes, also
coca-cola- I would like the Members to
keep thess in mind. As far as 1 am con-
cerned, if you want to carry on till mid-
night, we shall carry on merrily @nd finish
all the items.

SHRI SHANKAR DAYAL SINGH :
We are not prepared to sit beyond 6 p.m-.

SHRI JYOTIRMOY BOSU : We
would like the time of the House to be
extended.

st dto AiCo UHR (FFTT) : I
s WEred, A WA F A A AT
g fr o = & e sl e
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[# dto arzo yayer)
& @ T A9 H § o T @)
T A fed o e A @ w2
¥ @it w7 fod @ g oar g

T W At ¥ w fawe ofcfoafy @
T & fau o g @ 9 we-
AT AT WEA o ¢ av A, A war A
| A F oar @ ?

SHRI KRISHNA CHANDA HALDER
(A_usgram}: I want to know from the hon.
Minister whether it is not a fact that on
17th December 1973 in his statement, he
said that a meeting will be convened or
a conference will be convened to which the
representatives of the two Railway Fede-
rations and also of the Railway Loco
Running Staff Association will be called.
If_sr.}, from to- day’s statement of 'the
Minister we do rot find that the Loco
Running Staff Association representives
will be called 1o the next conference. To-
day, he said that a conference will be held
and the representatives of the two Railway
Federations and of the Central Trade
Unions will be invited. There is no mention
of the Railway Loco Running Staff. Is
it not a backing out from the earljer
assurance given in the floor of this House ?
Willit solve the problem of the loco run-
ningstaff and willitend the strike ?

SHRI B. V. NAIK (Kanpara) : I would
like to know from the hon. Minister, whether
we have in our country some workers
who love to strike and if they are so pre-
verse, whether they do not deserve to be
dismisseds

Secondly, in the publicsector and the
monopoly sectors—I rajsed that question
also in the morning—particularly, in the
public sector there are certain  monopolly
services and utility services like the Rail-
ways, airlines, postal srvices ete. where
alternative services are not available
to the public by and large and where
there are no alternative services at all, it
amounts to a direct harassment of the
publie at large.

Thirdly, I want te know whether the
opposition has been consulted and whether
the opposition has been given an oppor-
tunity to tell what the Government in a
given set of circumstances has got to do if
we have to mitigate the difficulties of the
using public as far as these utilities and
services are concerned.
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This is a most crucial question.
I want to know whether, in line with this
red arm-band strike in Japan cited
yesterday by the horn. Prime Minister.
Sirce the example of Japen will not be
practicablein this country, an alternative
will be found out in this country which
comes to the same operative part of a
working strike — I repeat the word, of a
working strike, which is where the workers
are not paid for the work and since the
Government should not on  principle of
equity, earn any income during the strike
period, will the entire amount of revenue
collected from the people and unpaid wage
be credited to the Garibi Hatao fund, as
till that time both the workers and the
employers and the Government are in a
difficulty and in a handicap, so that a
proper and just solution is found? Other-
wise I am afraid, it would be vero diffi-
cult for us to manage.

=t TrATAATC Wrest (YEAT ) o &
Hdr ot @g g & f&T e e
FLFI A AG] A I ATT I AFIAT T
u® qw ISAr g ? AR qg7 Afafes ra
F3! 2 f i foq wrom aeidl Aqseay
FCF |

(2) #aT aTH1Z 497 (7 faeag & qar-
fas, welt oft araey qF e & waifaw
arer gfew WY qrArdy FiHT WA, AT
gfear <faw w1 uatfaows, s Efear
e wrezd oo ifaumm, gfegs @ A
wifas = uHfgoas, fega @a
fgre € ¥ 31 FgfAFwT = Q-
feam=, s gfear wrdq *fad &K
AL qWTR FEAL F WA F 21 Al
# 21 T BF A wwfaw FH OF
fram @ §? sreafiwa §d 9w
faq % QATA § AT ATA & CTAT A AT
FHTHI TET & 7

(3) |mrag o s g f5 3F arx
fawrr § femddes gfmas Fm AT
G ygafat§ P afg g, @ WA ¥
T 5 1 ag fevres em gfaww |wfen
O Fwdg 7wy wfemE g ?
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HAY & AT AT wEr fE WA A
oF gfrad a1 TIEQ | F0 A AT AR
g2 aw Iare IT W F0q FT oA
far & 5 393 & snarewn atw wifr & g
oF gfaga qarar ast g 7 afzgr, @
#M F FIHA FrAA FEArT =i g,
fawr & mgg am oF Ffwga T

TRAE ?

(4) agarawa g s Wy &
AT HT TO T TR AT AT Fa1 T
FHE! FT Wew FAT 189 8, Iq51 HiqT-
qTT FLAT Mg § arfad 30 & T TgwE’
I9dY 7§ AT T TH FR(SAT AT, s qAY
¥ WEA AR T A0 TAST I G 7

ot wchag Freme qigy (TRETR):
# Fa@ I AT " qUAT AR g |
A Al a8 & fF @ gy ag
2 o wetg gt At 7 o aF wEAH
TR X uam e 5 gw S adarsy
gfrm & it ae &1 #% frnfme
T F4T, AT A A AT FEAA 2 &
arg st @ T =@TE q, w1 A a1
o &Y qrir SWar # TewrEl dR fEal
#F faers #m FT @ & formd At FemAT
1] OF WE ¥ FEA a0 AF ARG
9E9 O T §, § wwwian awi F9 smarc
9 FT WY ! T I FEA 7 9T qw
g AR ETAE ©IEE FE AE AL
FO a4 aF I H A9 fFEY q<g 71 At
FE w0 A0 sifaer &7

(2) & s wmger g 7 owm oamw
F1 WE A ar F1 W A F J a0 g
2, ot Wt sy FrEEia wew g o
A IrETEA A9 §, I AwawmA F fag
9N T oF FAQ TE R, 0F & Il
R 40T 99 ¥ ¥ 91T F qTETEA] AT @
am & gft W ddr &7 ag amw
fagraa & ot w1 oy 3w & foewErd
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T AFHI F I A A FU A AT
AN o T ¥ s fafga w340 7

(3) dracaaw T ag & fFaam
AT HAY St g9 qeT Ay fIferer 98
T fF ®TEE wwd w0 oaw v
TMfge  sFdmAT HR Fg  gewr
©EF At g, Jar f§ oaw At A &g
% E, FT T F We W oA F9 AT
T &R ZRIT A 317 g ArvaTae i 6
TF 48 Toeilie RIEF F1d A6 Tal el
maas gn fa a = #1¢ fmifaoea
& Fa !

SHRI G. VISWANATHAN (Wandi-
wash) :  Mr. Deputy-Speaker, Sir, we
want to know from Government astohow
long this debate will take. When will the
item regarding Coca Cola Exports Cor-
poration be taken up? How long are we
going to take for this debate? Are
we tp take it that they are going to
scuttle it?

MR. DEPUTY-SPEAKER : You will
kindly sit down. Whether the Govern-
ment wants to scuttle it or not, you better
ask the Government.

SHRI G.VISWANATHAN: We are
asking them through you, Sir.

MR. DEPUTY-SPEAKER : As far as
Iam concerned, all theseitems are on the-
order paper and I shall go through it.
Now, the hon. Railway Minister.

THE MINISTER OF RAILWAYS
(SHRI L.N. MISHRA) : Mr. Deputy
Speaker, Sir, as far as we are concerned
we are all in favour of settlementof  the
dispute and we want industrial peace and
we want the trains—goods trains—to
move. But, for thatalso, we want the
cooperation of the Hon. Members who
have been trying to add fuel to the fire.We
want them to help us in the matter and
we want to avoid this kind of unhelpful
attitucde at this critical situation,especia-
lly, in this difficult pational eco-
nomy. He wanted to know whether the
locomen met me and handed over some
memorandz. I say ‘Yes. Sir’; they did—
meet me-Idonot remember the date—
three weeks ago and they did hand over to-
me some memoranda. I am getting them
examined. At the same time, I told them
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that instead ofhanding over the memoran-
da they should as welfraisc all these ques-
tions beforethe Qureshi Commitee because
the terms of reference of this Committee is
very wide and they can discuss all the
points raised in the memoranda there.
Anyway, since the memoranda have been
handed over to me, T am getting them
-examined. As regards victimisation, if
there is any other c.se, the Qureshi Com-
mittecis competent to deal with that case
and whatever decision is taken by it will be
binding on the railways as also on the wor-
kers and that position still continues.

Yesterday T made a mention in the

Statement about the victimisation cases
and other penal actions to which Shri Vaj-
payee also referred. If there is any one case
or if there are ten or 300 such cases, let
those cases be referred to me by the hon.
Members and I shall look into them and
T will say here that our mind is open 2nd
we donot stand on any prestige. We wantto
help the people; we want to help our wor-
kers and thereisno attitude ofany victi-
misation on our part. We do not want to
harrass our own workers. After all they be-
long to my family, the family of railway.
How can we take a rigid attitude against
our own workers who had been good enou-
gb and cooperative enough ? Of coursethey
have been misgyided by some on¢ and I am
sure they will all come back to their work.
A question had been asked: What is the
position of the meeting of locomen with the
Labour Minister? It was said also that
the Railway Minister was refusing to meet
them. I would submit that I have not re-
fused to meet anybody. I have said here
and also on the radio and television that
I am prepared to meet any body whe
comes tome, and the door isopen.

IR ger fF w9 ¥ T @
Flomzad o o gx §, fa ¥,
w9 ¥, T ;¥ &« ¥, gEE I I
W WY 9 ATE, AT T FT A FL
oFy & | afr aoRay of ag wWmeR
fe o fammaw SFT w1 T W qwar
fre, 31 Fraema foe, a8 Afea am &1

T GWNTT o7 NI GF qATE, H
I FT AgT A gfer F @@ §, IEW
war@ # &1 AgE feqr — aEdt S
- -

ishallgo to !Jclhi but Ishall notsee the
Railway Minister unless he invites me.
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® 3 F yEAT AW F-AE A
FOFT & 1o AgT faet § 9 FErar
fFdge & fust & &0 da= g &l
¥ @ & et ¥ o faew & g
qATC § | I T gATT F F A
WET FEAT AT @, W 99 ¥ fawA H
Ffera &1 A A & gfed- 4-5
gead & @9 3 AW ¥ P 9ng, §
I & far | ga A W A W=,
Fré iz, AE o wfe oow T
frr £

et ST A AT A @i, A FT
Frame #T faw 2 oW wafa &
TR Hqwr 91, 9 wE , g &1 faend,
M T AT AT AR A TH F feaw
2 g FHA A gw A @7 wfuwe
foar &1 9@ 9T 99 FOF A9 FIFT
A Y a9 F FT AR gy fasr
AT Y WY § T T 48 qH AT A0,
T H A)Eg T I FE A9 AR g AW
It aF I9 FHS F geed] T oF Frd
g AG fFar 9w & fafrem #
FA AT &, 9T @R A o T 2 AT
wg faeamw @ 97 & 3T F1 @AW AW
HHEA F1 WY FEE Ehm |

s 7 Fa fafrec & aw vor,
™ W I FT WA | WY AW &
@R 0F g i qaw fafte g
wrerw fafrez &, dm fafrex &
7 T faw #T FmFE & AR @
dt7 0 FHI FT @@ § ) AR g
o< fafrex @@l 72 7@ § @ F
94 FT WO F@TE | AT FOATHA
gr-fred e W ¥ W s
a1, 9§ fpgam-ardt ggaw 4
FHER 641 7 T aF I WA 9 4
oA fam =W ey g A &2 13,
AIAAT HelT ’J'Tﬁo‘i"foa'{m q
g 7= A T faEga I
wwgtar fear or ) Og wem R awe
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T FTH L AFAT §, A9 § UG AQ
fod weqm af § R vy oY ww wel
oA W FE AL WE A SH W @Em
FLAT -39 ¥ A7 0 qgarn fremar g |

aie gy o ¥ & fF gz
geaTd GifedrEe Wfeade g1 ag &
am &, wotfas g fesr & qard ay
@ 2, A9 AR FY gEAA WL
(WaaT) ... 79 g_AI H @W FL I
ANt & sarer wwg frear & S frew
T H gHd A @ +F 9, g0 & frew
T 4, 39 weq A I an oW
TRl WAT ¢ | W9 =W gt &Y
SUMETE § W1 X AeE-FW I ¥
TE W EFGNG §... (TmFAW)...
T SY, A FTAEH A &, FEle
tﬂ'emom%iﬁﬁﬂﬁﬂ@ﬁ,
T ol & At § ¥ WE 1 T3 5@
Ffom & T9C 79 9HT IATNIT FT
A9 § AT AEd § fF g wRwm &
AT A & WE— FEET AR HA
¥ HOT | THe THo a°aT WIZT A
99 9EET 21 TG W FERG A
F I AN G IEH A wwr ow fF
A1 dFweE F AW @A, of FgArese g
iRfmemaarg Fiaa@ ¥ & 8
Ta @ fooe s & ... (wEew)
... 9 gF dfcwrd T @ a9 T &
Taas & 9 Fg qwa g 5 owmrges
AEg, ¥ @ I FT A, AT IF AT
O @ A I S fawg fag 7§

Frggrar 5 foasfea e fx
qIC AT wegd &1 wfafifaea w9 F
WWiaE A ameEr W@ g frogw
oF 7% 4| & o1 W §, 5 6Amy
FoF T AATT @9 T & 19w g F
fooag or WY gATOr ¥=w  ATAfRTT
ggw 3 @ Wam Swd
2ET wfed € & Tt wet &7

PAUBA 1, 1895 (SAKA)

Loco Siaff (S1.) 150

g A A FWH aETT &, 39 ¥ S~
fm a% dowe amdw w49, e
21-22-23 TF ¥ & FrEw &
T AT & WA FT T fAwenm
o F g} 7 umEw st 8y
9T @, OF A T FEET g, 10 U9
w1, fies ™ & 9w § Row
qar faefaer arar ama, fog & 4-5
g ar 10 A F @ g FT Iq A Fear
AT W, I 9T qAT AT, 97 98 Y
g gwdr ¢ adt frew fet S
q qHHET g, AT q9 AT A AT AW
T T FE A 6 WA R &y
sl #1 AR-aTIE w7 ;AT owm
Tt fawem 7w & geamw gE oy, fax
g ¥ gt AR aw fR fmmm i@
TE-TW qYE ¥ 47 A9 AL W awr
T a9 FT AGl A A AET G FC
FFaT | & fag smaww & froF ax
ferma w3 Fuw Jraw Fify aaer gemn
UF T F W 5 gaw aww wr
wgarT 7t far—gw O 9T § 3% W
HEATT AT, I F AAEARR & B faw
I F oagEm fad, g ghwr Wy
T F1 F dA § 1 & 39w P
sem fFag &3, .

i AT (A a8 a9 SfedwT
4, 97 & 19 Hifed

ot wfa qroaw fas: o g
A T ATI G, AfeT A q@'gﬂm.

=Y Qo dte FHT T T 3@ AT=I=A
HE ¥ el &% 99 &1 agmr &
AT AT F N FE T AwAr &, w @
g o 9 A T F w9 ard
M F=00 | TgF qF LT wAS T
MR AT W o9 ww @
I JEET N | T FEer & dffer
o 17 & W % 4, afFw @@
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[t =fs qierw fas)

Mg a1 wedt WY gerE AT aar g | sEr
ford g 3 Fg1 & 2 9@ ¥ @ A
s A faal I & E-=W gmaw
¥ zfmam—3q g3 #1 SFC T Aferd
o I-H19E FL F A9 FL faAr 9w )
=W FUE A FB FAL AL A @Hav |
apre faeft stst am anfagex &1 drafoa ar
= a8 awriW @ oW F
el F=ST aOFT AL 21 EW A Aq
oF et #rgw Aenm famm g, 9 &
ag anfeed siv & | L ARE # A
afasre & v 3@ ¥ @wawT T o
g1 ool @Y & fm ogw A sA
fafrz@ a1 ger ar 1 49 au femrar
Fq A GHT FL F AAT A K IT X
qum fF wm gem 21w wrE e
Ay 2 R @ EW Y gHa £ oA H
ITH AT TF AT | ag fewm Aw
FIE A7 99T @ F 98 A% 2 A sl
Wt ¥ o wEgw Wwar g fF o owdmEn
ag, g9 I F AT § T o 97
Foaredt § & TEqE T A FW
fom & 9 & wfw s=my 20

LB e s e
T q99 ¢-98 gL fod @Awew 4
219 g9 ¥ a@FEw owr g fE o
I AT AEd & 99 ¥ W F wEEe
T &1 gae g g-ag e W &
FE qAT TRG F AL A T gA @EAT
ST FT TF X %% fomm omam, wA R
F=5i ot 40 fear T mAF
g a9 @@ Fraw ¥ &1 oTE gl afe
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e ofaw B Y sramar @ 2
T Aag A w & 5 o W I weTh
ham &1 Frer firgar arr o, e
THE F AT FWAT FAT 9T G, IE A
s fre @t far s,

Wl g ey (Tr): 99
et A =t

ot wfer Aere faw ;9T # T
FTETEATT FA0 § WK W @R W
w3 F R o o gt sderd
FW 9T yrdT IT F qfEre A owem
FET AW gF F, AW FA g oA
I &1 wfqsr gdfaa @, 3T F Fm
FT AEX FNO, IF F  AH"EsEl AT
fewraa &1 QU savg W gW A o9,
gfeamn, Tweam, gac 2w, foet F
st & a@ # 2, g e o
wged # AW famm @ g, S@t gk
FEAM @A & g g T8% I quT 99
#T qIAT FY FEEAT F TS § | FAowAr
& ¥ FEA WA g-d0 WHL A
X gEEETE FY afedEl 1 W T
fgd, 37 of@m o7 feaar s A=
T % St WY 9w FW 9T W@ §
3T F =T gAUgE WAl gE 8, ITH ;W
aE & fewrma 7 ¥ & g T W
% fag wfsag &)

feufa ot A wgr fF are & 26 $01
T FART A HFEAA FTAE E | IAFT
Fear faena adt & f5 A—FmAT wrafad
T F47 IO FY A, T FT IAQ T
T FT A9 AT U niFATT q2ET A T+
f& gesma w@rew fro go & o
feoelt 7 st 9% 78 @ £ AT
FM1 & afqau @1 3w g fFT sra-
gifrar & ¥ =g ¥ @ AEA@
o 1 BRI i a3 g fF gEaAm
qTa qA g1 A R sad fag
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wrer AT HATAR W gWr 93ar § @
qwiw W §A & fag grdae § 18R
#A9A A FI, AT AT F HE-
fAgz<r AT Ay & 189 T Ay
foreft a<g &7 Fr§ IT AT 97 &1 A
aIr weEw 1 ge wifa ey g,
a@ & W wifs g 991 = dW
O 1@ @ 7§ § @ FIT FWer SaAH
AFT F 2@ Wy AE o AT =
a1 ST BIM AT 1 A0 A

st Tlo THo faaidi (wrarEwa) :
gatr wwe g f& W wdfas am
g, 91 amAfaT §e § a1 A A—HEA
M F7A FIq § ITFIIFT FA A FW
A |7FT &, FAFr a1 awr fese
arfzu |

ot oo gAo faw : fardr &t @
ar & afFa amdr 1 @i aw g
(mFaw) & 7@ F@ar IRar ar fs
FHA WY FT0 FT SR T KT A
tdfea wife & fog, afemie 5 g
FAT FAT ATRAT A 41 wwm TR

#1 A4 92T & | Mr. Kalyanasundaram
asked why the Railway Minister is
not coming forward to meet them. I have
said in the beginning itself that T have
no objection to meet them. I will be
too glad to meet them. Let them give
me 2 ring or write a letter tome; at
least they can telephone to me ifthey want
to fix an appointment with me. I havee-
ceived no telephone call, no letter. Do you
wantme to goabouton the streets and look
for them? I have no objectivn to meet
them; 1 will be too glad to meet them.
I have been telling them every day and
today also.

wHAT AT A ger f&
drr € qF AR @ Adt
Arq A af § dfea
w § s fagm Tz
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€1 97 20 ammd 8 fr ot wifs o
W FEE T amx froware @ & ay
ﬂf‘lﬁi’l‘ﬁ‘ﬂ'@;g|

RIERTT ST A gl AwEA < @
FAE AT Af § ar Fraafar g
TR F M g9 war fr owww i
e ariarwew foefa e
FTLR, IR @Z FF A vearTadT
daredz efwica ¥ rod & awit
ﬂ'ﬁﬂ’f’{?ﬂ?ﬁ%aftqﬁg T AS |
afer aft gn #2 &3 wifs 720
FEAT & 3% fora=fosy FT 3T 29
AT T AT ar fawma waw § b
R AR fAFel | q@ f w1 difare
femwa ot aft & w1 gmfag A
1§ fifeam femrmm st & & fae
vad 41 fFerarsee detaem @l 3-4
g e afaam antaridws @ et
ST FAC FeE H !ﬁl'ﬂ'qr@'fé‘qqqﬂ-q;_
TR, aweAe sfiee & W woa&
T FE wATw W g s W
S FM AR WE

WET AT A F_I DA aaE F g
¢ affm &1 &% adt &1 ger¥ fam &
RAT HWT § A gRIT Sdwm i M€ Wy
% G & | (swEwE) |

et Frfag Ao @i S, 3
Ty & 939 femed) 97 £ oF am
@ 73 w3 f& & anfaowa 7 F40
dgas fF RSA WAMT A ET | IAWT
ar A% g AfeT 87 And & fr gz
AT &1 | ywA I ar 7@ ¢ 5w
wreF ¥ far 3 sER—a s d g
T ATH =EF F! @A F@F AU
FE FE-IF FHT § | g@ €IS W
s=n frw dn ¥ @ f5 o7 ar ek
Mfew g s an g 7 ¥ TN
g s afar ¢ afw aw F oA
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[ @eto Tro fam]

e g e R A it aEe 7 9
wFTEE W A 6 79 Brge AT FH I
dfams & se freEr @1 @UE, AW
ﬁtﬁmt@rga‘!‘caﬁnmgmﬁﬁ
§O @A §ign dg Aw w3
ﬁawﬁﬁﬂﬁﬁtﬂﬁﬂﬁ‘ﬁﬁﬁz
afea g o1 gAAAd M F 6 TN IF
IFaw 5 gt o Fwmer FOESTow
qifga,"”ﬁ CiGS Eﬂliﬂfﬂ' 'ﬂ'?’ﬁ
Fufy ot L gea wufa A=Ay,
AT ATE & | AL IAR FTE AT A
A FT @A, 8 W AT 48 WE F
ANfeq W ety 15 AT X Afew A
arfzu o fF gn aﬁmumﬁamai
qqr{maﬁ g ¥ &% wE ¢
§ amad S w Wamfod & Aew
Wt darz § foma & faq . (saem)
fawfs o 3 wer f& T &R Fa™@
A & fag a7 ¥ F amarg
fis oo aYT gPTY ofeaTe & o dwE
IAFT FE FATG T PAGUA T IAA
ward, wr¢ @ Zad ¥ w0 @ &) e
Pudt & @ & a® e ImT
Frgar, T2 AT JA KT AT AMAT
o7 A guT & R RRIA WA § IAH
qeaTE Awdr oy | gEfnaw iy ¥
€ e AG a1 aHA § | I
T wiE fendtwwa A gam & AW

W #rf fegidwa gm g ad 2
wf-fﬁa ger arfadl F1 aga qEArS ET
@glaﬁaﬁqﬁqrmﬁ'at |
A 4 AR AT TIFIW 9T AW
fear 3 wdifs TIW I AT ATAER
§ affa am S[ar & 'q’g=r
qEAG 21 AW Aqal F AW {7 F
affe @1 § 908 qIHT ATZAT A AT
gad-dani 8 ff @ g™ T FREa
FE | AT 1T AT W A CFAT ATHATHA
ifag fs o g Sfaa A g g
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A 7 g€ §, ot sfaw A € d
11 g FTdwn g7 12 TE@ WY
@ frar & 3% gm A FIT 1w
& T F o 7 v ¥, 4¥ aw
Af AT FE FAE, 20 TRY § WA W
faar & &ifeq wr w1 & R
A IET QU w7 F faw FFrc §arar
a8 FAET A &Y YT 3T AT &Y qF TRAATC
FEAT AL IRE @ FRIT QI HTAT
arfgr sk fevamw 2faq fs 24 &2
ar 48 9T H F F1E FAre 27 JwT Iw NF
FT WH FWN E AT A 1 AT FF A
Fa Fm & & fau Marar Hfac)
T1a aY §), TF Arq 43 A qdr a6 §9 &Y
gral g1 99 wF of@ ¥ @ar §
at fee e fog e & &)
33a™ 7 arat &1 fan § T3 A
AR fAm g I I @
qRANT A DIAT 2T &7 gwAr |

qi AT A gl @ wErg e
TEAENd FTE | 891 am & TRA-
= ¥ $o 30 gf & afeq gl war
tfF fo wme ¥ Axt fafamz aw
fagd W s §, & qi ot W
amearaa L, i AT @A A4 AR
g, ¥R Mmrawa ¥ wwT gard
AT F 4F aNfF g gHe e R
WA AT R 9T 91 W ¥, UF UF
ATAGT F FIT g0 FIEr FAE H
FAF FOT | Ot AL T €3 Y adA
ar 15 fea %1 aug aq gwar g Afea
I AT GART & 29 I§ FT AT OF 62
HAFE A A 78 PTAF IF F IR@T
Fr am & gerdr difwaaia §oamw
g 7 ¥, a0 faspa diform £ s
ma‘haﬁrmmrar@a Z1Og @@

% & wE At Aw fF omnRs
FARIATAT FA ATE FET Arfaw A
it qF ga ox fovare #3& gn & X4



157 Re. Laying on

SEST T A1 A A TH eIEEY
& 97 IMdT g & oEl av ow eew
qAEw  FEeOT WL R A @0
fagrd st &1 ZdTHm W@T AR @EHYT
F Hagd A gerd ama g, g ann
#1 3R oF faT & g €7 @ @&t
mfgar araw A1 @i 93 T | W
a® 8 MW S AW A @ g vERr
d@d gu T FWA I AEET ¥
srdar ¢ f5 = gzar 1 g W
FL | HAL |

17.38 hrs.

RE: LAYING ON THE TABLE OF
CERTAIN PAPER IN CONNECTION
WITH THE REPORT OF THE COM-
MISSION-OF INQUIRY INTO THE
AFFAIRS OF THE BHARAT SEWAK
SAMA]J.

MR. DEPUTY-SPEAKER: This mor-
ning the Minister of State for Agriculture
laid some papers on'the Table relating to
the report of the Enquiry Commission into
the affairs ofthe Bharat Sevak Samazjand
appened @ memorandum on the action
tzken by the Government. Theie was some
reference to Shri G.L. Nanda. After that
Shri Nanda had given to the Minister of
Agriculture astatement of accounts in his
capacity as the Chairman of the Bharat
Sevak Samaj,and the Minister of Agricul-
ture now wants to lay that statement of
accounts as a part of that report. He
czn lay that.

SHRI JYOTIRMOY BOSU : (Dia-
mand Harbour): Under what rule?
MR. DEPUTY-SPEAKER:  Order

please. The point here is that Members
do not want to listen to what the Chair
says. I know that everybody knows every
thing about the House but the Chair does
not know anything; that the Chair should
listen to éverybody butnobody should lis-
ten to the Chair.

Today, in the morning, the Minister of
State inthe Ministryof Agriclture laid some
paperson the Table ofthe House relating to
that. Now, in those papers or, may be, in
the proceedings ofthe House, there wassome
reference to Shri G.L. Nanda who is the
Chairman of the Bharat Sewak Samaj
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AN HON. MEMBER: Who was.

MR.DEPUTY-SPEAKER: Who was
the Chairman of the Bharat Sewak Samaj.
Shri G.L. Nanda has given to the Minister
of Agricylture 2 copy of the siatement of
accounts relating to that,.,

ot wew fagrdy aymddy (wnfemae) : ag
FIHT ® FT oA femr wwe gw!

MR.. DEPUTY-SPEAKER :
be a part of those papers. _

SHRI ATAL BIHAR] VAJPAYEE: Tke
Commission has submitted its Report.

This will

‘Now thizcannot and does not form partof

the Report. Hew e yeuallow the Minis-
ter?

MR. DEPUTY SPEAKER: Let me
finish. The Minister has written to meseek-
ing permission to lay the statement of ace-
ountsgiven to him by Shri G.L. Nanda...

SHRI SHYAMNANDAN MISHRA -
(Begusarai! : Itcannot be done.

st see fand Al - SaTeme
off, 7@ @ga TEEIT AWAT &1 a9
TF! TAAT weel faaniT anE 7 #w/F 1

\

SHRI JYOTIRMOY BOSU : Sir, you
have passed some remark abou! some of
us. It is not particularly complimentary,
Butin your statement that you have  just
now made, vou wre Lot sure wheiles itds
arising out of whet is contuired in the Re-
port submitied by the Bharat Sewzk Semaj
Inquiry Commissicn, the Kapoor Commiss-
ion, or itis in the proceedings. The chait us
itself 15 Lot sure. And he concempsys
because he isin the Chzir. TLis is mest
deplorable. Ineve: expected this I you.
I oppose this move. Because itis be rg dore
toshelter someor.e and tc make it conveni-
ent for some pai ticular persons. weuld have

eciated if the Chair had directed Shri
L. N. Mishra who is a hero of the whole
thing to-remain present-in the House
and explain. ’

ft wew  fapdt ey
QT S, WETHT FT AW & ) WRA
s g & fasg vl s g
T™ ¥ |9 F uF Ty R § rewdr
& @ § ofr o7 1 ¥ A9 ST AR F
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fad ow Fdwa FATST IW FHWA F
gy afeew Fx 4 1 IFR RAd
2, a@R *E 39 g% 39 fOr @
fare 3l @t | s agfisq o =
fo &R 39 & q¥ & §F Fhad
WATTRH 9 7@ 49 | 5| § qg Arar
AR £ fsowm F amr @ qard
AFTSe T A AGT | AT JFIIT
€ 91 a1 @ FHWMA & ;WA @Y
arfgd a1 fag A wdirws $aeE w@
Frgowedm g s i 1 www
A7 A= A qara fear mr weew
w1 wede wAY wgEg £ oW 9w
R W ARAE, A A A IF %A
wrar & ?

SHRI INDRAJIT GUPTA (Alipore) :
Itiy sought to be laid as a part of the
Report?

ot wew fagrt sy - A MR
78 & & 7 Eede are sweR Hew
9T AgF @1 Ar gar g, 7 oo W
fammr & wwar & FlE & fagmn @y
# g1 q%ar & 9y wdfwa ¥ am
fear &, wdwA A fag # fd s10w
ST FATAT AT § | ATKT ST FT FHGA F
amA sFTSe AT Afed a1 1 ¥@ WA
3% FwrIE TR TEA FT WA
A & I AT

st wg famd  (aiwr) : Iemerw
AT, A FERA A N qET q@E 9T
@ @& fow fran & aga smar @7
e wd S w1 9 qgE grATA Fram
372 # amar ) v A @ wEATO
®Tr T, #X d w9 A |
AT ¢, a1 SueE wHRT g faae
369 ¥ ag¥ o1 AT | wfewr o fsh
gaer &1 a8 femm fFamw &, 3 3w w
w#idr ot @ B E, Y foa wmi wei &
g fram & @A @i | T8 W%
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it aff § @ & wfer ar
Tewarr fFar a1 wr g wEr Sty
g1 ag FwAr AfRd av 1@k m
W@ A% MR &1 amAr #[, K
T @ IST 9T, FAWA q5T 41, Ay
% FHIWA &7 G0 WRHT qEA &
gred aat & fad aff aran o ®
TITIETAT AT & | QHT g H ag
Mo F1 wR fer ar wr g Ew
sETd wer frdw s g

SHRI SHYAMNANDAN MISHRA :
My points aretwo., One isthatthe Bharat
Sewak Samaj is itself involved in the
whole¢affair, and the presidentof the Bharat
Sewak Samaj is himself in the dock..

SHRI SHASHI BHUSHAN (South
Delhi) : No. a9 ¥ fefirery w & 721
W A wTOr AAe gETA ® g A
7

ot s faw : fafrey #%
s AT E A W A WA

=y wfr waw - F @t g AT AR
fasr @1 ¢ 5 wAma ot e @ € W
ArF @ F ..., (3wEEm@)

Shri Shyampandan Mishra was alsg in-
vo!ved in the Bharat Sewak Samaj. Every-
body knows that.

MR. DEPUTY-SPEAKER: A point of
order has been raised. I have to give my
ruling.

SHRI SHYAMNANDAN MISHRA :
My point is that the activities and transac-
tions of the Bharat Sewak Samajhave been
under scrutiny before the Kapoor Commi-
ssion. The reportof the Kapoor Commission
has been laid on the Table of the House
this morning. Now if another document by
a functionary of the Bharat Sewak Samaj
is placed on the Table of the House....

MR. DEPUTY-SPEAKER: Through
the Minister.

SHRI JYOTIRMOY BOSU: That
makes no difference.
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SHRI SHYAMNANDAN MISHRA :
That is, through the executive. Here was a
Commission of a judicial nature, and this
paper  is sought to be introduced into
the House through the executive. May
be, there is a collusion between the execu-
tive and the head of the Bharat Sewak
Samaj; I do notknow. Itcan be said that
it is with the intent of neutralising the do-
cument that has been placed on the Table
ofthe House, And that cannot be allowed
to be done. Thatis number one.

Secondly, under which rule, Mr. Deputy-
Speaker, would a document of this nature
be placed on the Table of the House?
This document by a private individual can-
not be placed on the Table of the House.
We must know the rule to which reference
could be made in the present context.

SHRI JYOTIRMOY BOSU: Rule
368 reads as follows: This is about
papers quoted to be laid on the Table:

“If a Minister quotes in the House a
despatch or other State paper which
has not been presented to the House,
he shall lay the relevant paper on the
Table”.

Isita State prper, Mr. Deputy-Speaker,
that vou wanted to be laid on the Table of
thc?Hfmsc and you got angry when I got
up?

MR. DEPUTY-SPEAKER : There is no
question of getting angry.

Ia the first place, I will thank the hon.
members for being very very vigilant. .,

SHRI ATAL BIHARI
Helpful.

VAJPAYEE:

MR. DEPUTY-SPEAKER: Naturally
helpful, when you are vigilant. Nowlet me
place the facts. Please donot get excited.
Ttem 5 of the order paper reads like
this :

““Prof. Sher Singh to lay on the Table
a copy ofthe Report of the Commission
of Inquiry into the affairs of the Bharat
Sevak Samaj along with the Memoran-
dum of action taken by the Govern-
ment thereon.”

Thuse papers were laid. In this connec-
tion, I would draw the attention of the
House to Direction 116(3) with regard to
laying of papers. ...
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SHRIJYOTIRMOY BOSU: Direc-
tions cannot supersede the Rules.

MR.. DEPUTY-SPEAKER: Pleate
listen to me first. Have some patience.
May be at the end you will be the first
man to agree with me.

Now, this Direction says like this:

““Papers to be laid on the Table shall
ordinarily be sent by Ministries two days
inadvance ofthe day on which the papers
are proposed to be laid, ...

And, of course, papersare allowed with
the consent of the Speaker. That has
to be remembered.

. Inspecialcircumstances, however,
the Speaker may, on request,permita
Minister to lay a paper on the Table at

Shorter notice”.

SHRI MADHU LIMAYE : This is
not a ‘paper’ within the meaning of the
Rute.

MR.DEPUTY-SPEAKER :Ihave poin-
ted out to you the Direction. I agree that
‘This particular paper is not a part of the
report of the Inquiry Commission or of the
Memorandum of Action taken by the Gov-
ernment, and, therefore, it is not a part of
that.

SHRI S.A. SHAMIM
But....

SHRI SHYAMANANDAN MISHRA:
No ‘but’.

MR. DEPUTY-SPEAKER:

(Srinagar)

But this

paper has been channelised through  the
Minister.
SHRI MADHU LIMAYE: Why ?

This is being done in suspicious circums-
tances.

MR. DEPUTY-SPEAKER: If Mr.
Nanda himsefl had come forward to lay
this paper, it would become a paper to be
laid by a private member. It comes under
that category and the permission of the
Chair would be necessary.

Now, this paper has been routed through
the Minister. e Minister has written to

AN HON. MEMBER: Why?

MR. DEPUTY SPEAKER:
matter. I am placing the

It does

not acts. .,
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SHRI ATAL BIHARI VAJPAYEE:
What has he written? Has he given any
reasons ?

MR. DEPUTY-SPEAKER :

written:

He has

‘I beg to lay with your pcrmission on
the Table of the House a letter from
Shri G.L.Nanda, M.P., and the State-
ment of Account enclosed therewith.”

SHRI JYOTIRMOQY BOSU:
has signed it?

Who

MR. DEPUTY-SPEAKER : Shri Fakh-
ruddin AliAhmedthe Minster. ITam try-
ing to make a fine distingtion. But since
thisitem has been routed through the Mi-
nister and the Minister has sought tiwe per-
mission of the Chair to lay it, therefore, T

ake it to be a Government paper.....
SOME HON. MEMBER No. no.
MR. DEPUTY.SPEAKER : Kindly

listen to me.

As far as I am concerned, I am putting
it this way to you. I am not taking any de-
cision. I am just putting the facts before
you.

Now, I have said that this is no1 a part
of this or a partofthat, but he hassought
the permission. . .

SHRI MADHU LIMAYE : On what
ground?
MR. DEPUTY.SPEAKER: ldonot

know on which ground.

Now, I visualise, I can visualise a time
when Members, seized of the matter some
day, may seek a discussion on this. Nothing
prevents you. You may seek a discussion
on this report..,, (Inferruption ) T am just
putting it to you because this is connected.
You may raise a discussion on this and the
papers that have been laid. Whether this
paper also, ifallowed, would not be conduc-
tive to the discussion at that time?

SHRI ATAL BIHAR[ VAJPAYEE:
No; no-

SHRI INDRAJIT GUPTA : Do these
accounts which are embodied in this paper
pertain to the period covered by the inquiry
of the Kapur Commission or they pertain
some other supsequent period?
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: THE MINISTER OF AGRICULTURE
(SHRI F.A. AHMED) : I would like t¢
clarify the position. Sc far as the peper is
concerned, itis not a Government paper. '

x

SHRI SHYAMNANDAN MISHRA
Nota Government paper?

SHRI F.A. AHMED: What actually
happened was that the hon. Mr. Nardz.,
who is a Member of this House, went apd
sought the permission of the Spezker to
lay that paper and then he wiote to me a
letter that he has the permission of the
Speaker tolay the paper and willyou please
layit?,  So, I just sought the permission.

SHRI SHYAMNANDAN MISHRA .
He saysitis uot a Government piper.

MR. DEPUTY-SPEAKER  : On zc-
count of all this, it is difficult for me to
take any decision on this without going 2
little deeperinto that question and I'hold
it aver. )

17.54 hrs.
QUESTION OF PRIVILEGE—Centd.
NON-INTIMATION TG THE SPEAKER OF ARREST

oF sHRI KrisHNa CHANDRA Harper. M.P.
AT BurDwaN—Contd,

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS AND

INTHEDEPARTMENTOFPERSONNEL

(SHRI RAM NIWAS MIRDHA) : Sir,
According w  -he information received
from the State Govt. on 14th Novemkber,
1973, aroundi2.00 hrs., about ahundred
followers of CPI(M]) led by Shri Krishra
Chandra Halder, M.P. ¢zme to Burdwzn
court compound as a part of the Civil
Disobedience Movement in pursuance of
the call given by a few politiczl partiesin
West Bengal. The processicn was intercep-
ted by the police at the entry of the court
compound has grohihitory orders under
section 144 Cr. P.C.we1e in force in the
whole ofthe BurdwanMunicipal area except
Ward No. IV. Most of the demonstrators
dispersed peacefully but the remairing
categorically told the police that they had
astembled there with an intention to diso-
bey the prohibitory orders. As 2 result,
20 demonstrators were arrested and taken
to Burdwan police station and 2 case No.
26 dated 14-11-1973 was registered in
Burdwan P.S. under section 188 L.P.C.
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Shri K.C. Halder, M.P. who was pre-
sent nearby was repeatedly requested by
the police to come to the office chamber of
District Magistrate, Burdwan to place his
grievances. A vehicle was keptthere to bring
him to the office ofthe District Magistrate.
Shri Halder, however, refused to go to the
office of the District Magistrate and for-
cibly entered into a police van, standing
nearby, along with his followers. It was
very politely pointed out to him that he had
not been arrested and that he should come
out of the police van but he refused to come
down from the van. With a view to dis-
persing the crowd and to avoiding an
untoward situation, the demonstrators, who
had already boarded the police van, were
taken out of the municipalarea of Burdwan.
Shri Halder remained in the same vehicle
voluntarily. A jeep which was kept for the
M.P. also followed. After reaching Galsi
Bazar, 13 miles awayfrom courtcompound,
all the demonstrators got down the police
van. The S.I. in-charge of the police party
again requested Shri Halder to come in the
jeep so that he might go back to his resi-
dence or wherever he intended to go. Shri
Halder replied that he would prefer to
nemain with his followers rather than going
back in a police jeep.

Since Shri Halder was not arrested or
detained by the Police, no intimation re-
garding the incident was sent to the Spea-
ker, Lok Sabha.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Itis nota correct statement;
all untruths.

SHRI KRISHNA CHANDRA HAL.
DER (Ausgram): Mr. Deputy Speaker,
Sir, what I'wantto sayis this. Thestate-
ment made by the Minister, which is re-
ceived fromthe State Government or from
the District authorities, is untrue. Do you
believethat Thave voluntarily enteredinto
the policevan? DoYyouthinkIwould have
forcibly entered into a police van?
(Interruptions) .

I moved on the 23rd November and I
requested the hon. Speaker in the House
that day to send it to the Privileges Com-
mittee under Rule 222. Itis not correctand
is absolutely false and untrue.

18 hrs.

MR.DEPUTY-SPEAKER : Iwouldlike
to clarify a few points from the Minister.
This question came up in this House on the

T~30 W8S (NB)/[73
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20th November. I would like to know as to
when did he get the reply from the West
Bengal Government.

TAGHVA ZqW 9T & a1 wwer @
T & q ¥ Wy grrfedna 5 awm
TR

MR. DEPUTY-SPEAKER : Let us pot
take a partisan attitude in the matier
To-day this hon. Memkber is involved and
tomorrow it may be yourself. Itis the
right of the Member as far a5 this is con-
cerned

SHRI RAM NIWAS MIRDHA.:
Sir, the first information that was received
from West Bengal Government is contzined
in a letter dated 23rd November, 1973.
There were certain clarificaticns; the last
telegram received from him wzs on 21st
December to which we sent a certain reply
And this statement is being made after col.
lecting all the information.

MR.DEPUTY-SPEAKER: What was
conveyed on #3rd November ?.

SHRI RAM NIWAS MIRDHA : This
wasenclosed with a copy of the letter from
the District Magistrate, Burdwan addressed
to Government of West Bengalin the Home
Department; a report from the Superin-
tendent of Police of that district to the Gov-
ernment of West  Bengal was also there.
They enclosed these two letters by way of

information reqarding the facts of ‘the
case.
SHRI H.N. MUKER]JEE (Caleutty

North East) If it is a straigit forward
case and if it is as simple as the Minister’s
statement, then this delay is not only un-
justified but also a absolutely unintelligible.

Ifitis merely a factfinding operation which
the Government of India at Delkhi was
performing in relation to the Government
of West Bengal in Calcutta, it should not
have taken more than one month. On the
basis of this, therefore, the presumption is
that something is being hidden. We can
find out the same only in the Privileges
Committee.

MR. DEPUTY-SPEAKER: In the
first place there was a delay of more than a
month. I personally feel that whatever
be the reasons there may be legitimate
reasons or not—any decision or direction of
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the House should be treated more expe-
ditiously. The delay of one monthis rather
difficult to justify.

This is one thing.

If, as stated by the hon. Minister, he has
not been arvested, I should have thought
that Government should have taken the
very first opportunity to come and say that
he has not been arrested, and put an ead
to the matter. Why shuld one month be
tuken on this?

These questions give rise to certain dou-
bts, and he'e there are two coatradictory
staternents. Mr. Halder in his letter to the
Speaker dated 20th November has stated
very cleariy.—

“On November 14,1973, I participa-
ted in a civil disobedience movement at
Burdwan in pursuance of the call given
by the nine Leftist Parties. While partici-
pating in a demonstrition ipside the
Court Compound, I was arrested by the
police at about 12 noon and was taken
inside the police prison van along with a
number of volunteers who were also
arrested. Subsequently along with the
arrested volunteers, I was taken in the
van to Galsiabout 1 5 miles away from
the town of Burdwan and after reaching
beyond Galsi, I was asked to get down
from the van as alsothe other arrested
persons. No arrangement was made by
the police to take us back to Burdwan,
and I had to return to Burdwan with
considerable difficulty.”.

This is what the Member has szid. Of
course, the Government, based on the re-
port from the West Bengal Government,
has said that he was not arrested but he
forced his way into the van. So, there are
two statements.Under these circumstances,
it is very difficult for the Chair or for me to
come to any conclusion.

With due regard to what the hon. Mem-
bers ofthis House had said, it is my duty to
protect and uphold the rights of hon.
Members of this House. I canot just
discoun! what the Member has said, and
on the other hand I canotalsosay that what
the West Bengal Government has said is
not true. There isno way of knowing what
the truth is. Therefore, under these circums-
tances, I refer this case to the Privileges
Committee.

18.08 hrs.

STATEMENT Re. EVICTED HARI-
JANS IN HARYANA

SHRI BUTA SINGH (Rupar) : Ona
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point of order. My submissien is that on
goth November, 1973, the hon. Minister oi
State in the Ministry of Home Affairs, Shri
Ram Niwas Mirdha had made a state-
ment. .

MR. DEPUTY-SPEAKER: What is
the point of order ?
SHRI BUTA SINGH: Please allow

me to finish what I want to say. He had
made a stutement onthe 30th November,
on the floor of this House regarding the
agitation launched by the Harijan Sangarsh
Samitiin Delhi as a result of which some
deaths hadalso occurred. I think the hon.
Minister was under an obligation to.enligh-
ten the House about tne resylt of the state-
ment that he had made on both sides, na-
mely the Chief Minister of Haryana as well
as the leaders of the Harijan Sangarsh Sa-
miti. I understand that they bave already
accepted the statement of the hon. Minister.
I would like him to enlighten this House
about the result of his statement.

MR. DEPUTY-SPEAKER: He only
wanted to raise this matter. It is not a
puint of order.

Wt au fwad (aiwr) : samaw
“gRT, T@ ¥ § ¥ TH wYr M@T g
fF adar, dac # st & amg
AR F AR HEER A TET @A
smar arfge | W™ W owWr &7
|/ e g1 W | 9@ T FHHAEaw 7
dfres o feA ¥ qF aofa aww
AT FY IIT IHT § | ¥ Wolr ngEw
WA T A g I ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I want to make a submission.
I had talked to the Home Minister and
1 had written nineteen letters to the Hon.
Speaker that 25,000 Harijans of Haryana
had been arrested, and three of them: died
in the jail and five women gave birth te
children in tne jail, and they were not trea-
ted as patieats but as prisoners and subjec-
ted toinhuman treatement, and no blankets
and no quilts were supplied to them, and
no charpai were supplied to them. And
yet this Government claims to be a great
friend of the Harijans.
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THE MINISTER OF STATE IN THE
[INISTRY OF HOME AFFAIRS AND
N THE DEPARTMENT OF PERSON.
I[EL (SHRI RAM NIWAS MIRDHA):
s the House is aware, the Harijan San-
arsh Samiti was carrying on an agitation
n suppa-t of their demands.. .

SHRI JYOTIRMOY BOSU :
wiction.

SHRI RAM NIWAS MIRDHA: I am
zlad to inform the House that according
to a statement issued by Shri Chandram,
the agitation has been withdrawn. This
statement was issued after consultation with
the Chief Minister, Haryana, who in his
statement agreed to refer these demands to
an ad hoc committee to be appointed by
him,

Against

As regards Vir Sonarwala, the Chief
Minister of Haryana has stated that all the
151 evicted Harijan families would conti-
nue to be allowed to cultivate  the land
in the village Vir Sonarwala until it is
possible to provide them with alternative
cultivable land on the basis of permanent
ownership rights.

18.10 hrs.
DISCUSSION RE: TEXT OF THE
HISTORICAL DOCUMENTS

BURIED WITH THE TIME CAP-
SULE—Contd.

MR. DEPUTY-SPEAKER: We will
take up further discussion under Rule 193
on the text of the historical documents
buried with the Time Capsule at the
Red Fort on the last Independence Day
(15th August, 1973).

Shri Sudhakar
his speech.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : There is a discussion under
rule 193 in my name. Itis now 6.10 P.M.
1 would like to have an observation from
the Chair as to what is going to happen to
that.

Pandey is to continue

MR. DEPUTY-SPEAKER: It will be

taken up.

SHRI JYOTIRMOY BOSU : How
long are you going to go on with this
discussion ?
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MR. DEPUTY-SPEAKER: It will be
concluded as quickly as possible. -

SHRI JYOTIRMOY BOSU: I would
like you to be a little more helpful.

MR. DEPUTY-SPEAKER : We have a
balance of 1 hour 15 minutes.

SHRI JYOTIRMOY BOSU : That
means it will be taken up at 7.30 P.M-

SHRI SEZHIYAN (Kumbzkonam) :
In connection with this debate, I want to
raise a point. This affects the privileges of
members of the House. Several demands
were made from us in this respect in the
form of letters and unstarred  questions,
and requests on the floor of the Houre.
But the Minister has not so far obliged us
by making the text of the version that has
been buried with the capsule available to
the members of the House. The Minister
will be fully justified in not laying the do-
cument on the Table if its production is
considered inconsistent with public int-
erest. But he has not taken that plea. He
has stated that because the document is
meant for posterity, itis not advisable to
publish it contemporarily.

Secondly, he has also said in reply to
my communication thatit is inappropri-
ate to publish it. Our contention is that
only when the publication of a docu-
ment is considered to be not consistent
with public interest can that argument
be invoked.

In this connection, I would invite your
atiention and the attention of members
that many persons have been provided with
copies of the text of the document. I can
prove this statement. A person by name
Shri C. Badrinath, Commissioner of Tamil
Nadu Archives made a speech at the
History Association of the Presidency
College, Madras. Press reports of this
have said:

*“Shri Badrinath who claims to have
gone through the capsule version care-
fullysaid in an interview that there were
some glaring omissions and factual in.
accuracies”.

T also understand that many persons in
Madras btlongin¥ to a particular college
the Christian College, have also been pro-
vided with copies of this one. I understard
that Shri Badrinath, who had first the credit
of firstinitiating discussion on this one in an
academic way pointing out all the glaring
omissions and inaccuracies, has been pro-
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vided with copy of this document by no less
a person than a Professor who was entrus-
ted with the work of drafting it. I have got
a photostat copy of hisletter to Shri Badri-
nath wherein he says:

“Dear Mr. Badrinath, thanks for
sending me in your vehicle. The paper
I am sending is a corrected copy, but it
isextremely untidy. I hope it willserve the
purpose. I welcome your commentsand
‘would appreciate having a report of your
speech tomorrow. I did like tgz criticism
you made this afternoon.

“‘Sc# you on Monday afternoon,
Yours sincerely”,

This is signed by—I do not want to
mention his name—Professor K. This was
sent on 6th September. On 7th September,
Shri Badrinath makes a speech making full
use of the text that was provided to him.
Thave gota copy ofit. As li said, I have got
a photostat copy of the letter by the Pro-
fessor to Shri Badrinath and also a copy of
the corrected text. The Professor’s signa-
ture istherein theletter. Incidentally, there
was awrite-upin The Frindu of September
17 abgut it, whereas here members are
denied access to it.

Sir, a letter has been written on 17th
September, in  The Hindu on the speech
made by Mr. Badrinath, where the said
professor; who is supposed to have written
it, says 3

“To my knowledge, what was put in
the Time Capsule was a brief aceount
(in about ten thousand words) of some
important aspects of our national growth
in the past twenty-five years.”

If it has beensosecret, how the professor
can go to a paper and say “Tomy knowled-
ge, what was put in the Time Capsule
was a brief account (in about ten
thousand words)..." etc. Therefore, my
plea is, it has been made public by the
person who was entrusted with this, and
very many persons have been provided
with a copy of it. Why deny this facility
to Members of Parliament in this House ?
“Pherefore, on this plea, whatis hisreply ?

MR. DEPUTY-SPEAKER:
your point of order?

What is
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SHRI SEZHIYAN : Why should it be
keptsecret? Also, I place* on the Table
of the House an authenticated copy of the
]tettc-r as well as the corrected copy given
o me.

MR. DEPUTY-SPEAKER: Give it
tome. Iwillexamine that. Now, let me first
dispose of this point of order. I think when
the Minister gives his reply, he will deal
with these points. (Inferruptions)  Order,
please. The Minister of Education is
there. When the Minister gives his reply,
he will deal with this.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : He will give his reply after
the debate.

MR. DEPUTY-SPEAKER: Naturally.

SHRI ATAL BIHARI VAJPAYEE:
To have a meaningful debate, we must
know the contents of the capsule. Let him
make a statement. Can you permit the
hon. Minister not to take the House into
confidence about the contents of the
capsule on the ground that it has been
decided to keepita secret.

SHRI S§. A. SHAMIM (Srinagar):
Ithas been leaked out to the whole country.

SHRI ATAL BIHARI VAJPAYEE:
1t is an important document. It should be
laid on the Table of the House.

SHRI SAMAR GUHA (Contai) : Sir,
on a point of order. A note has been circu-
lated on the basis of the paper laid by my
friend, Shri Sezhiyan, and the Speaker has
admitted it and allowed himtolayiton the
Table of the House. On the basis of that,
we have received a copy of that also.

Today, the discussion will be continued:
on the capsule, and I do not know what
has been the opinion or the information of
the Minister. Sir, this capsule is being kept
secret, Ttis some kind of a conspiracy against
contemporary history. We are part of con-
temporary history and this House is part of
that contemporary history.

MR. DEPUTY-SPEAKER: What is
the point of order?

*The Speaker not having subsequently

accorded the necessary permission, the

documents were nottreated as /aid on the Table.
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SHRI SAMAR GUHA: I am coming to
that. Without a knowledge ofthe document,
you cannot permit any discussion on the
Aoor of the House. I am concluding. Just
one minute. It might so happen that if the
Government do not come out with that do-
cument, the others who are also part of con-
temporary history may be obliged to go
there and dig out the capsule, so that
the capsule is not allowed to remain there
for the next 2,500 years or so under the
custody of the Government. This is a
sacrilege against the very principles of a
democratic nation. (Interruptions).

SHRI H.N. MUKERJEE (Calcutta—
North East} : I do not know why all this
noise is taking place without or in the ab-
sence of the Government coming out speci-
fzally— Interruptions) . Since you have been
pleased to put this on the agenda and we
had a partial discussion last time, we can
certainly proceed on the assumption that in
spite of the Government not saying either
yes or no about the authenticity of the
document, this document will be taken by
the House to be the correct version of the
capsule. On that basis, we proceed. If the
Government has nothing to say on it,itis a
different matter. Either we proceed on that
basis or, if the House does not wish to dis-
cussit, itisa matter for the House to decide.
But we have already partially discussed it.
I think it stands to reason that the House
should proceed with the discussion without
any hullabaloo about useless points.

st qg  famd  (2097): SIreme
ngiey, wqw ¥ afagm a3 @
T FAT ¥ § 19 PR FY FAW W
g w1 Su¢ 21 afer f& afege
HTaT A VT T@TET TET & 4@ W@Er g ar
A ? awT mdr WY & A1 A @gr &
w @ wWitE a8 ¥ Wi w2 fear
T &1 W FT 9@ I FMT ArfRY
AT @@ ITT AL W a1 98 w=A T
Fer & @I &1 FAT & § fadEm
FLATAZATE |

SHRI SHYAMNANDAN MISHRA
(Begusarai | : There are only twg instap-
ces in India’s recent history when such a
capsule has been lowered into the womb of
the earth. One was when some documents
relating toPandit Nehru—stryst with desti-
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ny', “India today and tomorrow'’and so
on were preserved in a capsule. All those
documents are available to us. This is for
the first time that somebody has taken the
position that it must remain a secret,
although there is no reason why it shouid
remain so. Why should they keep it as a
secret? And why are we insisting that the
document must be produced before the
House? Because, that document was gone
through by Professor Nurul Hasan and it
bears his handwriting and correction at
certain places. Therefore, we want the ori-
ginal documents to be placed on the Table
of the House. It is Professor Nurul Haszn
who is responsible for this, and I say it
with all sense of responsibility. So, he has
to take the responsibility over his head.

SHRI VASANT SATHE (Akola} :
The first guestion is about the authenticity
of the document which is alleged to have
been placed here.

SHRI S. A. SHAMIM: Alleged?

SHRI VASANT SATHE: It is alleged
to be a copy of the original.

SHRI S. A. SHAMIM : It is asserted
and affirmed.

SHR.I VASANT SATHE : The basic
question is whedher the document which
has gone into the time capsule, which is
meant for posterity thousands of years
hereaflter.. .

SHRI SHYAMNANDAN MISHRA :
Such a nasty thing.

SHR1 VASANT SATHE : Neither you
nor I will be wnere 1o know whetner it is
nasty or not.

It is a

SHR1 MADHU LIMAYE :
third class document.

SHRI VASANT SATHE : Whatever the
contents, they are meant for posterity about
5,000 years hereafter. Rightly or wrongly,
according to  you it need not have been
putin that form. Somebody in the Govern.
ment thought this is the form in which it
should be put.

SHRI S. A.SHAMIM: In the same way
as somebody thought of swindling the
State Bank of Rs. 60 lakns?

SHRI VASAN1 SATHE: The basic qu-
esticnisthat a document which cannotbe
known by any contemporary people now of
the present generation, which is essenti:lly
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meant for posterity, how can such a record
be placed on record here? Thea, it would
lose all its meaning- Therefore, I do not
wnt the Government to be called upon to
lay it on the Table of the House.

SHRI SHYAMNANDAN MISHRA :
Ifthey keep poison for the posterity, should
it be permitted ?

SHRIS.A. SHAMIM: If this time cap™
sule was to be excavated after five years pr-
obatly we would not have been as agitated
as we are now, hecause by that time every-
body would have known the history as it
is. Because it is going to be used after
2,005 Vears, and 5,000 years according to
Shri S :the, itis all the more imperative that
nathiig Futthe true hisworysaould go there.
Sccundly, ifafter two and a half hours’ de-
bate the Minister Freak his golden silence
zndsays “‘thisisnot what hasgone beneath”
then what is going to be the use of this dis-
cussion?  So, he must at this stage say
either “yes, this, is the correct version™ or
“no, this is not the correct version’. Let
him breakhisgolden silence.

MR. DEPUTY-SPEAKER.: I think the
point submitted by Shri Sezhiyan and
others are clear enough and the Minijster
has understood it.

SHRI P. G. MAVALANKAR (Ahme-
dahad) : My good friend, Sbhri Sezhiyan,
rajsed this discussion on 7.b December,
At that poiat of time, we had no offcial
document available from the Government.
Shri Stzhiyan then placed the document
authenticated by bim, with the permission
of the Speaker, on the Table of the House.
That was done, as the Bulletin tells us, on
135th December.

MR. DEPUTY-SPEAKER: That we
all know.

SHRI P.G. MAVALANKAR: Today, in
the Order Paper,it has been put thatit will
be discussed. I want ‘0 know from the hon.
Minis.er why isitthat he did not with this
Order Paper, put the official document or
contradict it? Otherwise how can we dis-
cuss it?

MR. DEPUTY-SPEAKER: That point
is clear.

SHRI HARI KISHORE SINGH
(Pupri): I want to simply say this.
I want your ruling on the valuable point
raised by Shri Mavalankar, whether there
is any point in that or not.
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, the
document wtich has been placed on the
Table of the House by my hon. friend,
Shri Sezhiyan, is not the document that
bas gone into the Time Capsule and is
different. Secondly, the impression or the
information that has been conveyed to my
hon. friend, Shri Shyamnandan Mishra,
that I had put down my corrections on
any draft any document, is categori-
cally wrong. (Interruptions)

SHRI SHYAMNANDAN MISHRA :
Let him produce the document; it has be-
COme mOre serious now.

o wrw fagrd aoddy ;. IwEm
wERT, A =|Ed FT AR AT T
ARET IR g1 AT g—aT T &
GEeT ¥AT & L.

MR. DEPUTY-SPEAKER : Certain
statements and counter-statements have
been made. There is no way of dealing
with this matter except to have a discussion.
(Interruptions) Order, please. Let me finish.
Discussion will be held.

AN HON. MEMBER: On  what
basis?
MR. DEPUTY-SPEAKER: On the

basis of statements made.  ([nferruptions).

W) wem  fagr e STEE
o, ==l oWt &% & wwdl & wFIH
g2 F ®eA L.,

MR. DEPUTY-SPEAKER : I can
hear only one Member at a time. I cannot
hear, four or five Members at a time.

sit sew fagry awmdd : guTsrE o,
¥ wEeqr w1 oswA g fomm A
#ga A &y 6 St qwraw Ay Afdar
AgWT T 7XIE £ 4 A aETES g
gax =1f o TEET TEIE H
WG GIFP AWAT ARE & fF I
TG B X 9§ | q@ AIIT T8 |
I PEET, AW & LW @ A%
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&feT I § 5 w1 97 ewraw ® qoA
dfom &< war ar qFar &7 W@ W
A ¥ AT AT FOE @ #
¥ fm aft €7 wx a@ s
@A Fgawr fear amr & @ ag wer
T g 5 gw s # @A i
T 7 &, Tafvg gu 3asT @ T &%
T gawm £ #46ify aafa ¥ oar wo
g fag sfes 7@ &1 w=t wEkaw
T Wt T A @ & AR wdra wr
AR RAF X, T w2 ® & wifF 5
gATT Al ¥ U 18 TwmEw wWr mn
gsafan s 3ad At H o &
a9 § w@ar v 31 m 3w
#fawrll #1 §a g1 (cwEam)

MR. DEPUTY-SPEAKER : When
members are raising points, at least allow
me to hear, so that I may be able to give
my ruling or guidance or direction. If all

of you get uplike this, how can I hear any
one? Let Mr. Vajpayee finish.

st w=a fagrar Fe@gr : w ogAAr
Foar arar g f5 smo sfar dfag o
vud ¥ W e T W@ o & 99
EEAET ¥ GEART AN T@T AT gl
g 7@ mg med &1 fowre A g fw
@ A Ffem & W o A 5%
Foge T IAAT § TWF AT F AmFHTLS
T FT g% ¢ fEw smaR @ W r
A{RT I IFET BT qg TR @A T
TAFR F WE ! A9 A FW IM
ofesteh T2 182 F1 AT AG! fq@r & 1 T
qfests T2 te2 &7 gam™r @t fzar § @t
ag @z ¥ g awar g ¢
SHRI MURASOLI MARAN (Madras
South): A situation which is unprecedent-
ed has been created. Mr. Sezhiyan says
that hisdocumentis an authentic document.
The hon. Minister denies it. So, one of
them is misleading the House—it may be
Mr. Sezhiyan or the Minister. Now the
vrivilege of the House is involved. I want

that this matter should be referred to the
Privileges Committee. Either Mr. Sezhiyan
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is misleading the House or the hon. Minis-
tér is misleading the House. This matter
should be referred to the Privileges Com-
mittee.

SHRI SEZHIYAN : I am prepared to
appear before any cemmf that may

be appointed by Parliament on this
point.
SHRI SHYAMNANDAN MISHRA :

There is now a clear case of breach of
privilege against the hon. Minister. Why do
I'say so? I do notsay it arbitrarily. This
document was laid on the Table of the
House on the 7th Decemberin the presence
of the hon. Minister. The Minister did not
protest, the Minister did not challenge the
authenticity of this document. Upto this
moment there had been no challenge from
him- Now the rule of estoppel would work.
He is now stopped from challenging the
authenticity of this document. Itis an
after-thought on his part. I would like to
move orally a motion of privilege against
the hon. Minister. So I want toseek your
permission to do so.

SHRI S.M. BANERJEE (Kanpur) :
The question before the House is whethel
this particular document which has been
duly authenticated by my hon. friend
Shri Sezhiyan, is the correct document or
not. There are two precedents here, Sir.
One was when the audit report of the New
Asijatic and Jupiter Insurance was surpri-
singly got by us—by Mr. Homi Daji also-
and hon. Speaker said that we could lay it
on the Table of the House after proper
authentication. We authenticated it.
Ultimately the Minister had to say that this
document was genuine. Another case is
this. My hon. frlend, Shri Kamath, when
he was a Member of this House, pro-
duced a document, the C.B.I. inquiry
report against Shri Biju Patnaik.

And that was authenticated by Mr.
Kamath...

MR. DEPUTY-SPEAKER: Where is
the relevancy ?
SHRI S5.M. BANERJEE : I tell you

that thisis a precedent—after the docu-
ment was confirmed by the hon. Minister
whether it is correct or not. Here, the
Minister has denied that this is the correct
document. I want to know either—whether
there should be a diccussion after 500 vears
—1I do not mind—but here what are we
discussing?. . . (Inderruptions).
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MR. DEPUTY-SPEAKER : Prof.

Hiren Mukherji.
SHRI K.N. TIWARY (Bettiah) : How

long are we tosithere?

SHRI K.P. UNNIKRISHNAN (Bada-

gara) : We have other engagements also.
How long are we gonig to sit here?
(Interruptions)

MR. DEPUTY-SPEAKER :  Order

please. Prof. Hiren Mukarjee.

SHRI H.N. MUKERJEE : Tome the
matter seems very simple. The matter.
to me, seems simple though very unhappy-
In so far as the discussions we were looking
forward to are concerned. I feel that we
cannot haveit in a vacuum for the Minister,
even though in a belated way, has repudia-
ted the authentisity of whatever was placed
on the Table of the House, by Mr. Era
Sezhjyan. But I am in the most unhappy
position of finding that the Minister repu-
diates the authenticity of a certain docu-
ment, but does not seem apparentlyprepared
to produce the original document, so that the
assurance given to this House by Mr. Era,
Sezhiyan about the genuine authenticity
of the document is in question. I am bet-
ween two stools. T do not want to dis-
believe my friend, the Minister for whom
I have a very soft corner. But I mean to
to say, I cannot also disbelieve what Mr,
Era Sezhiyan says though they have pro-
duced by ministerial ineptitude, for which,
I am sure, not only my friend, the young
Minister of Education is respomsible but
the entire group of them. Take Railways,
take the airlines, take everything, cgregi-
ous misperformance of dutiesisthe charac-
teristic. They have landed themselves in
the soup-

Here, we, the Members of parliament,
having two different wversions, the only
way, you can find outis to have a probe—
you can do it—whichever way you like, I
do not want the Committee of Privileges
becaue he has not violated any privilege,
I assume he is telling the truth. I assume
he is also telling the truth. But I do not
believe that the Privileges Committee
should be invoked at this stage. But the
Speaker must devise a mechanism to find
out asto whatis the truth of the matter in
so far as this goes. The Minister has con-
tested the authenticity of the document
attested by another hon. Memder. That
hon. Memder, I take it, stands by thatstate--
ment, If that is so, we cannot have a dis-
cussion. No good of having a discussion
wvs (Interruptions) .
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SHRI SEZHIYAN: May I again afirm
that Istand by the document that I have
laid on the Table of the House? As long
as the Mirister is not able to contradict
that one ith his own version I say that
the Hous= should proceed with the discus-
sion on this, (Interruptions), On the 7th
Deccmber I placed on the Table of the
House a document,. ...

MR. DEPUTY-SPEAKER : I understand
that. What is the last sentence ?

SHRI SEZHIYAN: I say that as long
as the Minister is not able to produce the
document, the document that I have pla-
ced should be the subject matter of the
discussion here. Let us proceed on the
assumption of my document being the cor-
rect one-:

SHRI D.N. TIWARY: At this stage,
in thiscircumstance, I move that the House
be adjourned sine die and this discussion
may be taken to the next session. (Inferru-
Ptions)

MR. DEPUTY<SPEAKER :Order, please’
Let me clarify what the position is.

SHRI D.N. TIWARY (Gopalganj) :
May I submit one thing?

MR. DEPUTY-SPEAKER : I will
hear you later on. Kindly sit down. Let
me clarify the position. Itis getting a litde
too confused. Now, the first question that
was asked was this, whether we can go on
with this discussion. As far as that is con-
cerned, I think,itis very clear. We have
partially discussed. This is only a continua-
tion, The Second point that was made was
this: On what basis, on the basis of what
document, can we continue with this dis-
cussion? MTr, Sezhiyan has laid a certain
document on the Table of the House,
allowed by the Speaker, authenticated by
him, and also that document was placed in
the Library. And, the Minister has come¢
out with a statement that that document
isnot true, is not a true document,

SHRI JYOTIRMOY BOSU (Damond
Harbour) : Itis for us to decide.

SHRI SHYAMNANDAN MISHRA.
Itisfor us;itis not uptohim.

MR. DEPUTY-SPEAKER : I am tel-
ling you what he has said. All these state-
ments are on record. Now, a document has
been produced. I dont’s know, in the ab-
sence of the other document.,..

SHRI ATAL BIHARI VAJPAYEE:
Why can’t you ask him to produce it ?
(Interruptions)
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MR. DEPUTY-SPEAKER : I cannot
compel him. (Interruptions) Otrder; please;
let me finish. A document has been produced
and, i the absence of the other document
obviously, Memders can draw their own,
conclusions, perhaps, that thisis the real
document.

SHRI S.A. SHAMIM: Thisis also the
Law of Evidence...

MR. DEPUTY-SPEAKER: Order
please, This is the inference which any per-
son may make. I am not saying that thisis
the real document or that js the real docu-
ment. Now, with regard to the other ques-
tion raised by Mr. Vajpayee...

SHRI K.P. UNNIKRISHNAN : Itis
a fantastic charge.

MR. DEPUTY-SPEAKER : With regard
to the other question raised by Mr.
Vajpayee.,. (Interruptions) Let it be fanta-
stic, That has gone on record, (Interruptions)
Now, let me go on. Order please, The
claim made by Mr. Sezhiyan that itis the
correct document is a fentastic claim acco-
rding to the other hon, Member . .

SHRI K. P. UNNIKRISHNAN : Your
observation is fantastic.

MR. DEPUTY-SPEAKER : Now, with
regard to the point made by Mr.Vajpayee
whether the Minister can refuse to lay a
document on the Table of the House, and
under what plea can he do that, I have
only to go by the Rules, Well, the rules
are very clear about the laying of a docu-
ment, It says :

‘If a Minister quotes in the House
a despatch or other State paper which has
not deen presented to the House, he
shall lay the relevant paper on the
Table’.

Here there is no question of quoting from
anywhere; he has not quoted. Therefor
this rule does not apply. The rule further
ays—

s

“Provided that this rule shall not applY
to any documents which are stated by the
Minister to be of such a nature that their
production would be inconsistent with
public interest.”’

This provision relates to any paper that
he has quoted. Evenif he has quntsd a paper,
he can avoid laying that by saying, ‘this

in the publicinterest’.

PAUSA 1, 1895 (SAKA)

with Time Capsule (Dis.) 182
SHRI ATAL BIHARI VAJPAYEE:
He has not said that.

MR. DEPUTY-SPEAKER: He has not
said so, because he has never quoted. This
relates to a paper which he has quoted be-
fore the House. He has not done that

Then it says :

“Provided further that wherea Minister
givesin his own words a summary or gist
of such despatch or State paper itshall
not be necessary to lay the relevant
papers on the Table”.

He has not done that also. Therefore, it
does not apply. These are the rules relating
to this.

I shall also read out Rule 370, It

says :

“If, in answer to a question or during
debate, a Minister discloses the advice
or opinfon given to him by any officer of
the Government or by any other person
or authority, he shall ordinarily lay the
relevant document or parts of document
containing that opinion or advice, of a
summary thereof on the Table™.

He has never dislosed any opinion-

SHRI SEZHIYAN : Thisis UsS-Q.
No. 1179 dated 19~11-73 by Shri Muhame
med Sheriff put to the Minfster of Education
Social Welfare and Culture. .

“*(a) whether the Ministry has refu-
sed to publish the text of the historical
documents buried with the time capsule
on the last Independence Day by Prime
Minister;

(b) If so, the reasons the reof;

will

() if not, whether Government
the

lay text of the documents on
Table of the House; and

(d) the agc-ncy:'ppointed to prepare this
document?

The reply of the hon, Minister to this
question reads as under:

“(a), (b), (c) and (d) The Indian
Council of Historical Research was
responsible for the preparation of the
historical documentation. Within the
limitation of its compass, it was designed
to preserve an authentic record of our
time for posterity, Having regard to this
concept, the question of contemporane-
ous publication, or laying the text of the
documents on the Table of the House
does not arise.”
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Read Rule 370, Itsays:

“If,in answer to a question or during
debate, a  Minister discloses the advice
or opinion given to him by any officer
of the Government or by any other person
or authority, he shall oridinarily lay the
relevant document containing that opi-
nion or advice, of a summary thereof on
the Table".

MR. DEPUTY-SPEAKER You are
stretching it too far, Let me clarify it.
So many rules have been raised and I am
confused. (Interruptions). 1 shall call you.
But, let me finish. I donot think that Rule
370 applies here becayse he has not disclo-
sed the advice or opinion. He has only
stated the organisation which has prepa-
red this document. I do not think this
applies. Now, there is nothing in the rules
that wil! enable the Chair to compel the
Minister to come forward and lay a stgte-
ment on the table of the House, And, under
the rules, I do not see anything, There
is another method, If the Government or
the Minister, on his own, comes forward
and seeks the Chair's permission to lay a
paper, than the Speaker gives the permission
and that is laid. If the Minister does not
want to lay it, there is nothing that I can
do about it. .

SHRI SHYAMNANDAN MISHRA :
I have submitted my motion in writing to
yous \

MR. DEPUTY-SPEAKER : Mr. Mish-
ra says he has sent a motion of privilege
and so on. This is not the way how a
privilege motion can come. (Interruptions)

MR. SHAMIM, will you kindly clarify?
Otherwise, kindly keep quiet. Now, notice
of a privilege motion cannot be given like
this and decided like that under the rules.

It requires adeguate time to consider the
question. I cannot give my ruling. Itjs an
important question. I't has to be given pro-
per notice and Ishould havetime to consider
the matter, I cinant accept this logic-

=t wFx Zq fag (Fa<w) s 97 R
T2 wqreer oY, § fagw 362 Fadw
AT FT hHAT AHAT ARAr § 5 wAAE
glo G0 faart 3 sz A7 fFar. ..

MR. DEPUTY-SPEAKER : I have not
accepted that.

= siwT g Tag wEdT faard
ot gt vT &, 9= A faaw 362 FHeA
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FAIGT AT a1 | IWOTAT AT FIAR
gear afed & s== aF @ adi
-gafad 97 @gF _NE F Fwe dfad
Fr grag awqr afed ar & fam
362 & HEM |

MR. DEPUTY-SPEAKER : I have not
accepted that.

Wt siw www o gaw wfaw
361 9T § | SEF HAHIL FIHL AT &F
gl at dwd wvEE 4@ A arfad

MR. DEPUTY-SPEAKER: There, I
agree with him.

Wt e zaw fgg: g qUa @s
AF ¥ £ aw daw ¥4E ¥ 2
famsi &t wma gu @ wa & farwd
A9 FATFT IE F AT FF A,
9a &% gl a@ 99T & &7 afs @5 @l
T | ar I Fm fwrE gv ad
e arfed 1

I want your ruling on rules 361
302.

MR. DEPUTY-SPEAKER: Since he
has raised rule 362,

and

SHRI MADHU LIMAYE: Inapplica-
ble.
SHRI SAMAR GUHA: Itis not de-

bate.

MR. DEPUTY-SPEAKER: Whatever
it is, they have raised rule 362, Ishall read
out rule 362, It says:

At “any time after a motion has been
made, any member...",

SHRI MADHU LIMAYE:
the motion?

Where is
MR.DEPUTY-SPEAKER: The motion

is there to discuss this.

SHRI MADHU LIMAYE: Itisonlya
discussion

MR. DEPUTY-SPEAKER: That does
not matter. The rule also says:
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“unless it appears to the Speaker that
the motion is an abuse of these rules or
an infringement of the right of reasonable
debate...”

When we are exercised over this question
and we are seized of it and we are not yet
able to come toa conclusion, if it is said
‘Stop everyting', I cannot accept that.
How can I?

SHRI D. N. TIWARY: I only said
that this might be discussed in the next
session. Perhaps you had failed to under-
stand what I had said.

A ATTE AR At F fog @
FLAR A9z 07 7 ggar a1 fegwww
TRATD FTREN

MR. DEPUTY-SPEAKER :

referring to rule g62. That
I replied to him.

SHRI SAMAR GUHA : You have made
an observation, and on the basis of that
observation, I want to make a submissjon.
You have said that the hon, Minister has
denied the authenticity of the document
that has been produced by my hon. friend
Shri Sezhiyan; in that event, you have
observed that there is no other authentic
report or statement and the statement
that has been made by my hon. friend
Shri Sezhiyan must be accepted.

MR. DEPUTY-SPEAKER : I did not
say that, It was not my opinion. My state-
ment was that people could infer, I said
that people could infer. ..

SHRI SAMAR GUHA:...or inferred as a
real document, Now, the words involved
are ‘inference’ and ‘reality’, As regards
the words ‘real document’, when a question
of reality is involved in relation to any do-
cument, wherever a document is real, if it
is real, it cannot be inferential.

He was
was  why.

I say that no reality can be inferentijal;
no reality can be apparent......

MR. DEPUTY-SPEAKER : Now, he
is going into philosophy, into Nietzsche
and Schopenhauer and so on.

SHRI SAMAR GUHA : Itis a serious
matter, Ifitis a real document, this House
has to accept it as a real document, But
as I have said, we now find that the hon.
Minister challenged it and said that it is
nota real document, and, therefore, I have
to submit that there is no question of any
compromise between apparent and real;
there cannot be any question of that, ...
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MR. DEPUTY-SPEAKER: Whatis his
point of order?

SHRI SAMAR GUHA: I am coming to
that* There cannot be any compromise
between denial and acceptance.

In view of that fact, Prof, H.N. Mukerjee
has made a very reasonable suggestion that
as this document has been challenged and
the hon. Minister has denied, therefore,
itis theright of the Speaker,in fact, itis the
obligation on the part of the Speaker, it is
the responsibility of the Speaker to ascertain
the facts, and if need be do so himself or
if need be appoint a commitiee to ascertain
whether this document is real or whether
the denial made by the hon. Minister is
real, Thatis my point. On that basijs, I say
agathere isno question of privilege either
that inst the my hon. friend Shri Sezhiyan
or against the hons Minister.

But thisis one account. Thereis another
account. That concerns the statement or
document that has been produced by my
hon. friend, Shr| Sezhiyan, or the document
that has been secretively burfed in the
capsule, by the hon. Minister. Whatever
may be the reason, the 25th years of the
history of Indian freedom involves this
House; the 25 years, history has not been
created outside  (Interruptions), For the
last 235 years, this House has been the
enactor of that history; we are the parti-
cipatorsin it ([nterruptions).

MR. DEPUTY-SPEAKER : What is
the point?

SHRI SAMAR GUHA: This is the
point the coherent point. Whatever it be,
this House is part of that history, its record
is part of that history, This Parliament is
part of that history (Interruptions), There-
fore, on this point, the hon. Minister is
liable to contempt of this House, He is
liable 1o face the privilege of this House, on
this account. Therefore, I would support
Shri Mishra’s motion of privilege against
the Minister (Interruptions).

SHRI H. N. MUKERJEE: Concede,
me half a minute; I have to rush off.

Since the Minister repudiates the docu-
ment, a discussion for which Government
disowns responsibility is to me, something
absolutely incomprehensible, I am not
prepared to speak in this House on a do-
cument and ask Government to take res-
ponsiblity for it when, on the face of it,
they say they are not responsible, But
I am disturbed when they say there must
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be some document in that miserable capsule
—which is to be found out. You cannot have
any discussion on this now, because who is
responsible? Who do I attack? Is  Era
responsible for the document or is it Nurul
or who else? I am not going to discuss this
matter- I donot imagine the House capa-
ble of discussing this matter. You cannot
posit the responsibilicy.

Therefore, a discussion cannot take place
today. It has to be postponed to some other
day. First facts have to be ascertained either
by the Speaker or through some other
mechanisn  and then we have to come
back nextsession and discussit.

st 7y foerd 0 €@ ¥ S wW I@W
€ fa7  arewr 4 FawT Amar g
vt afmam gRE A w1 IO 99T

““The Indian Gouncil of Historical Re-
search was responsible for the prepara-
tion of the hiswrical documentation’.

se ey gfaar ¥ fag & @ F
FW@IE | 98T §:

(1) Was the document of the post-
independence history of India written and
buried by the authority of Parliament or

in exercise of any power conferred under
any article of the constitution ?

I+t sfawe fog A fagr ?

fz) Have the Government secretly and
surreptitiously substituted the oirginally
buried document by another document in
he last twelve days?

SHRI VASANT SATHE : Does not
arise.
st ag faad - a3 AT ARaT § )

*'The Education Minister has impeached
the veracity of the authenticated docu-
ment placed by the hon. Member™.

This is a very serious matter.

za faq foFEAT

“If the document authenticated by Mr.
Sezhiyan is a forgery, it isa grave matter
and involves the prestige and privileges
of this House™.

FEM S FRI L, A A TR B, A
IER gza w1 s fFar § 1 3w fag
# ot mrraRa fog & qoiqa e fs
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@ ¥ sFadnreaT w9 ®eT #v wfassr,
afom @R fawwfawe &1 gaw
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AT 4 ©F Tear qaiAr aga §,
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R g5 £ fF qmaw ¥ W a@mEw
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FEIR WETT F qTAA @D AW | FEL
R W AF F g &, AT A,
GFzE, ¥ A F A AT aeaw 2@
w1 ZNTT, 9% THELA & §A AT | 39
¥ q®, 7T gH AW &Y q@ F g7
& off myam faw ®Y amETET
favarfasTe #7 Seary @A FT AT
& g |

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
please. I willhear you all.

SHRI VASANT SATHE : I would like
to make a submission ou a point of pri-
vilege.

MR. DEPUTY-SPEAKER : I will hear
you. Now, about the first two questions,
itis not for the Chair toreply. Itis for
the Government toreply, The first ques-
tion he has posed is :

“Under what authority this document
has deen prepared and buried. Isit by
the direction of Parliament—

SHRI SAMAR GUHA : It is not by
Parliament. On a point of order.

MR. DEPUTY-SPEAKER : There is
no point of order. I am not going to give
my ruling.  (Interruption)

SHRI SHYAMNANDAN MISHRA :
You were trying to say something:

MR. DEPUTY-SPEAKER :But he

interrupted me.

SHRI SHYAMNANDAN MISHRA :
He will listen to you.
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SHRI SAMAR GUHA : I will listen.
My only point is, where directly
or indirectly, this 25 years of history being
kept there in the capsule, involves Par-
liament or not. Ifitinvolves Parljament,
then, without the sanction of Parliament,
can a Ministry try to hide the history like
this?

SHRI SHYAMNANDAN MISHRA :
We want to hear you, but one point which
I had made remains ignored. The point
is whether the Minister would be in order
to contradict what he did not challenge
carlier when the document was laid on
the Table of the House?  After having
wailgd so long, can his words be taken as
true?

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Will you
kindly hear me quietly? At least jn-
terrupt after I finish.

About your point. I do not see how I
can prevent any Member or any Minijster
to come forward at any stage and make
a statement or deny or repudiate  jt.
Everything is on record. Itis for the House
to take a decision on that.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) Sir, Ido not want to
interrupt, but ...... (Interruptions),

SHRI S.A. SHAMIM : Sir, the Minis-
ter of Parliamentary Affairs is interrupt-
ing when you are in the Chair. He is
behaving in this way. You force him to
sit down.

SHRI K. RAGHU RAMAIAH : I am
not coming in the way of the discussfon.
I only want to know how long the House
shouldsit. Thatisall.

SHRI 5. A. SHAMIM :11:30 p.m.

SHRI K.RAGHU RAMAIAH : 11-30?
Let the Chair say so.  (Interruptions)

MR. DEPUTY-SPEAKER :T do not
know what the Members want of me.
They would not allow me to say what I
want to say- Somebody says something
and somebody else says a different thing.
How can I dispose of anything in this
way ? (Interruptions)
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AN HON. MEMBER : How long are
wé going to sit?

MR. DEPUTY-SPEAKER : Order,
please, Let me sort out.

Let me first deal with the point raised
by the Minister of Parliamentary affiairs:
how long the House shall sit? Now, we
have got the business before the House
and this is the last day, After this we
adjourn sine die. If we were to meet again
tomorrow, I wuld say “The House stands
adjourned to meet again tomorrow’.

SHRI RAMAVATAR  SHASTRI
(Patna) : We are ready to meet day after
tomorrow-

MR. DEPUTY-SPEAKER : Therefore,
I cannot say by which time we will ad-
journ. Now when there is business before
the House and the House is scized of some
very important questions, it is for the
House to decide that. How can I say that?
(Interruptions) As far as I am concerned, I
am sejzed of these questjons. We must go
through all the business before the House,
unless the House decides otherwise. It is
up to the House to take a decision-

Shri Samar Guha asked a very general
question whether the Parliament forms
part of the history of the last 25 .
Who is there so blind, who is there so deaf
and who is there so dumb as not to agree
that this Parliament is the centre of life

{n this country?

Let me now come to Shri MadhuLimaye.
The first two questions raised by him are
not for the Chair to answer; they are for
the Government. The first question that
he has asked is whether it is under the
authority of Parliament and, under what
provisions of the Constitution this docu-
ment was prepared and put there. Itis
for the Government so say that because
they have done jt; the Chair has not done
it. Secondly, he has asked a hypothetical
question what guarantee is there that
the Government has not surreptitiously
replaced the documents in that capsule
during the last 12 days by something else.
How can I answer that? Itis again for the
Government to answer.

The third point appears to me to be on
i mportant point. Shri Sezhiyan has lid
a paper, a document, on the Tadle
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t!:aat has been circulated. He has authen-
ticated it. The Minister has refuted that.
Does it amount to this that Shri  Sezhiyan
has committed a serjous breach of privi-
lege of this House, because if this docu-
ment is spurious, then he has misled the
House? It is very clear that if anybody
brrpgs forward an authenticated document,
which 1s proved to be false, I think itis a
very serious breach of privilege of this
House. _But how this is going to de esta-
blished is not know.... (Iterruptions).

SHRI S. A. SHAMIM : Under the
Code of Criminal Procedure and the Code
of Civil Procedure the on us of disproving
1115 on the Minister,

|t 6w qa™ fag : 3qmsaE WENET,
@ WIAT 1A Aferwm A mEA § Fem
819 @7 wgar §f% sogm §
<farra zar gar 2,99 ¥ W 197 oo
™ €1 BT Wmuw # Ad wew £
AT wgET A wmr g 5 owA w1 wadl
gaftare &1 d @@ amar AT g fr st
JfAa FT FAIF T FT qar A9T |
MW TE AR ! A ar 9E gE
qF IR GIZ FT A A A Gr |
IEN 9 A IV wY @ fAar ? 4
thagr #1 sz @A a9 gw i &
i X fawam aff @ €, § Taw &
| TEE FE & | 37T B K15 3F A4
¢ fr 78 sfgre @Y sz & 1 & 0w
FE AT § 5 @ Aamd w1 T€
fawe forar w@ | & wearg w@r §
f& fram 340 & svvig w9 femwwq
®1 o fwar arg

MR. DEPUTY-SPEAKER Mr,
Shankar Dayal Singh has referred to

Rule 340. T would like him to read Rule
341 alsor Itsays :

“If the Speaker is of opinion that a
motion for the adjournment ofa debate
is an abuse of the rules of the House,
he may either forthwith put the gques-
tion thereon or decline to propose the
question.”
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SHRI SHANKAR DAYAL SINGH;
Rules 340 reads :

“At any time after a motion has been
made, 2 member may move that the
debate on the motion be adjourned.”

MR. DEPUTY-SPEAKER : You read
Rule 341 also. Itis connected with that.

SHRI SHANKAR DAYAL RINGH:
You are right, Sir.

MR. DEPUTY-SPEAKER : So, don’t

press it.

SHRI SEZHIYAN :Sir, in all humi-
lity, I want to submit to the House that
the question that I have raised about the
Time Capsule is not of and party or a
political one. It represents the history of
the country for the last 25 years in which
all of us have fought for itand, therefore,
I wanted a true history to go down to
posterity.

In this respect, the document authen-
ticated by me has deen repudiated by
the hon. Minister. I have served in res-
ponsible Committees. Wherever in cer-
tain matters, the Government officials
feel thatitis a top secret document which
cannot be made available to the Com-
mittee, in those cases, the Chairman of
the Committee used to decide in the
matter.

In this case, supposing the Minister
wants protection that it isnotappropriate
to place the document on the Table of
the House, let him produce the document
to the Speaker. The Speaker has got my
document also. Let him compare it.
Whatever judgment is given by the Spea-
ker I am ready to abide by it. If any
Member or the Speaker says, “‘I have
forged the document”, 1 am prepared to
take any censure or conviction that this
House deems fit to give me. I am ready
to take it. ([nterruptions).

MR. DEPUTY-SPEAKER : We have
gone on and on and we are not getting
anywhere.

Now, I would like 1o know what the
House wants to do  about this particular
item. What do you want to be done? We
cannot go on wrangling like this all the
time.

PROF. 5. NURUL HASAN : My con-
tention is that the document ‘which_was
given to my hon. friend, Shri Sezhiyan
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is not the document that ultimately went
into the capsule...(Interruptions) 1 would
be the last person to ascribe any motives
to my hon. friend. I want to be very clear
on that account. I hold him in tremen-
dous personal esteem. I do not wish to
attribute any motive to him. But the
fact remains that the document which
he has given and which is authenticated
by him is different from the docu-
ment that has gone into the Capsule. (In-
terruptions) 1 have heard with great res-
pect and patience whatever the hon.
members have been saying. I crave your
indulgence for one minute more. 1 accept
the suggestion that the hon. Speaker may

take a decision in the matter. (Inferrup-
tions)
MR. DEPUTY-SPEAKER Order,

please. Now let us not lose sight of the
basic question. The basic question is the
authenticity or otherwise of the document
laid on the Table of the House by Mr.
Sezhiyan, how to establish this. This has
been repudiated; he has said so. I think,
we should leave the matter there for the
time being because we have got to think
how to proceed in the matter- Let us leave
it there now. Everything that has been
said is there. Let us sit down logether
and find a way as to what to do about this.
Now let us leave it there and proceed on
to the next business.

SHRI SHYAMNANDAN MISHRA :
Only one word.
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MR. DEPUTY-SPEAKER : I will hear
him for one minute.

SHRI SHYAMNANDAN MISHRA :
We would have been happier if some
mechanism were scttled for ascertaining
the truth in this matter—and the House is
entitled to know the truth in this matter.
The Chair could have been more helpful
to us in settling a procedure which would
have led us to the truth. But since that is
not going to happen, and situated as we
are with regard to time, probably it may
not be possible for us to proceed with this
matter any further. But this much I am
going to tell you and tell the entire hon.
House that we are going to dig up this
most dishonourable piece of document
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tomorrow morning. Thisis a crime against
history and we are going to uncover this.
Weare going to prove that those who have
done it are a set of dishonest persons.
We have to uncover their dishonesty. This
is not only a case of error. This is a case of
deliberate dishonesty, perversion and dis-
tortion and those persons who have done
it have done it at tﬂc highest level of dis-
honesty. (Interruptions) Please tellus what
is the way of ascertaining the truth.
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MR. DEPUTY-SPEAKER : I have said
that we mustsit together and devise some
way. I donot know, I cannot say offhand.
N‘ow, we take up the next jtem—the
discussion on the expansion of the Coca
{]o;? Export Corporation’s activities in

ndla.

Mr. Jyotirmoy Bosu.

SHRI SHYAMNANDAN MISHRA :
You are postponing the discussion, keep-
ing the matter pending?

MR. DEPUTY-SPEAKER : The dis-
cussion i5 inconclusive.

SHRI SHYAMNANDAN MISHRA -
That does not prevent us from digging it
up tomorrow- We will dig it up to-
morfow morning.  This is historical re-
search? A dishonest historical research.
An act of an illiterate, . .

19-2r Hrs.
DISCUSSION RE.EXPANSION OF THE
COCA COLA EXPORT CORPORA-
TION’s ACTIVITIES IN INDIA

SHRI JYOTIRMOY BOSU : (Dia-
mond Harbour) : Coca-Cola, Fanta...
{ Interruptions).

SHRI K. RAGHU RAMAIAH: You se€
the clock. Itis already 7-25 p.m. It is
very late in the day.

SHRI SHANKAR DAYAL SINGH
Charra) : No further discussicn.

MR. DEPUTY-SPEAKER : I had said
that this being the last day and we ad-
ourn from today, all the business that is
there, we have to go through unless the
House decides otherwise. Now it is for
the House todecide. I have called Mr.
Bosu at least.
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SHRI JYOTIRMOY BOSU :1 have

started. It can be carried over to the next
session- I have no objection.

MR. DEPUTY-SPEAKER : I have
called Mr. Bosu. He has started. If the
House does not want to sit any longer...

SEVERAL HON. MEMBERS : Now,
we adjourn, Sir.

MR. DEPUTY-SPEAKER If the
House does not want to sit any longer and
if everybody agrees, we can adjourn. But
it only means that Mr. Bosu has started
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and he will resume it next session. It onlY
means this.

SHRI K. RAGHU RAMAIAH : Who

says ‘No’ to what you say? Please ad-
journ the House.
MR. DEPUTY-SPEAKER With

all your premission, after the observation,
may I say that we had a very useful ses-
sion. I wish you Happy Christmas....
SHRI K. RAGHU RAMAIAH : To
you.
MR. DEPUTY-SPEAKER
whopping Good New Year.

The House stands adjourned sine die.
19-25 Hrs.
The Lok Sabha then adjourned sine die.
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